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LOK SABHA

Monday May 4 1959/Vaisakha 14.
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
U.P. Bihar Boundary Dispute

+ )
" Shri Ram Krishan Gupta:
| Shri Vajpayee:
*2189. { Shri Bhakt Darshan:

Shri Kamal Singh: )
| Shri Radha Mohan Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 327 on the
28th November, 1958 and state:

(a) whether the question of fixation

of a firm boundary between Ballia
District of Uttar Pradesh and the
adjoining parts of Bihar has been
finalised;

(b) if so, the result thereof; and

(c) if the reply to part (a) be in
the negative, what steps are proposed
to be taken to effect an early settle-
ment?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Not yet.

(b) Does not arise.

(¢) The Governments of the two
States are actively engaged in settling
at an early date a firm demarcation
of the boundary between Ballia Dis-
trict of Uttar Pradesh and the adjoin-
ing parts of Bihar. .

3102 (Ai) LSD.—1

14650

Shri Ram Krishan Gupta: May 1
know. whether it is a fact that riots,
hag been occurring frequently on this
isorder; if so, the nature of the steps -
taken to solve this dispute?

Shri Datar: There were some dis- |
putes, no riots,

_Shri Vajpayee: Is it a fact that
both the State Governments have
agreed to abide by the decision of the
hon. the Home Minister on this dis-
pute?

Shri Datar: Now the question is
being settled hetween themselves by
the two Goveraments. They are meet-
ing, and it i cxpected that they will
settle the demarcation. )

Shri Kamal Singh: Is the Govern-
ment aware of the seriousness of the
situation resulting not only in loss of
life and property but also loss of a
large quantity of agricultural produce
from year to year?

Shri Datar: As I have stated, there
were some differences or disputes; no
deaths or serious injuries were caused
during the incidents.

st W T AT ag 97 g &
ag WS 5% a9l F 79 @ &, ;WY
gy 98¥% H FHEA W F IMl
FeETd 7 70T fear ar afgr fe}
AT GFaT TEY 8Y 7gr 87 Aq: A g v .
3 AP @ E FoT TR e@F A
FOT T JTAM P

Shri Patar: It is true that the .
question of demarcation arcse on
account of the change in the courses
of two rivers, the Ganga as also the
Gogra, and since 1946 there are some
differences. But we have requested
the State Governments to settle the
matter among themselves as early as
possible.
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ofr vy wobr ¢ wqr EdAc A g
w1g o< feaR feqr  fo x@ Wi
o ¥ A & awd ff erfagaear
weyrq fqea feqr arm, o falr
TR 8 e Fear s 7
Shri Datar: The question 18 likely

$0 be seitled between the two Govern-
ments,

Shri Raghunath Singh: May 1
Enow whether 1t 15 a fact that the
PAC was sent on the spot 1n the last
month®

Shri Datar: Who were sent?
Shri Raghnnath Singh: The PAC.

Shri Tyagl: The Provincial Armed
Constabulary

Shri Datar: No, so far as we are
aware

Production of Steel in Ordnance
Factories
*Z19. Shri 8. M. Banerjee: Will
the Mimnuster of Defence be pleased to
atate:

(a) whether production of stee] bad
increased 1n the Ordnance Factories at
Ichapor and Kanpur during 1858 as
compared with earlier years;

(b) if so, to what extent,

(c) the production of steel during
$957 and 1958; and

(d) whether full production cape-
alty iz being exploited?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) und (b)
As compared to figures of production
of stee]l during 1957 the turnover of
steel at Ordnance Factory, Kanpur
iIncreased in 1958 by 68 tons while it
@ecreased at the Metal and Steel
#actory, Ishapore by 3722 tons which
was mainly due to repairs to the
furnace which took over four months

(c)—

Kanpur  Ishapore
tons om
1957 14029 19869

1958 14097 16147

MAY 4, 1989
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(d) Yes, 8ir

Shri 8. M. Banerjee: May I know
whether steps are being taken to
utiise the steel production capacity
of the other ordnance factories also im
the colintry*

Shri Ragharamaiah: We are not
only utilising 1t to the fullest extent
but propose to augment the furnace
tacilities there with the result that by
the end of 1959-60 the installed capa-
city may be expected to be about
40,000 tons

Shri Damani: May I know how far
the cost of production of the ordnance
factories 1s comparable with the cost
of production of the steel planis of
Tatas and Indian Iron, if there is a
vanation, to what extent and for what
reason?

Shri Raghuramaish: I would like
to have notice of the question

New Ordunance Factory at Bhaudare

+
Shri 8. M Banerjee:
2101 Ehri Tangamani:
* ) Shri A K Gopalan:
Shri D. C Sharma:

Will the Mimmister of Defence be
pleased to refer to the reply given to
Starred Question No 166 on the 24th
November, 1858 and state whether any
further progress has been made in
the direction of establishing an Ordn-
ance Factory at Bhaudara®

The Deputy Minister of Defenoe
(Shri Raghuramalah): The matter is
still under consideration.

Shri 8§ M. Banerjee: If dificulty
of foreign exchange is being experi-
énced, may I know whether this
matter has been referred to the Fin-
ance Ministry and whether this matter
is going to be solved within this year?

Shri Raghuramaiah: We hawve
already referred the matter to the
Finance Ministry and we are making
considerable progress
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Shri M R. Krishaa: Since the
ordnance factormes and ordnance
depots vequre a special type of
buildings, may I know whether the
buildings which are being constructed
for ordnance depots are fully being
utilised, or are they given to units
like Supplies and other things?

Shri Raghuramaiah., He refers to
another matter, but 1 have no objs=c-
tion to answer the question put by
my hon fmend about depots We are
utilising themt, and in fact we need
more room everywhere

Shri M R Krishna: May I know
what steps are being taken to put
into use those buildings which are
now being given to other departments
but which do not require thus kind of
special buildings”

Shri Raghuramaiah: Whatever we
have in our possession we are pus-
ting to the fullest use If my hon
friend brings to my notice any parti-
cular building which 13 not utilised
I shall certaunly look into it

Shri D. € Sharma: May 1 know
what 1s the estimated amount of
foreign exchange involved in this con-
struction and whether 1t wall be
available within this year?

Shri Raghuramaish: [ stated last
time that the matter being under
consideration 1t will be premature to
disclose the figures But if you so
direct, Sir, 1 have no objection to do
80 So far as we can see now—
originally it was supposed that the
foreign exchange element would come
to Rs. § 2 crores—now we are hoping
to reduce it, but no final decision has
been taken on that point

L

Shri S M. Banerjee: May I know

the total amount likely to be spent by

the Government of India on the

establishment of this particular
factory?

Shri Raghuramaiah: The whole
thing is under consideration still

VAISAKHA 14, 1881 (SAKA)
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Natural Gas in Assam

*2192, Pandit D. N. Tiwary: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether additional gas reserves
have bezn discovercd in the oil fields
recently found at Naharkotiya and
Moran (Upper Assam),

(b) whether steps have been taken
to utihise the gases, and

(c) 1f so, the details of the steps
taken?

The Minister of Mines and Ol
(8hri K D Malaviya): (a) Yes, Six.
In addition to 32 mmlhon cubic feet
of associated gas per day referred to
in my reply to Starred Question
Np 1570 dated the 24th September,
1958, 1t 15 possible that 30 to 70
mullion cubic feet of non-associated
gas may be available from these
fields

(b) and (c) Steps are beng taken
to set up an Expert Committee to-
examine and recommend the pattern,
location and capecity of industries to
be established for the utihsation of”
the natural gas

Pandit D. N. Tiwary: In answer
to Starred Question No. 1570 the hon,
Muuster stated that they have
appownted consultants for the utilisa-
tion of natural] gas May I know
whether a new commuttee 15 being
set up or those consultants are given
the charge of formulating any schems
for the utilisation of this gas®

Shri K. D. Malaviya: We consulted
some experts from various countries
with regard to possmible schemes that
could be considereg for the exploite-
tion of natural gas at Naharkotiya
Those consultants have given thely
opinion in regard to the utilisation of
thus gas Now 1t is for Governmemt
to appoint 1ts own expert committes
to consider all agpects of the questiom
that face us, including the technicaP
aspects which have been recommend-
ed by those consultants or advisers.
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Pandit D. N. Tiwary: May I know
the time by which the new committee
will be set up and the report sub-
thitted?

Shri K. D, Malaviya: That question
hatpresentundermuidwn!mot
the Government.

" Shri Hem Barua: May I know
whether it is a fact that about 10
million kw, of electricity that might
be available from this natural gas
goes to waste, because this natural
gas at present is burnt down; and, if
so, whether Government would try to
expedite matters in order to avoid
this unnecessary loas?

Shri K, D. Malaviya: Yes, Sir, we
are most anxious- to avoid any losy
by burning or by other sorts of
wastage. It iz also a fact that
Naharkotiva gas can be utilised ar
fuel for generating power, and all
these are under consideration of Gov-
ermmment.

Shrimati Mafida Ahmed: The Assam
Industries Minister stated in the State
Assembly that the Government of
India have decided to undertake the
gas utllisation schemes for electric
power, fertilisers, cement and carbon
black. May I know whether Govern-
ment have sent any information to
the State Government in this respect?

Shri K. D Malaviya: No, we have

not given any specific information to
the State Governmen' with regard to
what can be done, in the finality.
Perhaps, the Assam Government have
given thelr own view. about the
matter,

T Wi & wiiv vy

#3228y oY wwer wofw - T b
faw wiwwy ot whyptmerd & ¢
wiw, texs ¥ ordfer wer Fer
tu¥c & IO ¥ wrrw F gy o W
oo Wit fie
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figwg § ferr e Wi & i
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fragro g
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(w) afx swdma wTr (%) W
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§ o .

(¥) T AT ww s arw g8 WY
aR Y wrar §

dwifre e G wiepforend
st (oft gugy wfire) () o, 710

(w) o ¥ wifedr ford dare
o &1 I § fr g Feid o,
texE wF T vl WX Iewy
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An Hon, Member: In English also.

Mr. Speaker: Yes,

Shri Hamayun Kabir: (a) Yes, Sir.

(b) The final report on the investi-
gations 15 being compiled. It is ex-
pected to be ready by Jume 1859 and

a copy will be laid on the Table of
the House

t¢) and (d), Do not arise.

ot e ety - AR Al o &
Foe Y 7y A g e @ o f atw-
qgare O {1 oY § W fod frred
F o @ s oo g 1w # s
g § fF W v oy W AR 9T
wramar a g § fe v fole frsar

&
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analyses. Therefore, what 1 sav 1<
subject to whateyer may appear m the
final report. The conclusions appear
%o b~ briefly as follows;—

(i) The Rupkund tragedy unde:
reference  occurred perhaps
five hundred years ago;

(ii) There were abeut 25 to 35
per cent. of women and abnut
75 to 63 per cent. of men in
the party;

{u1) Almost all the individuals who
died there were adults, but
there were a few who were
below eighteen years, and
perhaps, a few who were still

younger,
(iv) Judging from the cephalic
index, head 1length, head

breadth, the mimumum frontal
breadth and stature, ‘there
are reasons to think that the
victims were probably from
some region in UP, Rajasthan
or Punjab; and

{v) finally, there is no evidence t~
suggest that these victims
‘were part of any army

off wex it oy §d
*F 7TF ¥ w7 eLE F S 0wk 4t
I8y g v favafaaran ¥ 2w &
o wree ¥ @ T J-gTATT A f
o ol g & wanh s 3 f
AP T AT W F oW
© QA deqrel & 9 ¥ S orie-
qure & wf ¢ W TR AN v
Favly fad & o & oY sy SITT T &
T 2k wz g Frote fear o @

&7

ot gargy wiex - swrs faes-
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T ¥ A W e i aw g
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Shri Humayun Kabis: I utunk it
would be extending the meaning . a
protected monument too far to sug-
gest that the remains of a tragedy
which took place near s lake are to
be a protected monument. I do not
think that can be done No, 1 do not
thunk that many parties have reached
there. The Lucknow party could
reach there only at the second attempt,
in September, 1958, and the anthro-
pological party reached there at the
third attempt It is fairly difficuly to
get there.

Shri Hem Barua: May I know whe-
ther the controversy that, these re-
mams are the remains of a pilgrim
party or not has been resolved, end
the fact that these remains are the
remains of a pilgrim party is being
established finally?

Shri Bumayun Kabir: There can be
no finality in such matters, but as 1
have already stated, indications are
that it was not an army. What it was,
we do not know.

Regional! Research Ceuntres In Publis
Health Engineering

*2194. Shri Bibhuti Mishra: Will the
Minister of Scienmtific Research and
Cultural Affalrs be pleased to state:

(a) whether it is a fact that a chaln
of Regional Research centres in-
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Public Health Engineering will be
opened during 1939-60; and

(b) if so, the places where these
~centres will be located?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Poons, Hyderabad, Delhi and
Lucknow.

ot fingfer et : & aeT W
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Shri Wodeyar: May \I know the
major work of these training centres,
and: the criterion for the selection of
the place?

Shri Humayua Kabir: These are not
training centres, but these are re-
search centres, and the main work
will be study of existing water, sew-
age and waste. treatment plants, the
analysis of drinking water supply
from wells and tanks, study to evolve
economic, hygienic and accepted
methods of excreta disposal, to carry
out surveys of rivers and streams
which are being poliuted by the dis-
charge of trade wastes, and 30 on, that
is, all problems connected with public,
health.

Mr, Speaker: Have not hon. Mem-
bers’ lists of questions been corrected?
There is a printers’ mistake. The
word ‘research’ should be there in
place of ‘training’.

Shri B. K. Galkwad: May I know
the minimum educational qualifica-
tions for admission into the public
health engineering school, and the
percentage of seats reserved for the
Scheduled Castes and Scheduled
Tribes in this school”

Shrl Humayun Kabir: This is a re-
search centre. It is not an engineer-
ing school.

Shri B. K. Galkwad: May I know
whether in the research centre any
percentage of seats is reserved fo- the
Scheduled Castes and Scheduled
Tribes?

Shri Humayun Kabir: In the re-
search centre, as elsewhere, we do try
to give representation to people who
are educationally backward; and cer-
tainly, reservations in appointments
arp made, but it i3 obvious that for
research and higher work, unless there
15 & high standard of qualification,
the whole country will suffer.

8hri B. K. Galkwad: That was what
I wanted to know. What Is the mini-
mum educational qualification for sd-
mission into these cenmtres?
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Shri Humayun KaMr: There is no
question of adrmussion into the centre
These are research centres where
officers will carry on research; and
wherever there are colleges or tramn-
g nstitutions, the question of
admussion may arise

Shrl Panigrahi: May I know the
total amount of money which had
been sanctioned for running these
centres, and whether Government
propose to start and further public
health research centres, besides these
four centres?

Shri Humayon Kabir: I have
already answered the question that
we are staring with a number ot
TeRwny) terivres, anb rnore wil ‘oe
established It 1s obvious that in a
country so big as India, there must
be centres in different regions

Shri Panigrahi: May 1 know the
amount that 1s being spent on these?

Shri Humayun Kabir: For the
present, Rs 30 lakhs have been pro-
vided in the Second Plan, but it is
possible that the amount will be
exceeded

Shri Shivananjappa: May I know
whether we have got sufficient number
of graduates 1n public health engineer-
ing 1n this country?

Shri Humayun Kabir: We are
making a beginning with the Institute
at Nagpur for which a director has
been appointed and also an assistant
diwrector, and the institution will
develop as the requisite personnel are
acquired

Junior Technical Schools

*2195 Shri Harish Chandra Mathmr:
Will the Minister of Scientific Research
sod Cultural Affairs be pleased to
state. .

{(a) whether Government ' propose
to start or help in establishment or
Junior Technical Schools; and

(b) if 30, what 15 the nature of the
scheme and provision made for the
purpose?
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The Minister of Scientific Research

Cultural Affalrs (Shrl Humayum

ir): Parts (a) and (b). A state-

ment s laid on the Table of the
sabha

STATEMENT |
(a) and (b) The scheme for the
gamor Technical Schools envisages

tpe training of boys with a pass 1m
tpe VIIIth class and of the age group
14 + in a three year integrated
course of liberal education, Elementary
rechnical Education and Workshop
traiming  When the boys leave the
gchool at the age 17 + they are
e‘Jq)ecwd to have acquired a faw
vvmte "Ex <Falls o e mpat e g
ptering trade and ats associated
technical knowledge alongwith a muns-
pum level of education (of the
patriculation standard) necessary for
pfe The mam object is to provide a
girong base for the formation of &
cpdre of young skilled workers with &
proad general education

Each School will have a total enrol-
gent of  about 200 with 60 annual
gdmussions They will provide for
,pecxahsed traimng m specified trades
¢ Engineering Industry. Each School
4 ostimated to cost Rs 7-8644 lakhs
pon-recurring and Rs 1562 lakhs
gltumate annual recurring

The Central Government will not
gt up such schools but will give
gnancial assistance to State Govern-
ments and private agencies to cover
60 per cent of the total non-recurning
¢Xpenditure approved and 50 per cent
of the deficit m recurning expenditure

Shri Harish Chandra Mathar: May
y know the felt need for this scheme,
nd whether 1t has been taken up as
M result of some study or some report?

Shri Humayus Kabir: The feit
peed 15 obvious Everyone is com-
ming of the large number of
gtudents who drift into umveruties
ithout any set purpaee or object. Im
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these schools, children will be taken
at the age of l4-plus, and they
will be given trammung in some parti-
cular industry under school conditions,
it 3 a kind of a combmation of
school and factory

Shri Harish Chandra Mathur: May
1 know whether the State Govern-
ments have agreed to put up such
schools, and the number of schools
which are likely to be put up during
this year and the next year, and the
provision that has been made in the
budget?

8hri Humayun Kabir: We hope that
there will be about 30 schools func-
tioning between 1959 and 1960, and
‘before the end of the Second Plan
period, we expect there will be about
80 schools But the number may
* increase, since a few States have not
yet entered into the scheme, and they
are likely to jomn this scheme after
the schools have been established

Shri Keodiyan: May ] know whe-
ther any quota has been fixed for the
States for establishing these schools”

Shr: Humayun Kabir. 1! 18 not a
question of quota, but certain State«
have eapressed their interest Bihar
has asked for 2 schools, Kerala 18
Onissa 2, Punjab 6, Rajasthan 3,
Madhya Pradesh 13, UP 5, West
Bengal 9, and one school each in the
two Union Territories of Pondicherry
and Manipur

Shri M R, Krishna. May 1 know
whether it 1s not a fact that the
Government onginally wanted to
introduce junmior technmical schools
under the Second Five Year Plan, and
sfterwards it was given up and in
its place multi.purpose schools hawve
been started”
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Shri Humayun Ksbdir: These are
juhior technical schools which are
being started There 18 no question
of giving them up

Shri Hem Barus: The statement
suys 1t 1s a three year integrated
course of hiberal education, elemen-
tary techmical education and wark-
shop tramning, and that when the
boys leave the school, they are ex-
pected to aitain the matriculation
standard May I know how Govern-
ment propose to co-ordinate this type
of training with the type of traning
that 1s imparted in the existing engi-
neering 1nstitutes civil ang electrical

Shr1 Humayua Kabir: The engineer-
ing institutes are generally for a
somewhat higher category These
schools are for school boys who,
instead of going to a secondary school,
will be taken to the junior technical
schools and be prepsred for work in
factories workshops etc

Shri Hem Barua. My idea 1s that
only matriculates are admitted to the
engineering institutes, civil and elec-
trical  These students, after this
tiammng, would attain the matricula-
tion standard So, will they be given
an oppolitunity 1if they want to get
into those nstitutions®

Shri lumayun Kabir. These boy<
afe; they have finished, may either
fo to a polytechnmic straightaway for
higher level of professional trawning
or they will have the other alter
native, that they may join the pro-
fession work in a factory and take
up part-time courses in polytechnics

Shri Ranga: What 1s the basix on
which these schools are being started
in the different States? Is it becausce
the States offer to pay half of the
expenses, and therefore any State is
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free to have as many schools as 1t
asks for and the Government is
willing to give it? 1If they were to
look into the distmbution of the
schools, 1t 1s lopmded, one State alon¢
‘has got 18 out of 30

Shri Humayun Kabir: 1 may tell
my hon. friend that the Government
ot Andhra Pradesh have so far not
made any provision, but they arc
considering it now It depends on the
choice of the State Governments, and
the Government of India will g-'ve
assistance up to 60 per cent

Mr. Speaker: Whatever mght be
the number”

Shri Humayan Kabir: We have not
yet reached the stage for considering
that guestion. Sixty schools for the
whole of India in the Second Five
Year Plan, and I think even if they
were 600 schools of that type, there
should be no objection

Shri Ranga: Does that mean that
if there are 600 schools, out of that,
it one particular State 1s very enter-
prising, it would be free to take 300
schools” Should be no allocation?

Mr Speaker: It 1s all hypothetical

Shri Humayun Kabir: The alloca-
Tion of schools 1s primanly a Stete
subject Therefore, the State has a
right to decide what pattern 1t wili
give to its own educational system

Shri Ajit Singh Sarhadi: Would &
diploma be given to the boys con
finishing the training in these schools?

Shri Humayun Kabir: It may be &
certificate or a diploma, but the main
thing is they will be given good
training 1m  workshop and simul-
taneously receive also general educa-
tion .

Shri Heda: Already there® ae
engineering colleges, polyiechnic
schools, multi-purpose schools and
vocational training centres. Where
will these schools stand and what iz
the necessity for this fifth category?
'Why not make this one of the present
categories?
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Shri Humaynn Kabir: My hon
friend knows very well that engi-
neering colleges and polytechnics
have nothing to do with boys of 14
They are post-school institutions.
These school are not vocational ineti-
tutions pure and simple because in
vocational institutions only =& parti-
cular craft training is given. These
are what you may call higher secon-
dary education with a very strong
technical bias but they differ from
multi-purpose schools in this respect,
that n the multi-purpose school
greater emphasis 1s on education,
whereas m these schools, the greater
emphasis is on tramnmmg 1 may
inform the House that roughly 38 per
cent of the time in these schools will
be given for workshop training, about
17 per cent for elementary engineer-
ing tramung and 28 per cent for
general subjects like general science,
mathematics, the humamties and
languages,

Shri Damani: May 1 know if there
1S any proposal to establish laison
between such institutions and the
small-scale industry institutions; if so,

what are the arrangements that have
been made»

Shri Humayun Kabir: There will,
of course, be close co-operation and
co-ordination

Shri Harish Chandra Mathur: Is it
not a fact that the Minstry of Labour
1s already imparting absolutely simlar
traming, and may I know if no co-
operation 1s bemng cffected, or whether
these are 1n addition, or what is going
to happen to the various other
agencies”

Shri Humayun Kabir: There will
be close co-operation with the Minis-
trv of Labour, and the delay in imple-
menting this scheme is mainly due 10
the fact that the details had to be
worked out 1in consuitation with
them. These will, however, remain a
different set In the industrial
schools, the main emphasis, almost
the sole emphasis, is on training
craftsmen for immediate employment,
whereas in the junior technical
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schools, some time will be given for
general education.

Shri Harish Chandra Mathur: Is it
not a fact that the Labour Ministry is
already imparting this very type of
training?

Mr. Speaker: Next question.

Mica and Limestone in Orissa

2196, Shri Sanganna: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether Government
are aware that there are large deposits
of mica and limestones in Sunki and
other areas of the Koraput District
(Orissa)?

£k Zianlionaniny Stereday o dive
Minister of Steel Mines and Fuel
(Shri Gajendra Prasad Sinha): No
occurrence of mica and limestone
deposits have been reported from
Sunki area of Koraput district. How-
ever, deposits of limestone in
Umpavalli-Tumiguda area and of mica
in* the Beypore, Tentulhkhunti area
are known to occur in Koraput dis-
triet, Orissa,

Shri Sanganna: May I know
whether a geological survey of that
area has been conducted?

Shri Gajendra Prasad Sinha: Yes,
Sir. A geological survey has been
conducted in that area, and the State
Directorate of Mining have also sur-
veyed that area.

Shri Sanganna: May I know whe-
ther it is a fact that the All-India
Sarva Seva Sangh has submitted a
scheme to the Government of India
for the exploitation of these deposits
by way of establishing a cement fac-
tory there?

Shri Gajendrs Prasad Sinha: The
exploitation .of that area is the res-
ponsibility of the State Government.

Shri Mohammsad Imam: Has any
survey been done in ¢he State of
Mysore where mics and limestone are
svallable in abundant quantity?

MAY 4, 1959

Oral Answers 14648

Shri Gajendra Prasad Sinha: At
present I am not in a position to say
whether particular survey for mics
has been done in the State of Mysore
or not.

Shri Panigrahi: May I know whe-
ther in any other part of Orissa
geological surveys have been made,
and rich deposits of mica and lime-
stone have been discovered recently?

The Minister of Mines and O
(8hri XK. D. Malviya): There is a
very systematic programme for the
survey of mineral ores in every State,
and especially in Origsa, because it
is fich in mineral resources, and as
and when our reports are ready,
they sare printed apd are availsble
for the public for examination. -

Shri Sanganna: It is my informa-
tion that the All-India Sarva Seva
Sangh has submitted a scheme to the
Government of India for establish-
ing a cement factory in the Sunki
area? Is it a fact that the Govern-
ment of India has received g\uch a

proposal?

Shri Gajendra Prasad Sinha: I am
not aware of this.

Traders of Chini (Himachal Pradesh)
and Garhwal (UP))

+
Shri Bhakt Darshan:
*2198. {Shrl Nek Ram Negi:

Will the Minister of Home Affairs
be pleased to state the nature of steps
taken to provide a substitute means
of income for the Tribal traders of
Chini (Himachal Pradesh) and Garh-
wal (U.P.) who are apprehending
stoppage of the age old trade rela-
tion with the Western Tibet in view
of the economic and political deve-
lopments taking place in Western
Tibpt after the advent of the Chinese?

The Minister of State in the Minis-
try of Home Affairs (Shrli Datar):
Trade with Tibet is generally a sup-
plementary source of income for cer-
tain section of the people residing in
Chini and Garhwal areas. The
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Central and State Governments have
started a number of development
schemes in these areas to improve
the economic conditions of the local
people including the people engaged
on trade with Tibet by providing them
with subsidiary means of livelihood
locally. The special steps taken in
Ahis direction include the development
of horticulture, construction of
roads, development of cottage indus-
tries, sheep breeding and collection
of medicinal herbs.

ot A T . T TR R AIH
¥ o fgraw wRw wemeer 7w gETy
fed , ar i s MY ? W
Ty geee @ Wt faow Agwmen
&2

Shri Datar: So far as I am aware
there has already been a provision m
this respect in the Budget for Himachal
Pradesh Administration. So far as the
Garhwal area is concerned,Iam con-
fideat that some provision must have
been made because they have included
& number of items for implementation

D aw = A SR

& A 7 GAT A Y wiferw F
fr freas #r fauw ofifenfa & wror
frad amofa ar afeant o s=e
q¥t &, ST IR & Y o oft o
s & o 4 § W feal W
Mmmmfn’d’r\é?

Shri Datar: I am not in a position to
give the exact figures. But anticipat-
ing all this, Government have already
taken steps to make it possible for

the people in these areas to have sup-
plementary earning.

off o R : W AR AT weag
arqw § fr i & @ foeey ¥ W
=T w @ & fag oxviw F @y ¥
wod § 1 A ww yfie =TT AR v
{ ot wr wwdifz gueT T wow &)
wotwwawaftrd?
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Shri Datar: If we receive any com-
plaints in this respect, the' guestion
will be considered.

st gowm : A & sErd o
o faswa ¥ qmilr a § A o
INHT QA FT AW AT § T G
@ g 1 e fod i & W v
G # |

Shri Datar: 1 am not aware of this.
This question does not relate to the-
Lahaul area.

st @ wy AT W wY
wTw § fv qumw, fearew Wik A
& S R a7 A A e T H QO
o v EIR AR &
N wfie IaA qf & fo s fae
g’

Shri Datar: In the first place, the
Governments of Punjab and UP would
take all these circumstances mto
account. So far as we are concerned,
we are fully aware of our obligations
10 these people.

Conduct of Officials Concerned with
the Investments of Life Insurance
Corporation

Will the Minister of Home Affairs
be pleased to state:

(a) whether the report of Union
Public Service Commission about the
conduct of officials concerned with
the investment of the Life Insurance
Corporation has been received; and

(b) it 30, whether » copy of it wild
be laid on the Table?

The Minister of State in the Minle-
try of Home Affalrs (Shri Dafar)c
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{a) Yes ‘This was received on the
«evening of the 20th April

(b) .\ (opy will be 1aid on the
“Table of the House after decisions
i the case have been taken

Shri P. C. Borooah: May I know
whether the Vivian Bose Com-
mission’s Report alodg with the
evidence recorded by 1t would be
laid on the Table of the House?

Shri Datar: The evidence is extre-
mely bulky runmng into thousands of

pages

Mr. Speaker: If the hon Minister
has no objection, let hum place a
copy of 1t in the Library

Seme Hon. Members: It should be
done

Shri Datar: 1 shall strive without
at present committing myself The
evidence 1s extremely heavy and
bulky Al?l the same, I shall consi-
der the question

Shri Tyagl: We can order for some
cranes to lift it!

Mr. Speaker. If it 1s only a ques-
tion of making copies, I shall have 1t
typed in our Secretariat

Shri Datar: After a decision has
been taken, this question will be
considered

Shri Tyagl: Orders are orders
Orders of the Chair must be obeyed

Shri Datar. Orders of the Chau
will be obeyed suhject to what has
been stated here

Mr. Speaker: The Chair cannot be
expected to 1ssue an order

Shri P. C Borooah: May I know 1if
the UPSC as a whole went into
the Report of the Bose Commussion
or gppointed a sub-committee con-
sisting of three members, two of
whom were avilians (IC.S officers),
for that purpose?

Shyt Datar: We have received the
«opinion of the UPSC
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Shri Fervse Gandhi: May I khow
if the Government will consider
placing the evidence recorded by the
Vivian Bose Commission and the
Vivian Bose Commission Report on
the Table of the House before the
House disperses The UPSC's Re-
port, which seems to be m conflict
with the other report, may be placed
on the Table in the beginning of the
next session As the Minister says
that the evidence 1s much too bulky
—and we would like to go through it
—it is not possible for Members to
go through all ths evidence, the
Vivian Bose Commussion Report and
the UPSC Report. Therefore, comld
they be laid on' the Table m parts®

Shri Datar: I am afraid I cannot
make any such promise at all. Now
Government will have to go into the
whole matter, including the Report of
the Bose Commussion and also the
UPSC’s advice All this has to be
considered and a final decision arriv-
ed at Only after a final decision has
been taken will all these questions
anse for consideration

Shri Ferose Gandhi: When the
Government place the UPSC's
Report on the Table of the House, in
case there is a Minute of Dissent, will
that also be placed on the Table?

Mr. Spesker: That 15 a hypothe-
tical question based on certain pre-
mises which may or mav not have
anv foundation i1n fact.

Shri Feroze Gandhi- He can con-
firm or deny 1t

Mr. Speaker Order, order The
hon Member i1s not a lawyer

Shri Ferose Gandhi: No

Mr Speaker: Here a singular always
inclédes plural If there is a Report
and there are Minutes of Dissent
it, both the majority Report and
Minutes of Dissent are part of
Raport

Shri 8. M. Banerjes: Since the
Minister has sald that the
has been finalised and submi

§fs

4 b
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the Government and Government are
teking a decision, may I know whe-
ther it is a fact that the UPSC has
exenerated both the ICS officers and
put the entire blame on the ex-
Finance Minister? This has come in
. Newspapers.

Shri Datar: The hon, Member s
trying indirectly to take out some-
thing from me which he cannot do
directly (Interruptions.)

8hrl 8. M. Banerjee: This was not
contradicted by the hon. Minister.

Mr. Speaker: What information
does the hon. Member want?

Shri S. M. Banerjee: A question
was put when it was said that it was
¢ aivwat fhar Gk quesan
was allow>d. I want to know what
was the source of information of the
newspapers and why it came out in
the Press.

Mr. Speaker: What 13 the source
of information of the hon, Member?

Shri 8, M. Banerjee: Newspapers.
Even adjournment wmotions are
allowed or discussion on the basis of
Press reports,

Mr, Speaker: How does it happen
very often that newspapermen seem
to be more in the know of things
than even Members of Parliament?

Shrl Ranga: Should we not be
grateful to the newspapers?

Shri Datar: They exercise their
mind very much and often-times
within the realm of speculation

Mr. Speaker: Order, order. I can
never understand how it does not
strike 500 and odd Members who
are representatives, to probe into it.
Are they X-raying other people's
minds? How can we imagine that

such and such persons have been ex- -

onerated or not?! Very often® we
come acroas such instances. ‘The
report is not placed on the Table of
the House. The Minister goes on
mying ‘We are still considering, we
are still considering’. It appears as
it Members of Parliament are the
last persons to be trusted. I am real-
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Iy sorry about this. Hereafter if
any Report comes oui in any news-
Paber and the hon. Minister says, ‘I
am gtjl] considering it’, I will insist
on his placing it on the Table of the
Hoyge. Otherwise, I would suggest
to hon., Ministers to see to it that
When a wrong newspaper report
8PDdears, they take action them and
there or contradict it. Otherwise, 1t
13 improper, There seems to be no
Meaning in our being here. We are
the Jast persons to be trusted. We
do not know anything until every
other person in the world knows. I
Want to enhance the reputation of
Payljament as a whole This is the
highest authority

Shri Datar: May I point out in all
humility that so far as the publica-
tion of this is concerned, it has not
been from any government quarter
at gll. After we had a question here
on Friday, I had the matter inquired
ity May 1 assure you, Sir, that 1t
hay not 1n any way come out from
any government source? 1 still sub-
mit to you that all this is from an-
ticipation, unintelligent or other-
wige,

Several Hon Members 1nse—

Mr. Speaker: Let us wait for the
Report. What is it that hon. Mem-
bers are going to ask now?

Shri Nagi Reddy: Are Government
€0ing to contradict the report that
hag gppeared in the Press by saying
thyy what has appeared in the Press.
13 not correct?

Shrl Datar: May 1 point out that
this was not the first occasion when
it appeared? On a previous occasion
alsp, some such attempt at specuia-
tibtn had been made. Therefore,
Merely because certain things have
aDpeared in the Press, it does not
Méan that they are based on fact.

Shri Nagi Reddy: Why not con-
tradict it?

Shri Datar: May I implore hon.
Members not to implicity believe
them and then to cross-examine ma.
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Mr. Speaker: Order, order. I have
said enough on this. Here a leading
question is put. If the Government
have to answer every kind of report,”
Jmaginary or otherwise, that appears
in any newspaper and they go on
contradicting, or if a canard is floated
and the Minister contradicts it, it
<omes to this that the other thing is
‘true. It will be a leading question;
it will be a fishing question. There-
fore, let us stop at this.

1 only requested hon. Ministers to
gee to it that, as far as possible, there
is no such escape of news before
they are communicated to this
¥House. I am sure they will take all

steps.

Shri Datar: I agree Government
will take care.

Mr. Speaker: This applies not only
to a government agency, but if any
person is appointed as a Commis-
sioner and so on to look into a matter,
even through his clerk or through
himself, it ought not to leak.

Shrl Khadilkar: May
~question?

I ask one

Mr, Speaker: No more quegtions.
Next question.

Repairs to Taj Mahal

+
*2202 Shri H. N. Mgkerjee:
" Shri Prabhat Kar:

Will the Minister of Sclentific Re-
search and Cultural Affairs be
Pleased to state:

(a) what is the nature of the re- o

movation and luxury repairs by way
of inlay work and otherwise which
-was being done in the Taj Mahal at
Agrs last January; and

(b) what steps are being taken to
-ensure that modern accretions which
spoil & monument’s historicity and
a0 not contribute to its stability are
sntively avoided
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The Minister of Scientific Research
& Oultural Affairs (8hri Humayua
Kablr): (a) and (b). The Union'
Department of Archaeology does not
permit any modern accretions within
the monuments and carries out only
repairs required for their proper
maeintenance,

Shri H. N. Mukerjoe: In view of the
Press Report that when the Duke of
Edinburgh was at Agra he inspected
a demonstration of stones being cut
and filed for the inlay work, may I
know if the Minister will assure the
House that renovations in monu-
ments like the Taj should be under-
taken only in rare cases and under.
ey Slict conditonns wad wyelvern
In this particular instance, those con-
Yitions were observed?

Skri Humayun Kabir: The insetting
5 these little pieces of stone is not
kenovation and it is not luxury work
Lbecause unless the gaps are filled up,
Wwater seeps into them and under-
nines the structure itself There-
$ore, 1t is no renovation.

Shri H. N. Mukerjee: It may be
%0; but I wish an assurance from the
Lon. Minister that there would not

a display of modern handicrafts
Gverlaid upon our ancient monu-
Inents, particularly in view of the fact
that there have been instances of the
Yse of pavement stones and cement
Which makes the renovation visual-
ly and temporally incongruous in
blaces like Konarak and Sanchi

Shri Humayun Ksbir: My hon.
friend knows that some of the state-
Jnents made about Konarak were
Simply not correct and certain things
Which were done 40 years ago were
Attriputed as recent work by a
&entleman who ought to have knows

. And, the hon. Member who
%sks the question knows it fairly
WYell because all the facts were ex-
blained to him. It has been
&eneral policy of the department
%o permit any innovation or use
Modern craft.

aif
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Shri H. N. Mukerjee: In view of
the fact that especially at Konarak
pavement stones have been actually
ased In & very incongruous fashion,
nay I know whether the Minister
will take special precaution that in
'utuve that is not done and pieces of
sculpture are not thrown about in
the way it had been in the case of
Konarak?

Sbri Hamayun Kablr: I have al-
ready told him that what happened in
Konarak happened in 1904 and some
honourable gentleman who should
have known better repeated these
things even when his errors were
pointed out to him and even after
somebody who posed to be an expert
was found to be a complete hoax.
But, I never expected my hon. friend
to repeat that statement here in the
House a second time.

Shri H. N. Mukerjee: Since the
days of Fergusson there have been
repeated allegations regarding the
PW.D, and the Archaeological De-
partment as its successor having be-
haved rather shabbily in regard to

the maintenance of our national
monuments. And, I do want an
assurance from the hon. Minister

that he is not there to go by the reports
of officials and he is going to make
further investigations whenever
allegations appear in the papers,

Shri Humayun Kabir: I have ins-
pected the place personally and I
have seen that some of the things
which the particular gentleman whom
my hon. friend has in mind referred
%o were in photographs which were
taken in 1905 or so.

Shri Panigrahl: May I know whe-
ther the hon, Minister is aware that
in many places in Xonarak finest
architectural stones have been re-
placed by simple plain stones? (In-
terruption).

8hri Humayun Kabir: As I said, in
ertain cases that was dome. But
iow whenever there is any question
? any repair, it is done under the
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superyision of the Archaeological
Engineer. But, obviously, we cannot
replace old sculpture because the
question which my hon. friend has’
just now asked goes contrery to what
my hon. friend Shri Mukerjee said a
moment ago.

Moral Education in Schools and
Colleges

+

{Shri Ayyakannu:
*2203. | Shri Harish Chandra Matbur:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Union Ministry of Education has
decided to set up a Committee to
work out a scheme for the introduc-
tion of mqgal education in schools
and colleges, and

(b) if so, the details thereof’

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

STATEMENT

The question of imparting moral
and spiritual instruction In-educs-
tional institutions was considered at
the last meeting of the Central Ad-
visory Board of Education held at
Madras in January last. The Board
recommended that a small committee
should be set up to look into the
matter. The recommendation of the
Board has been accepted. The con-
stitution and terms of reference of
the Committee are still under con-
sideration.

Shri Ayyakannu: In the statement
it is said that the constitution and
terms of reference of the committee
are still under consideration. May 1
know the main features of the terms
of reference that are under con-
sideration? -

, Dr. K. L, Bhrimali: This committee

is being appointed on the recom
mendation of the Board and I will re-
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produce the recommendations of the
Board. They are as follow:

“The Board stresses the need to
make provision for moral and
spiritual instruction in all edu-
cational institutions.

It authorises the Chairman to
appoint a committee to make a
detailed study of the entire ques-
tion and make suitable recommen-
dations in the matter.”

¥ My vw  Ifr forer T
¥ faag § wofeod v v avaw & fow
faw oy ¥ oft o sfader ¥
¥HTC WY ST ge g Wi afz gu # A
IAET 44T WA § 7

o €To Mo sfiwrel {A w9 &
iz fear & f& ag wog Rl
dzw rmaTgwd v W sifer & wwn
™y q1 #R &&9 EREd O &
TRy ¥ qw sfaffy sofeqa i &
A S O ¥ § ag N fagw
Ll

Shri Harish Chandra Mathur: Do I
understand that Government gave no
consideration to this particular matter
before the committee recommended 1t
at its last meeting? If it is not so,
what recommendation was given In
the past and what action was taken”

Dr. K L. Shrimali: This matter
has been discussed in the previous re-
ports on education also. As early as
1944, this matter was discussed in the
Central Advisory Board of Education.
A commitiee was also appointed but
the report of the committee did not
lead to anything. Later on, this mat-
ter was discussed by the Secondary
Education Commission and the Uni-
v >-, {y Grants Commission and both
the Commissigns strongly recommend-
ed that there was need for siressing
this moral and spiritual education in
our educational institutions. The
matter was again discussed at the last
meeting of the Central Advisory
Board of Education and the Board
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recommended that such a committee
should be appointed. It is in view of
this suggestion that this committee is
being appointed.

Shri Harish Chandra Mathur: Do 1
understand that at present nowhere
such moral and spiritual education is
being imparted? May I know whe-
ther Government is giving any assist-
ance for such education or not?

Dr. K. L. Shrimali: The Govern-
ment is not giving any assistance for
any particular project under this
scheme Government is giving assis-
tance for various programmes to the
State Governments and Universities.
The whole question has to be looked”
info by (fils commi(fee

Shri Ranga: Has Government
though of appointing only such mem-
bers to this committee or commission
who have been very well-known for
their own moral and spiritual charac-
ter and their attainments®” Would
Government also consider taking the
advice of the President and the Vice-
President before they finalise the
personnel of this particular com-
mittee?

Dr. K. L. Shrimal:; Government
will take full care before appointing
this committee

Shri Hem Barna: May I know what
do Government mean by moral and
spiritual education® Do they mean
education in the quintessence of the
different religions or something else?

Dr. K, L. Shrimali: We all under-
stand the meaning of moral and spi-
ritual education; and I do not think
1t 1s necessary for me to expound
this subject in this House.

Sari Hem Barua: Do they mean the
quintessence of different religions or
codes of moral and apiritua}! rclation-
ship to be framed?

Dr. K. L, Strimali: That matter
has to be examined by this com-
mittee which is to be appointed,
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Shrimati Manjula Devi: What about
the morsl and spiritual education of
teachers? Is there any scheme for
the teachers?

Mr Speaker: For teachers (in-
terruptions )

Dr. K. L. Shrimali: If we could
give proper education to our stu-
dents 1n the educational institutions,
we would have educated the future
teachers because teachers will come
out of the educational institutions

Yext-books Prescribed for Schools im
Kenals

+
{ Shri Manlyangadan:
*2204.{ Shri Kutt krishnan Nair:
Shri Nallakoysa:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No 621 on the
S5th December, 1958 and state

(a) whether the examination of the
representation received in connection
with text-books prescribed for schools
i Kerala has since been completed,
and

(b) f so, what are the conclusions
arnved at?

The Minister of Education (Dr K
L. Shrimali): (a) Yes, Sir

(b) The matter has been dropped
Shri Maniyangadan: May I know

whether a committee was appointed
by the State Government to go into
this question and whether the report
submitted by the committee has been
looked into by this Government?

Dr. K, L. Shrimali: As far as I am
aware, the State Government had a
proposal to appoint & committeld I
have no infermation, and I am not
In a position to give to the House
any more information.

Shrl V. Eacharan: May I know
whether It has come to the notice of
the hon Minister that at the 13th
session of the Basic Education Con-

102 (A1) LSD—2
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ference Vinobaj took the view that
the nationalisation of taxt-books 1s
regimentation of minds and thoughts
of the people? If so, how does this
Government view the nationalisation
of text-books in Kerala”

Dr. K. L. Shrimali: Vinobaj 1s
quite free to express his opmion

Shri Maniyangadan: May 1 know
whether 1t appeared in the papers—
and all sorts of statements were made
by responsible people—that these
text-books contain Jessons which
wounded the relgous and pohtical
sentiments of the people*

Dr K. L. Shrimali: I do not want
to express any opmion This s
really a matter of opmnion As I
said, as far as we are concerned, we
have dropped this matter

Shri Narayanankntty Menon: May
I know whether 1t 1s a fact that the
subscribers of the memorandum have
objected to the inclusion of the Prime

Minister’'s books Letters to his
Daughter because it dissemniates
materialism?

Dr K, L. Shrimall: Ths does not
arise of out of this question

Shri Harish Chandra Mathur: Is it
not a fact that the University Grants
Commussion 1n 1ts last report has
pointedly invited the attention of the
Government to the need for pdying
some attention to this question of
prepanng certain text-books and, if
so, what is the Government'’s reaction
to 1t”

Dr. K. L. Shrimali: I cannot under-
stand how this question can arise
here This makes reference to cer-
tain representations received in con-
nection with text-books in Kerala
My friend 1s raising the question
which does not have any relation te
this particular gquestion tabled in the
House

Shri Harish Chandra Mathur: It is
directly related to that

Shri Maniyangadan: May I kunow
whether the Central Government has
got a body to go into the text-books
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and may I know the reason why this
matter has been dropped without
going into the text-books?

Dr, K. L. Sbrimalf: Text-book is
really a matter with which the State
Governments are concerned, and they
are quite free to_prescribe the text-
books as they like, and intimation to
be sent to Government was not
necessary, Therefore, we have drop-
ped this matter.

Shri Harish Chandra Mathur: Just
now the hon. Minister said that this
13 a State subject and that is why
they have dropped the matter Here
arises the question as to whether it
= AN B et et e Undgerwty
Grants Commission has asked the
Central Government to take action
in this matter.

Dr. K. L. Shrimali: I have told my
hon, friend that this really 1s a matter
which deals with school text-books.
The University Grants Commission
deals with universities, and I cannot
really understand how this question
anses out of this particular question
which the hon. Member has put.

Mr. Speaker: Does this cover the
books of elementary schools also?

Shri Harish Chandra Mathur: Text-
books are not only for the schools but
for the universities also.

Mr. Speaker: The hon, Member
wanted to know whether the Central
Government has appointed a com-
mittee to go into the moral and spiri-
tual education, and in the matter of
any text-book anywhere in any State,
hypothetically, contaiming mmoral
propaganda, whether the Centre is
going to keep quiet That is exactly
what the hon. Member wants.

Dr. K, L. Shrimali: I am afraid the
Central Government cannot Inter-
vene in a8 matter like this.
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Manuscripts of Late Lala Lajpat Rai
+
[ Shri Hem Raj:
Skri P. C. Borooah:
*2205. { Shrl P. G. Deb:

Shri S. A. Mebhai:
Shri Prakash V. Shastri:

Will the Minister of Edueation be
pleased to state:

(a) whether 1t 15 a fact that an
original work entitled “Recollections
of work for an independent Ind:ia” by
the late Lala Lajpat Rai was handed
over by an old friend of the late Lala
Lajpat Rai to 8hri Chagla, India’s
Ambassador iIn US A for being kept*
m the National Archives of India;

(b) 1if so, whether Government pro-
pose to publish it; and

(c) if so, when?

The Minister of Education (Dr. K. L.
Shrimali): (a) A manuscript in Lala
Lajpat Rai's handwriting containing
“Recollections of Life and Work for
an Independent India while hving in
the United States and Japan during
1914—17" was presented on 15th Apnl,
1959 to the Indian Ambassador in the
United States by the Director of the
New York Public ILibrary with a
request to transmit 1t to the National
Archives of India

(b) and (c¢) The question of pub-
hshing this manuscript will be con-
sidered on 1ts receipt by the National
Archives

Shri Hem Raj: May I know whether
1t 1s not a fact that there are certain
other manuscripts of Lala Lajpat Rai
and whether efforts will be made to
get them and also publish them®

Dr. K, L. Shrimalf: Certainly; if any
manuscripts are available we will be
glad to have them If the hon. Mem-
ber has any information about any of
the manuscripts he may kindly convey
the information to me.
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Gunshoty in Chandni Chowk, Delhi

+

vp30¢, J Shri Shree Narayan Das:
* 7| Shrimati Mafida Abmed:

Will the Minster of Home Affairs
be pleased to state-

(a) whether 1t 15 a tact that several
people 1n Chandmi Chowk, Delhi were
wounded by bullets from a bank
sentry’s gun on the 18th Apml, 1859,

(b) 1f so0, the circumstances m which
it happened,

(c) the number of people njured
and their condition;

(d) whether any inquiry has been
mstituted, and

(e) if so, the result of such an
mquiry?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(e) On the 19th Apnl, 1959, a
Cashier of the Bank of Patiala,
Charkhi Dadri, District Mohendargarh,
took dclivery of a cash box from the
Chandni Chowk Branch of the Bank
The cash box was placed in a tonga
with a gun retainer in the back seat
while the Cashier himself sat in front
The gun retainer was carrylng a
loaded -12 bore DBBL gun which
accidentally went off 12 persons were
injured of whom 10 sustained simpie
injuries and were discharged from
hospital after minor trcatment Two
persons are still m hospital but are
reported to be out of danger 'The
police have registered a case and the
matter 15 now under mnvestigation

Shri Shree Narayan Das: May I
know whether from the persons who
have been grievously injured any
complaints have been received”?

Shri Datar: I am not aware whether
any complaints have been received,
but as I have pointed out. ten persons
have already been discharged after
treatment. Two are still in hospital

Shri Prabhat Kar: In view of the
fact that the bank peons have to carry
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money from the treasury every day
with the armed guard, may ! know
whether the police will take steps to
see that a lorry 1s provided to the
banks as 15 done in Calcutta with the
armed police, so that thg type of
accidents may not happen m the
crowded street of Chandmi Chowk?

Shri Datar: The hon Member's sug-
gestion 18 a novel one, but still it
would be examined

Shri Prabhat Kar: I can bring to
the notice of the hon Minister in the
Ministry of Home Affairs that it is
done in Calcutta If it 1s possible to
do 1t in Calcutta, 1t 1s possible to do
1t 1n Dellu also

Shri Datar: We will try to look inte
1t

Mr. Speaker: The Minister need not
have used the word ‘novel’ That is
the word which provoked the hon.
Member!

Shri Datar: ‘Novel’ means new

Shri Radba Raman: May I know
whether the Government has ascer-

tamned that the gun that was carmed

by the bank peon was quite 1n perfect
order and was not loose m any sense,
because such an accident never occurs,
but it has now occurred®> May 1
know whether that question has been
examined”

Shri Datar: The gun has been taken
into custody and a case has already
been registered, and the investigation
has started

Naga Hostiles
+

Shri L. Achaw Singh:

Shri Raghunath Singh:
*2207. Shri P. C. Borooah:

Shri P. G. Deb:

Shri 8. A. Mehdi:

Will the Mirnuster of Home Affairs
be pleased to state:

(a) whether 1t 1s a fact that there
has been a large scale subversive
activity of hostile Nagaz 1n the
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Tamenglong sub-division of Manipur
in recent months and a large number
.of persons have been arrested during
the police operations in these areas
and a nwinber of arms seized;

(b) if so, the number of persons
arrested during the last six months
and” those standing trial;

(c) the number of persons convicted
and charges on which they were con-
victed; and

(d) the steps taken to control the
situation in Tamenglong?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
‘There has been some activity on the
part of Naga hostijes in the Tameng-
long sub-division of Manipur recently.

(b) Since the beginning of Novem-
ber 1958, 160 Naga hostiles have been
arrested. Cases against 34 are pend-
ing in court.

(c) 32, out of which 27 persons have
been convicted under the Indian Arms
Act, one under section 380 Indian
Penal Code and 4 under section 109
Criminal Procedure Code.

(d) Necessary steps have been taken
to comb out the affected areas.

Shri L. Achaw Singh: May I know
whether a group of Angami Nagas
from Kohima has been arrested near
the Nungba police station with two
books, namely, the Naga Problem and
Naga Goodwill Mission, and may 1
know whether they have been con-
victed and, if so, for how long?

Shri Datar: 1 have given the infor-
mation that I have. It will be found
that a large number of Naga hostiles
—160—have been arrested.

Shri L. Achaw Singh: It has appear-
ed in the press that the headman of
Tamenglong village has been kidnap-
ped by the Naga hostiles. May I know
whether he has been recovered from
the hostiles?

Shri Datar: There are some cases
of kidnapping, but in a large number
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of them, they have now been
released.

Shei Hem Barua: In view of the
fact that the Naga hostile activities
are increasing of late, in fhis area,
may I know whether the Government
have assessed the progress of co-
operation towards the restoration of
peace and the assurances made to the
Government by the Naga People'’s
Convention and, if so, how far they
have succeeded in converting those
Naga hostiles towards the establish-
ment of peace instead of asking the
Government to extend the period of
amnesty?

Shri Datar: All that I can say in
reply is that Govermment have been
constantly watching the circumstances
and assessing the situation.

Shri P. G. Deb: May I know whe-
ther the army was employed in these
operations?

Shri Datar: No, Sir; so far as I am
awarc.

Snrimati Mafida Ahmed: The latest
review of the Naga situation made by
the area Cornmissioner, Shri Luthra,
reveals that many underground hostiles
have surrendered with their arms.
May 1 know whether any effort has
been made to find out the clue as to
how the terrorists are maintaining
continuity of unlicensed arms?

12 hrs.

Shri Datar: Recently therc have
been surrenders of considerable
amounts of arms and ammunitions.

Shri Hem Barua: May I know
whether the attention of the Govern-
ment has been drawn to an article
published recently in the Daily
Express of London on the materials
sent to that paper by the press corres-
pondent of that paper called Mr.
Donald Wise, who has sent an exag-
gerated report saying that during the
course of 2 years, 35,000 Naga hostiles
have been killed by the army? If so.
may 1 know what steps Government
have taken .to restrict the entry of
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foreign press correspondents to that
area, whose identity 1s of a doubtful
nature?

Shri Datar: Government have this
problem in view and they are taking
necessary action from time to time

Shrimatt Manjula Devi: May I
know whether the hostile Nagas are
receiving outside aid n the form of
arms?

Shri Datar: 1t will be very difficult
for me to answer it just now Secondly,
even if 1 have the material, it may
not be in public interest to disclose it

Shri Raghunath Simgh: May I know
whether the arms surrendered by the
hostile Nagas have been examined and
whether they know the make of the
arms—Pakistan), Hindustam or UK.
etc ?

Shri Datar: In some cases, we know
the makes

Shri Ranga: Have Government sent
any communication to the Daly
Express m London contradicting the
wrong information that has been pub-
lished by their correspondent, or, will
they do 1t at least now?”

Shri Datar: 1 am not aware of this
particular publication All the same
I shall try, if the hon Member gives
me the date, I shall look mto 1t and
see what action 13 necessary

Shri Hem Barua: The date 1s 8th
February and the name of the Corres-
pondent 1s Donald Wise

Sunorr NoTice QuesTion No. 32
Riots in Sitamarhi, Bihar

+
Shri Vajpayee.

8.N.Q. No. 32.{ Shri A .

Wil the Munister of Defence be
pleased to state. ¢

(a) whether it 1s a fact that Army
was called to assist the Civil Admins-
traton in Riot-affected areas of
Sitamarhi, Bihar;

(bnit so, the period for which
azssistance was sought and the period
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for which assistance was actually
rendered, and

(c) the number of Jawans and
officeas employed i1n this operation?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

{b) The period 1s not specified m
such cases Army assistance 13 given
for only so long as the situation
demands

(c) It 18 not m public interest to
disclose the number of troops em-
ployed

Shri Vajpayee: May I know whether
Government's attention has been
drawn to grossly exaggerated accounts
of these happenings in the Pakistan
Press and 1f so, whether Government
appreciate that 1t 1s the summoning of
the Army that makes even the wild
reports appear plausible?

Shri Krishna Menon: Obligations mn
thus regard are confined to discharging
the statutory obligations of placing
the army assistance at the disposal of
avil authorities when it 1s requested
according to the procedure laxd down
by law

An Hon. Member: He 1s not audible

Mr. Speaker: The hon Minister has
said that under statutory obligations
~he 1s referring to the Crinminal Pro-
cedure Code—the army authorities
have to come to the help of the civil
authorities in mawmntaining law and
order That was done If others go
on making all sorts of reports, it 1s
none of their business

Shri Vajpayee: What exactly 1s the
procedure in such cases®* I would
like to know whether the Defence
Ministry, before acceding to the requi-
sition of armed umts by local authori-
ties, ascertains whether the situation
does m fact warrant such assistance
or whether 1t is incumbent on the
Defence Mirustry to come to the help
of civail authorities

Mr. Speaker: The matter was dis-
cussed here in connection with some
other matter and it was pointed, out
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that it was according to the Criminal
Procedure Code. The person who
decides is the magistrate who is there
on the spot.

Shri Hem Barua: May I know
whether the attention of Govelmment
is drawn to a Pakistan radio broad-
cast last evening that has given a very
exaggerated account of this incident?
They have already said that some
2,000 people of a minority community
are involved in it? If so, may I know
whether our Government proposes to
give a correct picture of the situation,
so that there might not be any slander
against this Government by a foreign
government?

Shri Krishna Menon: The hon. Mem-
ber will no doubt communicate his
suggestion to the Home Ministry.

Shri Assar: May I know whether
the army was used in controlling a
defiant armed mob which wanted to
loot a passenger train near Sitamarhi
station?

Shri Krishna Menon: No, Sir; our

+ information is that the army is patrol-

ling the area to inspire confldence
among the people.

Mr. Speaker: 1 was not able to hear
the hon. Minister.

Shri Krishna Menon: The army is
used only for patrolling the aree.

Mr. Speaker: When the hon. Mem-
ber put the question whether in view
of the persistent effort by Pakistan
radio and Press to give an exaggerat-
ed account of what has happened
here, the Government proposes to
give a correct picture, the hon. Defence
Minister said that it is for the Home
Minister. I thought the entire Cabinet
is working together. If the hon.
Minister considers that it is such a
trivial matter, that is ome thing. But
to say some other Minister is to look
into it, whoever might be the Minister,
the bon. Minister has to report it to
e other Ministry if it is really a
serious matter. If it ig a trivial matter,
of course, nobody expects it.
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Shri Krishna Menon: The question
does not cover the matter of public
relations. It covers the action taken
by the army. The army's procedure
in this matter is strictly according to
the law. When the information was
received in the Divisional Head-
quarters, the necessary complements
were placed at their disposal for the
purpose. On the request of the Gov-
ernment of Bihar, the 20 Infantry
Division placed one infantry battalion
at short notice to move by road to
Patna and by rail from Patna fo the
affected area. There was widespread
panic and chances of serious rioting
breaking out in Muzaffarpur and else-
where. The Government of Bihar,
requested the Station Commander at
Dinapur on 20th April, 1959 to send
two infantry companies immediately
to Muzaffarpur in order to stabilise
the situation.

As requested by the civil authori-
ties, demonstration marches have been
carried out by the troops to restore
confidence and to act as a deterrent
to further outbreak of disturbances.
There has been no firing at all by the
troops. The only incident reported is
of two small thatched sheds being
burnt in some place on 23rd April.
The general situation is reported to
be under control. The patrolling is
being carried out by the army in col-
laboration with the civil authorities.

Shri H. N. Mukerjee: In view of the
special role of our army, which is not
merely to put down the trouble-
makers, but also to bind up the
wounds of struggle, may I know if
the Ministry has done something in
this regard, specially in view of the
reported observation of the Prime
Minister that he was very highly dis-
tressed at the suffering of the innocent

. people there?

§hri Krishng Menon: As I have
said, the army had to act strictly
within the rule of the law in this
matter under the guidance of civil
authorities. I assure the hon. Mem-
ber that the way they have conducted
themselves has been in the direction
of creating the effect he wants.



14673

WRITTEN ANSWERS TO
QUESTIONS

Manunfacture of Gnat Aircrafts at
H.AL.

2197 Shri Balakrishnan.
*\ Shri Elayaperumal*

Will the Minister of Defence be

pleased to state:

(a) whether 1t 1s a fact that the
GNAT aircraft scheduled to be pro-
duced at the Hindustan Aircraft Ltd,
Bangalore, 1s not free from defects in
its design and structure,

(b) whether Government  have
received the report of the Court of
Inquiry on the crash of a Gnat belong-
mng to UK Government in England
during last year, and

(c) the steps Government propose to
take to eiminate such defects, during
production programme at Hindustan
Aarcraft Lmited?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (¢) The
Gnat awrcraft has not yet recetved all
1ts clearances It 1s expected that the
awrcraft will be finally cleared by Gov-
ernment by June, 1859 If any modai-
fications are found to be necessary as
a result of these trials, they will be
incorporated m the aiwrcraft to be pro-
duced at HAL
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Leakage of Budget for 195¢-57

*2201. Shn T. B. Vitial Rao;: Will
the Minister of Home Affalzss be
Pleased to refer to the reply given to
Starred Question No 629 on the 3rd
March, 1958 and state at what stage
s the criminal case filed mm connection
with the leakage of taxation proposals
tontained in the Budget for 1856-577

The Minister of Dome A2y
{Shri G. B. Pant). The case 1s pend-
Ing in the Court

Smuggling of Foreign Currency

*2208. Shri Bahadur Singh: Will the
Mimster of Finance be pleased to
State.

(a) whether recently a number of
Sases have been detected wheremn
4ttempts were made to smuggle out
foreign currency from India during
the months of March and Apni, 1959;

(b) if so, the nationality of the
Culprits;

(c) whether a European wife of an
Indian Lawyer was arrested n April,
1959 1n Bombay and a large amount
Of foreign currency was found in her
bossession;

(d) whether thigs lady had been
Eomg abroad occasonally;

(e) if so, how often; and

(f) whether she and her husband
have declared their assets mn foreign
Countrnes®

The Deputy Minister of Filaance
{Shri B. R. Bhagat): (a) and (b).
I the months of March and
April, 1959, twenty-seven cases where-
in attempts were made to smuggie
Joreign currency out of India, were
Qetected by the Customs Authorities.
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The persons involved were of Indian,
Pakistani, Burmese, Iranian, Syrian,
Japanese and American nationalities.

(c) to (e) Yes, Sir On the 8th
April, 1959, one Mrs Cicily Seth), the
wife of Shri1 J. G. Seths, an advocate
of the Supreme Court of India, was
arrested by the Bombay Customs
authorities while she was attempting
to leave India by s.s. ‘Victoria' with
undeclared foreign currency. The lady
% Insh by birth but 18 now the holder
of an Indian passport issued in
February, 1858 From this passport it
has been found that she has been out
of India once on the 8th Apnl, 1958,
on medical grounds There 13 an
earlier passport also issued mm Apnil,
1955 which might give details of
further travels by her, but this is not
at present in the possession of the
Customs authonties.

(1) Enquries are being made in this
regard and the information, if any,
available, will be placed before the
House

Election Expenses

v2209, J Shrl Ram Krishan Gupta;
"\ Shri Ajit Singh Sarhadi:

Will the Minuster of Law be pleased
to refer to the reply given to Unstarred
Question No 1584 on the 15th Decem-
ber, 1958 and state:

(a) whether the recognised political
parties have sent their suggestions on
the measures to be adopted to check
increase in election expenses; and

(b) if so, the nature of decision
taken thereon?

The Depuly Minister of Law (Bhri
Hajarnavis): (a) No concrete sugges-
tions in the matter have been received
from any of the recognised political
parties so far.

(b) Does not arise.
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Manufacture of Agricultural
Implements in Ordnance
Pactories

*2210. Shri 8. M. Banerjea: Will the
Minister of Defenee be pleased to
state:

(a) whether agricultural imple-
ments can be manufactured m the
Indian Ordnance Factories; and

(b) if so whether steps have been
taken to do so?

The Minister of Defence (Shri
KErishna Menon): (a) and (b) Yes,
Sir Prototypes of several types of
agricultural implements, namely,

(i) a three wheeled vehicle m-
corporating a plough and =
water pump;

(1) a self-propelling 3-wheeled
plough; and

(m) a self-propelling 2-wheeled
plough

have so far been made and are under-
gomng trials The Ordnance Factones
are capable of producing agricultural
tractors and thewr attachments, if
required
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All India Science Teachers Conference

Shri Ram Krishan Gupta:
"’“‘{sm L. Achaw Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
third All India Science Teachers Con-
ference in its session held in New
Deth: during the last week of Decem-
ber, 1958 has suggested an increase m
the financial provision for science
clubs and science fairs; and

(b) if so, the action taken'by Gov-
ernment in this regard?

The Minister of Education (Dr. K, L.
Shrimall): (a) The Conference record-
ed their satisfaction at the opening of
science clubs in schools and recom-
mended further expansion of the pro-
ject. Regarding science fairs, the
Conference recommended grant of
financial assistance for initiating
science fairs,

(b) The matter is under considera-
tion.

Purchase of Defenee Stores from UX.

*2213. Shri S. M. Banerjee: Will the
Mnister of Defence be pleased to
state:

(a) whether there has been any re-
duction in the purchase of defence
stores from UK. in 19858-59 as com-
pared with 1957-58; and

(b) if so, to what extent?

The Deputy Minister of Defenoe
(Shri Raghuramaiab): (a) and (b).
Payments made by the High Commis-
sioner for India in UK. during 1957-
58 and 1858-59 on account of stores
purchased from the UK. as well as
other European countries amounted to
about Rs. 80°40 crores and Rs. 70-28
crores respectively. No separate dc-
counts are meintained in respect of
stores purchased from the UK, As
accounts for the year 1968-59 bhave
not yet been closed, the value of
stores purchased during that year may
not be regarded es final.
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Income-Tax

Shri Ram Krishan Gapia:
3‘“{ Shri Rajendra Stngh:

Will the Minister of Finance be
pleased to state the total amount col-
lected as income-tax during 1958-59
(State-wise)?

The Minister of Finance (Shri
Morarji Desal): Statistics of income-
tax collections are not maintained
State-wise. However, a statement
showing the total income-tax col-
lections in the charge of each Com-
massioner of Income-tax is laid on
the Table of the Sabha. [See Appendix
VIII; annexure No. 2].

Income-tax from Panjah

3885, Shri Bsm Krishan Gapta: Will
the Minister of Finance be pleased to
state the total amount collected as
income-tax in Punjab during 1958-8%
(District-wise)?
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The Minister of Fimance (Bhri
Morarji Desal): A statement giving
the requred mformation is laid on
the Table of the Sabha [See Ap-
pendix VIII; annexure No, 3].

Excise Duty on Tobacoo
Shri Ram Krishan Gupta:

3886 Shri D. C. Sharma:

Sardar Igbal Singh:

Will the Minister of Finanoe be
pleased to state the total amount of
collections and arrears of excise duty
on tobacco mm Punjab during 1958-59
(dastrict-wise)?

The Minister of Fipance (Shri
Morarjl Desal): A statement showing
the required information 1s placed on
the Table of the Sabha. [See Appendix
VIII, annexure No 4]

Delegations sent Abroad

Shri Ram Krishan Gupta:
3887. { Shri Bibhuti Mishra:

Will the Mnster of Finance be
pleased to state:

(a) the total number of delegations
sent abroad during 1858-59, and

(b) the total amount of foreign ex-
change spent upon them?

The Minister of Finance (Shri
Morarji Desal): (a) 215.

(b) Rs. 47 lakhs.
The above figures are approximate.
Small Savings Scheme

Shri Ram Krishan Gupta:
3ges. ] Shri D. C Sharma:
] Sardar Igbal Singh:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state the total amount col-
lected under Small Savings Scheme
during 1958-59 in Punjab (District-
wise)?

The Minister of Finance (Shwi
Morarji Desal): The district-wise
figures of collections for the year
1038-89 are not yet availsble. The
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net collections for the State as &
whole during that year amounted to
Rs 524 crores approximately.

Payment of Income-tax in Instalments

3889 Shri Ram Krishan Gupta:
Will the Minister of Finance be pleas-
ed to state:

(a) the maximum period which the
Income-tax Department allows for
payment of income-tax dues by in-
stalments; and

(b) whether there is any machinery
to ensure that such payments are
made regularly?

The Minister of Finance (Shil
Morarji Desail): (a) There is no hard
and fast rule for allowing instalments
which are allowed taking into consi-
deration the nature of the case and
the financial position of the assessee
applying for instalments.

(b) A note 15 made in the records
about the grant of instalments and the
dates on which payments are due., The
Income-tax Officer reviews the re-
cords periodically to ensure that as-
sessees pay according to the preserib-
ed instalments

Central Soctal Welfare Board Grants
to Punjab

Shri Ram Krishan Gupta:
3890, Shri D. C. Sharma:

Shri Afit Singh Sarhadi:

Sardar Iqbal Singh:

Will the Minister of Education be
pleased to state:

() the names of the voluntary
social welfare organisations in Pun-
Jab which have been given grants by
the Central Social Welfare Board dur-
ing 1958-50 (since September, 1958);

{b) the amount of grant to each or-
ganisation during the above period;
and

(c) the nature of supervision ex-
ercised by the Board over thess or-
gamsations?

The Minister of Sducatien (Dr.
K L. Shrimall): (a) Nil
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(b) Does not arise.

(e) The applicant institutions which
apply for a grant from the Central
Social Welfare Board are inspected by
at least one member of the State
Board concerned before the State
Boards recommend their applications
to the Central Board. After the grant
is paid, the institutions have to fur-
nish, in due course, audited state-
ment of accounts to enable the Board
to satisfy itself regarding proper uti-
lization of grants. The institutions
are also visited by the zonal members
of the Central and State Boards as
well ag by the Inspecting Officers of
the Central Social Welfare Board;
these persons give such advice as is
considered necessary to the institutions
and also send reports of their visits to
the Central Social Welfare Board for
further necessary action.

Grants to Universities

3891. Shri Pangarkar: Will the Min-
ister of Education be pleased to state
the amounts given as grants to the
following Universities during 1958-
59:

(i) Bombay University;
(ii) Poona University; and
(iii) Marathwada University*

The Minister of Education (Dr. K.
L. Shrimall):

N iam: of the University Amaount
Rs,
{i) Bombay . 19,05.910-s0nP,
{&) Poona 19,83,000-5t nP
(&) Marathwada . %.000-00 nP,

Grantg to Bombay Social Wellare
Organisations

3892. Shri Pangarkar: Will , the
Minister of Education be pleased to
state:

(a) the names of the voluntary

(b) the amount of grant te each
such organizationt

The Minister of Eduoatiom (Dr.
K. L. Shrimall): (a) and (b). A state-
ment giving the requisite information
is laid on the Table of the Sabha.
[Placed in Labrary. See Index No.
LT-1410/393.

Stolen Bicycles

3893. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to lay a statement showing:

(a) the total number of bicycles
stolen and recovered in Delhi during
1958-59;

(b) how do these figures compare
with the figures of 1957-58; and -

(c) the steps Government propose
to take to prevent such thefis?

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b).

1958-59 1957-58
Cycles Cycles Cycles Cycles.
stolen  recovered stolen recovered
1800 2812 1832 235

(c) Apart from the publication of
posters and slides advising the public
to lock their cycles, policemen are
posted on duty at places where large
number of cycles are kept.

Monuments in Orissa

3894, Shri B, C. Mullick: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the amout of money spent so far on
each of the protected monuments in
Orissa since 1953-58?

The Minister of Scientific Research
and Cultural Afiairs (Shri Humayua
Kabir): A statement is laid on the
Table of the Sabha. [See Appendix
VIII, annexure No. 5].

Will the Minister of Steel, Mines and
Futl be pleased to state the esti-
mated annual output of coal from ths
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Godavar1 Coal Mmes in Kareem
Nagar District in Andhra Pradesh?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
Singarem1 Colliery Co Ltd are re-
ported to have plans to raise from the
Godavann Coal Mines 20,000 tons of
coal per month during the first year
of operation and 40,000 tons per month
during the second year The fleld 1s
capable of being developed to pro-
duce 1 mullion tons by the end of the
third Plan, subject to availability of
plant and raillway facilities

Foreign Capital Investments

S Shri Nagl Reddy:
3856, QL TAL T B Wi Waw.

Will the Mimister of Finance be
pleased to state:

fa) the number of new capital is-
sues during 1956-57, 1957-58 and
1958-59 involving foreign participa-
tion;

(b) the names of the companies and
the foreign participants,

(c) the tota]l amount of capital and
the percentage of foreign participation
for each;

(d) the articles to be produced each
case, and

(e) the location of those factories”

The Minister of Finance (Shri
Morarji Desal): (a) to (e¢) A state-
ment giwving the information is laid
on the Table of the Sabha. [See Ap.
pendix VIII, annexure No 6].

Heslth PFacilities for Scheduled Castes
in Mysore

3897 Shri Siddiah: Will the Mins-
ter of Home Affairs be pleased to
vefer to the reply given to Starred
Question No 494 on the 20th Feb-
ruary, 1859 and state:

(a) the amount spent by the Gov-
ernment of Mysore for providing
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special health faciities out of the
amount allotted to them for scheduled
castes in 1957-38 and 1888-59; and

(b) the nature of the special health
scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b) The information 18 being
collected from the State Government
and will be laid on the Table of the
House as soon as 1t 13 received

Excise Dnty on Khandsari

[ Shri Liladhar Kotoki:
3898 { Shri P. G. Deb:
Shri P. C Borgoah:

W), the Minister of. Enance he
pleased to state.

(a) the total collection of excise
duty on Khandsarn Sugar from 1st
March, 1959 to 31st March, 1959, and

(b) the reason for this short fall
in collections, if any?

The Minister of Finance (Shri
Morarjli Desal): (a) The total collec-
tion of Central Excise duty on Khand-
sar1 Sugar from 1lst March, 1959 to
31st March 1959 amounted to
Rs 70,000 approximately

(b) Since the re-imposition of the
Central Excise duty at the enhanced
rate on Khandsar: Sugar, hardly more
than a month and haif have elapsed
and the production season has now
almost come to an end Revenue from
Khandsann Sugar 18 expected mamly
from the production in the next sea-
son, stock lying in the factones on
2821959 not being hable to pay the
duty In the circumstances the ques-
tion of shortfall does not arise

National Museum of India

Shri Ram Krishan Gapta:
””{smn.c. Sharma:
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Starred Question No 454 on the 2nd
December, 1988, and state:

(a) at what stage is the question of
setting up of National Museum of
India as an autonomous body; and

(b) if the scheme has been finalised
the main features of the same?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The stage for
setting up an autonomous body has
not yet been rcached and 1s not likely
to be reached for some years.

Hindi Teleprintery

2000, [ Shri Ram Krishan Gupta:
"\ Shri Bhakt Darshan:

Will the Mmister of Education be
pleased to refer to the reply given to
Starred Question No 467 on the 2nd
December, 1958 and state:

{a) whether the report of the Com-
miuttee on Standardisation Key Boards
of Hind: Teleprinters has been print-
ed,

(b) if so, whether g copy of the
report will be laid on the Table; and

(c) if the reply to part (a) be in
negative, the reasons for the delay?

The Minister of Education (Dr
K. L. Shrimali): (a) to (c) The re-
port has not yet been printed, as the
fina} proof 1s yet awaited from the
Press The report will be laid on the
Table of the House, as soon as print-
ed copies are available

Archasological Survey in Punjab

3901. Shri Ram Krishan Gupta:
‘Wil the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No 1467 on the 15th
December, 1958 and state:

(a) the further progress made with
regard to the survey of ancient
temples and places of archaeological
and historical interest; in Punjab;
and

(b) the number and names of the
villages surveyed so far dustrict-
wise)?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayus
Kabir): (a) A further 119 villages
have been surveyed in Gurdaspur
District from November, 1938 to
January, 1959, bringing the total to
550 since the work started.

(b) A statement 1s laid on the
Table of the Sabha ({See Appendix
VIII, annexure No 7}

Separation of Judiciary from Exe-
cutive

Shri Ram Krishan Gupfa:
3902.{ Shri D. C Sharma:
{_ Shri Supakar:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 480 on the
2nd December, 1958 and state the
namcs of the States which have since
separated the Judiciary from the
Executive?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
statement showing the latest pgsition
15 given below

STATEMENT

Separation of Judicwary from Exetu-
twve

There has been complete separa-
tion of the Judiciary from the Exe-
cutive m the States of Andhra Pra-
desh, Kerala and Madras

There hag been partial separation
in the States of Bihar, Madhya Pra-
desh, Mysore, Punjab and Uttar Pra-
desh

There i1s no change in the position
in respect of Assarn and Orissa. In
respect of Bombay, Rajasthan and
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West Bengal the position is as
follows:

(i) Bombay.~The scheme of se-
paration of the Judiciary from
the Executive is already in
force in the areas which com-
prised the State of Bombay
prior to its reorganisation and
the necessary legislation to
extend the scheme to the
newly added areas of Vidar-
bba and Marathwada has
since been enacted. The
State Government proposes
to bring about separation of
the Judiciary from the Exe-
cutive in these areas, gz soon
ag the preliminaries have been
completed, say by about
August, 1959,

(it) Rajasthan.~The State Gov-
ernment expect to receive and
consider shortly the report of
a Committee appointed by
them to suggest a8 workable
scheme for the separation of
the Judiciary from the Exe-
cutive. Meanwhile, as a step
towards this direction, 36
courts of Munsif-Magistrates
have already been set up.

(11) West Bengal.—A scheme for
the separation of the Judici-
ary from the Executive has
been in operation in all the
districts of the State since
last year. Necessary legisla-
tion to give it a statutory
basis will be undertaken by
the State Government.

Payments Through Forelgn Banks

3903. Shri Ram Krishan Gupta:
Will the Minister of Finance be
pleased to state:

(a) the amount of payments made
through foreign banks by the Indian
Embassy in USA. during 1958; and

(b) the reasons for making use of
foreign banks for the purpose?

MAY 4, 1908
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The Minister of Finance (Shri
Morarjl Desal): (a) $3,458,072.87,

(b) There are no Indian banks in
US.A.

Audio-Visual Education

3904. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state:

(a) whether the Government have
recommended to the authorities con-
cerned inclusion of audio-Visual edu-
cation as a compulsory subject in
teachers’ traming colleges; and

.

(b) 1f so, how far such recommen-
dations have been implemented.

The Minister of Education (Dr.
K L. Shrimali): (a) The authorities
concerned have been advised to in-
troduce 1t as an important subject in
the teachers’ training colleges.

(b) The States of Bihar, Bombay,
Himachal Pradesh, Jammu & Kash-
mir, Kerala, Madhya  Pradesh,
Madras, Mysore, Orissa and Rajasthan
have introduced it as an important
subject, while the Punjab State has
included 1t as a compulsory subject
of study m their teachers’ traimng
colleges The Administrations of
Andaman & Nicobar Islands, Lacca-
dive, Manipur as well as Tripura have
no training colleges within their ter-
ritories The recommendation 1s still
under the consideration of the re-
maining State Governments, namely,
Andhra, Assam, Uttar Pradesh, West
Bengal and Delhi Administration

Scientific Research and Industiry

36805. Shri Harish Chandra Mathur:
Wiil the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) what steps have been taken
by the Central Government to bring
about a liaison and co-odination be-
tween scientific research and industry;
and
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(b) what contribution, if any, has
been made by Central scientific in-
stitutes to the industry during
1987-58?

Deputy Minister of Scientific Re-
search and Cultural Affairs (Dr.
M. M. Das): (a) and (b). A statement
is laid on the Table of the Sabha ({See
Appendix VIII, annexure No. 8).

“Seisure of Smuggled Goods”

" Shri D. C. Sharma:
Shri Ram Krishan Gupta:
Shri Prakash V. Shastri:
Shri Ajit Singh Sarhadi:
398¢. { Shri Pangarkar:
Shri Damani:
Shri Daljit Singh:
Shri Raghunath Singh:
L Sardar Iqbal Singh:

Will the Minister of Finance be
pleased to state:

(a) the number of smugglers ar-
rested and injured or killed in en-
counters with the police during
1858-59, month-wise:

(1) on the East and West Indo-
Pakistan border;

(1) on the East Punjab border;
(1) on the sea ports of India;
(iv) m each State;

(b) the number of smugglers con-
victed (nationality-wise);

{(c) the number of smugghng cases
detected; and

(d) the total value with break-up
of goodg in particular, watches, gold
currency and opium seized from
smugglers during the same period?

The Minister of Finance (Shri
Morarji Desai): (a) to (d). A state-
ment giving the available informa-
tion is imid on the Table of the Sabha.
[See Appendix VIill, annexure No. 9].

Minerals in Orissa

3907. Shrl Panigrahi: Will the
Minister of Sieel, Mines ang Fuel be

pleased to refer to the reply given to
Starred Question No. 402 on the 2lst
February, 1058 and state:

(a) whether fuller information with
regard to deposits of iron ore, gra-
phite and glass sand in the districts of
Mayurbhanj, Dhenkanal, Sambalpur,
Puri, Cuttack and Talcher have been
made available to the Government
since then; and

(b) if so, whether a statement con-
taiming the fuller information will be
laid on the Table?

The Minister of Mines and Ol (Shri
K. D. Maiaviya): (a) No, Sic. Fuller
information on the deposits of iron
ore, graphite and glass sands has not
yet been published in the memoirs of
the Geological Survey of India.

(b) Does not arise.

Centrai Advisory Board of Education

Shri Ram Krishan Gupta:
3ses. {sm N. B. Munisamy:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1443 on the 5th
March, 1959 and state:

(a) the nature of decisions taken,
recommendations made and resolu-
tions passed at the 26th meeting of
the Central Advisory Board of Educa-
tion held at Madras during the third
week of January, 1959; and

(b) the nature of steps taken so far
to implement these decisions?

The Minister of Education (Dr.
K. L Shrimali): (a) A copy of the
proceedings of the last meeting of
the Board has been supplied to the
Library of the Lok Sabha.

(b) The recommendations of the
Board will be referred to the parties
concerned shortly for information and
necessary action.
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Central Excise Department

3816. Pandit D. N. Tiwary: Will the
Minister of Finance be pleased to
state the number of temporary non-
Gazetted Staff in the Central Exclse
and Land Customs Departments
(State-wise)?

The Minister of Finance (Shri
Morarji Desal): A statement contain-
ing the requisite information is laid
«on the Table of the Sabha [See Ap-
pendix VIII; annexure No. 10].

Acquisition of Lands in Saurashtra

3911. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state the area and location
of land that has been acquired or is
proposed to be acquired for deep dril-
ling and structural driling mn
Saurashtra®

The Minister of Mines and Oil (Shri
K D. Malaviya): About 25 acres of
land has been acquired for Drill Site
No 1 and 23 acres of land for Dnll
Site No 2 for deep drilling at Lunej
{Cambay) About 19 sg miles of land
is proposed to be acquired in the

MAY 4, 1959
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following places for the purpose of
colonies and o1l flelds:—

(1) Lune)

(2) Paldx

(3) Malasini
(4) Neja

(5) Nagra

(8) Dehra

(7) Cambay
(8) Jhala Pur
(9) Sokhda
(10) Patlawadi
(11) Bhat Talor:
(12) Kansari
(13) Shakarpura
(14) Jinaj

No land has been acguired for
structural drilling 1n Saurashtra

Geological Survey of Madras

3912, Shri Elayaperumal: Will the
Minister of Steel, Mines and Fuel be

,pleased to state

(a) whether the reports of the
Geological Survey of Madras conduct-
ed i 1957-58 have been examined;
and

(b) 1f s0, the action taken m the
matter?

The Minister of Mines and Ofl (Shri
K D. Malaviya): (a) Yes, Sir Some
of the reports on the investigations
carried out by the Geological Survey
of India 1n 1957-58 have been examin-
ed and the others are now under
scrutiny

(b) The completed reports have
been forwarded to the Madras State
Government The work of Geological
Survey of India 1s continuing in these
areas

Sale of Stores to Military Personnel
at Concessional Rates :

3913. Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state*

[y

(a) whether there exist some stores
from where articles are drawn by
military personnel at concessional rate
in Delhi and also at other places; snd
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(b) if so, the nature and necessity
o such concession?

The Deputy Minister of Defence
(Shri Raghumath): (a) and (b)
Yes, Sir. Departmentally run stores
such as ASC stores, Canteen Stores
etc, exist in Delhi and other places
wherefrom Military personnel get
their requirements of daily necessities
at uniform prices applicable to the
whole of India. These prices are fixed
on the bams of the overall cost of
procurement in bulk plus prescribed
departmental charges. As profit is
not the main.(notive behind the func-
tioning of these stores which essen-
tially exist for the convenience of the
troops, their prices may happen to be
slightly lower than the market prices
n respect of certain articles. There
are no concessional rates as such.

Asanso! Polytechnic

4 Shri Subodh Hansds:
Shri 8. C. Samanta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(w) whether it 1s a fact that a large
portion of the grant sanctioned to
Asansol Polytechnic by Government of
India for purchase of equipment and
construction of buildings for the
Mining Engineening Section has not
been spent so far; and

(b) if so, the reasons therefor?

The Deputy Minister of Scientific
Restarch and Cultaral Affairs (Dr.
M. M. Das): (a) The amounts so far
sanctioned for construction of build-
ngs have been fully utilised. Out of
Rs. 65,000 sanctioned for the purchase
of equipment, Rs. 25,738 has
utilised.

£ T

(b) The anticipations of the
lute regerding availability of
ment were not realised and
have been placed for supplies,
of which will be received from abroad.

5 LSD~3

Rural Institates

3815, Shri Ram Krishan Gapta: Will
the Minister of Education be pleased
to state: .

(a) the nature of proposals regarding
the rural institutes considered at the
fitth meeting of the National Council
for Rural Higher Education held in
New Delhi for inclusion in the Third
Five Year Plan; and

(b) details of the scheme finalised?

The Minister of Education (Dr.
K. L. Shrimalf): (a) The National
Council for Rural Higher Education
considered the proposals and targets
in the field of Rural Higher Educa-
tion for the Third Five Year Plan.

The Council recommended that (i)
if funds permit two more Rural Insti-
tutes, one in Punjab and another in
Madhya Pradesh should be established
(ii) Post-graduate classes should be
developed in these institutes, and the
individual institutes should be allowed
to specialise in their own particular
spheres (iii) it was not necessary to
include all the optional groups in each
institute (iv) The rural institutes
should draw their own plans of deve-
lopment which may be placed for
consideration before the Standing
Committee of the National Couneil.

The Standing Committee met in
New Delhi on 17th and 18th February,
1969. But as all the Rural Institutes
have not yet submitted their plans,
the proposals are still under conside-
ration.

(b) The detailed scheme has vet to
be formulated.
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Promotions of Civilians in MES.

8917. 8hri E. Madhpsudan Rao:
Will the Minister of Defence be
bleased to state:

(a) whether it i1s a fact that pro-
hotions in clerical cadre have been
held in abeyance during the last
15 months due to the instructions
ssued by the Engineer-in-Chief, New
Dethi, to the Chief Engineers of Mili-
tary Engineering Service to stop pro-
Ihoting civilians in the clerical cadre
4s the first step to militarizing this
branch of the army; and

(b) 1f so, how does 1t reconcile with
the recommendations of the Estimates
Commttee to make the M.E.S. com-
bletely Civihan Organisation?

The Minister of Defence (Bhri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

Multl-Purpose Schools in Madras
State

3918. Shri Elayaperamal: Will the
Minister of Education be pleased to
state:

(3) the number of multi-purpose
schools at present in Madras State
(District-wise); and

(b) the total number of schools to

the Central Government for this pur-
pose?
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The Minister of Education (Dr. K.
L. Shrimali): (a)

{a) Madras . . 20
Chingleput . . . 12
South Arcot . 14
Tanjore* . . . 1%
Madurai . . 17
Ramanathepuram . 18
Tiruneveli . . 1R
Salem . . 13
Coimbatore 22
North Arcot . . 14
Tiruchyrapall . . 19
Nilgiris . . . 6
Rkt L3

ToTAL .. 196

(b) The Government of Madras
propose to introduce 50 bifurcated
courses in Secondary Schools during
1969-80 According to present calcu-
lations the amount is likely to be
Rs. 867 lakhs but no amount has yet
besn sanctioned.

Konarsk Temple in Orima

(b) it not, why drilling is being
done on the floor of the temple?
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Minerals in Mysore

3921. Shri Shivananjappa: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Ad hoc
appointed for Mysore State to recom
mend areas which are considered
suitable for State exploitation of
Schedule ‘A’ minerals (manganess and
jron ore deposits) has submitted its
report; and .

(b) if so, the main features of the
roprrt?

:
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The Minister. of Mines and Ofll
(S8hrl XK. D. Malaviya): (a) Yes, Sir.

(b) The report has recommended
detailed work in Bellary and North
Kanara districts before selecting areas
for exploitation by the State. The
occurrence of iron ore and manganese
in other districts has been brought out
to the extent known.

Compilation of District Gasetteers

3922. Shri Sanganna: Wil the
Minister 'of Sciemntific Research and
Cultural Affairs be pleased to state
what financial assistance has so far
been placed at the disposal of the
State Governments for compilation of
District Gazetteers?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): The following sums have
been paid to the different States so
far for this work:

Rs.
(i) Bihar 18,000
(ii) Bombay 12,000
(iiii) Madras 24,000
(iv) Mysore 6,000
(v) Rajasthan 6,000
{vi) Uttar Pradesh 6,000

Calcuita High Conrt

3958 Shri Subiman Ghose: Wil
the Minuster of Home Affalrs be
pleased to state:

(a) the number of judges at pre-
sent in Calcutta High Court; and

(b) how many of them began their
career as Munsifs?
The Minister of State in the Minis-

try of Home Afiairs (Shri Datar): (a)
24—20 permanent and 4 additional.

(b) Four. ’

Anction of Forests in Himachal
Pradesh

3924. Shri Vajpayee. Will the

Mihtister of Home Afiairs be pleased
to state:

(a) whether it is a fact that the
Conservator of Forests, Chamba
Cirle, Himachal Pradesh, issued an

MAY 4, 1859
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auction notice for the sale of 14, 49,
151 blazes at Mandi on the 5th Feb-
ruary, 1959;

(b) if so, whether the auction was
held on the same date;

(c) if pot, the reasons for the post-
ponement of the auction;

(@) whether it is a fact that resun
contractors who assembled there
dechned to give any bid as a protest
against the withdrawal of lots Nos. 24
and 27 from sale;

(e) 1if so, the reasons thereof; and
(f) the action taken in the matter?

The Minister of State in the Minle-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). The auction was held
on the same date but was not success-
ful

(d) Yes; the lots withdrawn were
Nos. 24 and 26 (and not 27 us men-
tioned in the Question).

(e) The lots Nos. 24 and 26 were
withdrawn because the contractors
who had the lease of these lots and
had installed a Resin Factory in the
vicinity of these forests requested the
Himachal Pradesh Administration to
extend the present lease for a further
period of two years. With a view to
encouraging this small-scale industry
within the territory, the Administra-
tion decided to concede this request

(f) The blazes which could not be
auctioned have since been sold on the
basis of tenders.

Armed Forces Headguarters Clerks In
Clvil Departments

¢ Shri Tangamant:
3025.5 Shri 8. M. Banerjes:

Will the Minister of Defemce be
pleased to state:

(a) whether rPSC. qualified
Grade ‘A’ Clerks nominated to Armed
Forces Headquarters were transferred
to Civil t either prior %
or after, the 1st January, 1047;

»
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(b) it =0, their number for each

{c) whether the teansfer affected
their senfority and pay;

(d) what are the recommendations
of Public Service Commission regard-
ing such employees; and

(e) how far their recommendations
were accepted?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) and (b).
Of the persons who were nominsted
to Armed Forces Headquarters by the
late Federal Public Service Commis-
sion on the results of the Clerks (‘A’
Grade) examination held 1n 1845, ¢
were transferred from Armed Forces
Headquarters to Civil Departments—
all of them before 1st January 1947.

{c) to (e). Their seniority and pay,
consequent on their transfer to the
Civil Departments, would be regu-
lated in accordance with the terms
and conditions of service obtaining in
those Departments. The information
is being collected and will be laid on
the Table of the Lok Sabha.

Loan by Re-Finance Corporation to
Industry Private Lta.

3924, 8hri Khimji: Will the Minis-
ter of Fimance be pleased to state:

(a) the loans sanctioned by the Re-
Finance Corporation for Industry
Private Lumited till the end of Decem-
ber, 1958;

(b) the loans given after the 3lst
December, 1958 and upto the 3ist
March, 1959; and

(c) the loanz that may have been
disbursed up to the end of December,
1958 and from that period upto March,
19597

The Minister of Fasnee (Shri
Morarjli Demat): (a) Bix Joans for a
total sum of Rs. 178 lakhs were sanc-
tioned by the Corporation up to the
1st December, 1838.

Two further loans, amounting
65 lakhs, were sanctioned bet-
the 1st January and the 3list
., 1989,

w

Fize

.

¢} Nc amount was disbursed upto
the end of December 1938, but a sum
of Rs. 20 lakhs was drawn between
the

1st January and the 31st March,
939.

—

Exploration of Minerals

1921. 8hri Bubiman Ghose: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) at how many places in India,
drilling and exploratory mining are
being carried on by the Indian
Bureau of Mines at present; and

(b) the results achieved so far and
further prospects in this reggrd?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) and (b). The
Indian Bureau of Mines is carrying
out drilling and exploratory opera-

tions for coal, copper, magnesite,
pyrites and iron ore in 12 Qifferent
places in the country. The details of
the places where the drilling is being
carried out, of reserves proved and
further prospects in this regard wre
given in the statement laid on the
Table of the Sabha. {See Appendix
VIII, annexure No. 11.)

Central Acts

3928. Shri Shree Narayan Das: Will
the Minister of Law be pleased to
siate the number of cases in which
final orders were passed by the High
Courts and the Supreme Court in 1958
invallating Central Acts in full or
certain specific provisions thereof?

The Deputy Minister of Law (8bri
Hajaroavig): The information is being
collected and will be 1aid on the Table
of the House as early as possible.
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Enrolment Forms

SN, Sdry Sew Kay: Wi che Micos-
"eratbehaeobeplenedbmh:

(a) whether it 15 a fact that the
Solumns of class and sub-class exist
'n the enrclment forms for recruit-
Tnent to the Defence Services; and

®nrolment form of the Army. In the
’ttvy there 15 no column either for
Slass or sub-class In the Air Force
thmuamlmnforchuhutnme
for sub-class

(b) In the Army the class 15 of two
viz,, denominational (1) such s

Class Sub-Class
Dogra Rajput
Mushm Maimkhani
+ Bihan Ahir
ete
The first lassification is relevant only
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tions wre not normsally taken into
account.

In the Air Force, the word ‘class’
in the present enrolment form means
the sect ‘of a religion or the class of
a community. No value is, however,
attached to the class of a candidate
for purposes of recruitment as selec-
tion is made on the basis of merit.

Oll Resources in Madras

3931 Shri Subbiah Ambalam: Wiil
the Minister of Bteel, Mines and Fael
‘De pleased 10 refer to the reply given
to Starred Question No, 788 on the
2nd March, 1959 and state:

(a) when the survey of the oil
resources in the Cauvery Basin,
Madras State, by the Geological party
is likely to be completed; and

(b) whether drilling operations are
likely to be undertaken before the end
of the Second Five Year Plan period?

The Minister of Mines and Ol
(Shri K. D. Malaviya): (&) It 1s not
possible to state at this stage.

(b) It 1s too early to say.

Aliotment of Corrugated Iron Sheets
to Manipur

39%2. Shri L. Achaw Siagh: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether 1t is a fact that several
tons of Corrugated Iron sheets allot-
ted for Manipur could not be lifted
from stockists in Calcutta during 1838
and 1959 se far: and

(b) 1t so, the reasons therefor?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar):.(a)
Indents for Corrugated Iron Sheets for
Manipur are placed by the Iron and
Steel Controller on producers and not
stockists, ‘These sheets are therefore
not lifted from stockists.

(b) Does not arise.

Supply and Distribution of Ol
Products

3033, Shri RBamn Krishan Gupta: Will
the Minister of Bteel, Mines and Foel
be pleased to state:

(a) whether it 1s a fact that the
delegation of oil companies compris-
ing the General Managers of Burmah-
Shell, Standard Vacuum Oil Co. and
Caltex has urged upon the Govern-
ment the formation of a compact high
power commitiee with a view to go
into the major problems of oil indus-
try consequent on the setting up ef
the two public sector refineries;

(b) if so, whether Government have
considered the proposal; and

(c) 1t so, the nature of action taken
in this regard?

The Minister of Mines and Oil
(8hri K. D. Malaviys): “(a) to (c).
There was no such delegation but,
during & general discussion the General
Managers of these companies had with
this Department on 7th April, 1939
at their joint request, they did suggest
formation of an Industry-cum.Govern-
ment Committee to go into various
common gquestions that would arise
on account of the setting up of the
two Government refineries based on
Assam crude oil It was arranged
that the General Managers would send
their detailed suggestions regarding
what should be the terms of reference
of the committee that they had in
view. Their suggestions, which have
recently been received on 25th April,
1959, are being examined.

Fereign Exchange for Ex-Rulers

3934. Shri Harish Chandrs Mathur:
Will the Minister of Home Afiairs be
pleased to state:

(a) the number of ex-Rulers (i)
enjoying special passport facilities and
(il) those who went outside India in
1957 and 1938; and

(b) how wmuch foreign exchange
was made available to them?
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The Minister of Home Affairs (Shri
G. B. Pant): (a) (i) Hon. Member's
attention is invited to the reply given
%0 part (a) of Question No. 1735 on
8th April, 1059,

(ii) 1887—17.
1958—9.
(d)
Yea: Foreign exchange
Rs. Sterling (£)
19837 84,650 16,175
1988 60,000 2,100
and 1,500

Grant of facilities for Channel
Swimming

Shrimati Xia Palichoudhuri:
$935. { Shri H. N. Mukerjee:
| 8hri Prabhat Kar:

Will the Minister of Education be
Pleased to state:

(a) whether it is a fact that the
Calcutta University Sports Board have
recommended to the Government of
Indis for according permission and
providing necessary facilities to one
Miss Arati Saha, a 20 year old student
of the City College, Calcutta, to go
to England with a view to attempting
to swim the English Channel; and

(b) if so, the nature of decision of
the Government of India in regard
thereto?

The Minister of Eduecation (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The University authorities have
been informed that the Government
of India’s permission is not required
for pearticipation m the contest. As
regards provision of facilities, it has
been made cleay to the University that
matter will have to be considered
the All India Council of Sports on
receipt of an application through
normal channel vig, the Swimm-
Pederation of India,

-xE

¢
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Educational Grants

3086, Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) on what criteria the educational
grants are allotted to the different
States;

(b) in what proportions the educe-
tional grants given to the Andhra
Pradesh are distributed between
Science and Humanities; and

(c) whether these grants include
Scholarships also?

The Minister of Eduocation (Dr.
K. L. Shrimall): (a) Grants are given
to the State Governments for imple-
mentation of schemes included in the
approved State educational plans. For
schemes entitled to Central assistance
the pattern of assistance varies from
50 to 100 per cent.

(b) No proportion is fixed between
Science and Humanities.

(c) No assistance is given on
Scholarships schemes included in the
Plan.

LAS. (Special Recruitment)
Examination, 1958

Shri H. N. Mukerjee:
1982. {sm Prabhat Kar:

Will the Mnister of Home Affairs
be pleased to state:

(a) what was the approximate cost
mcurred by the Government in con-
nection with the IAS. (Special
Recruitment) Examination held in
1956; and

(b) what are the reasons for the
great disproportion between the num-
ber of candidates called for interview
and the number finally selected?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Expenditure of approximately
Rs. 2,50,000 was incurred in respect of
salaries of the special staff in the
Commission’'s office, payment
examiners, and interview board. The
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information regarding the expenditure
on the actual conduct of the exami-
opation namely on accommodation,
furniture, invigilation etc. is being
collegted and will be laid on the Table
of the House in due course.

(b) The wnitten test of the LAS.
(Specinl Recruitment) Examination,
1956, was only for screening the candi-
dates and all those who were success-
ful in the written part were called
for interview. It was not the intention
to restrict the fleld of selection by
calling for interview only a limited
pumber of candidates The number
finally selected depended upon the
suitability of the candidates as well
s the avwilability of vacancies
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Allotment of Coal to Punjad

3040, Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity of coal allot-
ted to Punjab State under different
categories during 1959 so far; and

(b) the quantity of coal supphed to
the State dunmng the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement (I) showing the
allocations and despatches of coal
during the months of January and
February 1958 for various industries
in Punjab controlled by the State Gov-
ernment 18 laid on the Table of the
Ssbha. [See Appendix VIII, annexure
No. 12.) Another statement (914)
showing despatches during January
and February 1959 to industries situsy.
ed 1in Punjab State but sponsored by
central recommending authorities is
also laid on the Table of the Sabha.
{See Appendix VIII, annexure No 12
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Visitors to Rod Fort, Delhl
3941, Shri Daljit Singh: Will the

Minister of Scientific Research and
Cultural Aflairs be pleased to state:

(a) the number of visitors to the
Red Fort, Delhi during 1958-59; and

(b) the amount obtained through the
sale of tickets from them during the
same period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 6,983,868,

(b) Rs 84,858.71 nP.

Allotment of Iron Sheets to Punjab

3942. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be

pleased to state:

(a) the quotas of iron sheets pro-
posed to be allotted to Punjab State
during 1959-60;

(b) whether the State Government
have approached to increase the quota
of iron sheets; and

(c) if so, the action taken thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Al-
lotments are made quarterly. For the
First Quarter of 1958-60, a total
quantity of 3,300 tons of sheets bas
been allotted under the Government
Development Scheme, Steel Process-
ing Industries and Non-Agricultural
quotas against the overall allotment of
16,390 tons. In addition, the State
would be getting allocation of sheets
under Agricultural and Small Scale
Industries Quotas from the Ministry
of Food and Agriculture and the De-
velopment Commissioner for Small
Scale Industries (Ministry of Com-
merce sud Jndustry) tn whom bulk
quotas are allotted every quarter.

{b) Ne, Sir.
(c) Does not arise

MAY 4, 1958
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Cases agaimst Governmen( Officlals

2043. Shri D, C. Sharma: Will the
Minister of Bome Afiairs be pleased
to state:

(a) whether it is a fact that a num-
ber of vigilance cases were instituted
against the Heads of Departments of
the various Offices/Departments of the
Government of India during the years
1855 tp 1958;

(b) it 30, in how many cases vigil-
ance action has been taken aguinst
those officers;

(c) the number of vigilance cases
out of these pending decisions; and

(d) when these are likely to be
disposed of?

The Minister of State in the Minle-
try of Home Affairs (Shri Datar): (a)
to (d). The required information is
being collected and will be placed on
the Table of the House, when avail-
able.

Copyright of Indian Literature

Shri P C. Boronad:
39¢5.J Shrl Liladhar Kotoki:

Shri P. G. Deb:

8hri 5. A. Mehdi:

Will the Mimuster of BScientifie Re-
search and Cultura] Aflairs be pleas-
ed to state:

(a) whether 1t 18 a fact that lack of
agreement between Indian copyright
holders and foreign publishing firms
is holding up the translation of Indian
literature into foreign languages; and

(b) if so, what steps the Govern-
ment desire to take in the matter?

The Deputy Minister of Scientific
Research and Caltural Aflalrs (Dr.
M. M, Das): (a) Yes, Sir.

(b) Government are examining how
the difficulty could be eused.
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Iron Ore in Cuddappa

048, Shri Rami Reddy: Will the
Minister of Stoel, Mines and Fuel be
pleased to state:

(a) whether a survey of iron ore
deposits in Cuddappa  district of
Andhra Pradesh has been made;

(b) the quantity of deposits avail-
able in the distnct;

(e) the various places in the dis-
trict where iron orxe deposits are
available and the quantities avail-
able;

{d) the quantities exported from
this distriet till December. 1988:

(e) the total quantity of iron ore
deposits available in Andhra Pradesh;
and

(1) the quantities muned and ex-
ported from Andhra Pradesh till De-
cember, 1858?

The Minister of Mines and Ofil
(Shri X D Malaviya): (a) Yes, Sir.

(b) and (c). The iron ore deposits
have been recorded by the Geological
Survey of India at Chabali, Pagadala-
palle, Yerragontlakota, Rajampet,
Pendlimarri and Mantapampalle in
Cuddappa district of Andhra Pradesh,
‘The reserves of iron ore in these areas
have been estimated at 300,000 tons.

(d) The exact guantity of iron ore
exported from Cuddappa distriet is
not available. However, during 1838
the production of iron ore from
Cuddappe district was 36,524 tons.

(e) 430 million tons.

{f) The production of iron ore in
Andhra Pradesh during the period
195658 is given below:

Years Quantity

1955 386, 338 togs
& g
1938 196, 846 long tons

Almost ali the iron ore produced
from Andhye is exported ocut.

Industrial Ceuncll

2948, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
atate at what stage is the scheme to
astablish an industrial council in
India with a view to promote a free
flow of private capital into India
from abroad?

The Minister of Finance (8bri
Morarji Desal): It is not clear as to
what is the Industrial Council to
which the hon'ble member refers
There is a proposal under examinat-
fon for the establishment of a Centre
for disseminating information to pot-
ential foreign investors regarding
terms, conditions and laws relating to
investment in India.

Teaching of Foreign Languages im
India

3049, Shri Jhulan Sinha: Will the
Minister of Eduesation be pleased to
state:

(a) the number of Indian teschers
and students engaged in the tesching
apd study of foreign languages at
present in institutions run under the
auspices of the Government of India;
and

(b) the amount spent during  the
last two years for this purpose?

The Minister of Education (Dr. K.
L. Shrimali): (a) The School of
Foreign Languages, New Delk: is the
only institution which is run under
the suspices of the Government of
India. The number of Indian teachers
and students engaged in the teaching
and study of foreign languages at
the School at present is 5 and 822
respectively.

(b) The net expenditure (after ex-
rluding receipts) incurred on the
School during the last two years was
as follows:—

1937-88.
1958-59.

Rs. 38,981
Rs. 52,008
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Mica in Madras

2950. Xhri Naraya-aswamy: will
the Minister of Steel, Mines and Fuel
be pleased to staie:

(a) whether it 13 a fact that mica is
found in the hillocks and their sur-
roundings in the eastern parts of
‘Theni, West of Andipatti, Periyakulam
Taluq near Madurai-Theni Road,
Madras Statc; and

(b) if so, the action taken in the
matte.?

The Minister of Mines and Ofl
(Shri K. D, Malaviya): (a) Occurrence
of white mica i.e.,, muscovite was re-
ported from Periyakulam area, but
the survey carried out by the Geolo-
gical Survey of India in 1851-52 did
not reveal any workable deposits in
the area.

{b) Does not arise. .

Minerals in Madurai

3951. Shrl Narayanaswamy: Will the
Minister of Steel, Mines and Fuel be
pleaged to state:

(a) whether it is a fact that in the
course of digging some wells, traces
of diamond and particles of gold were
found in the area of Pattiveeranpatti,
Madurai District, Madras State; and

(b) if so, the nature of steps taken
in the matter?

The Minister of Mines and oil
(Shri K. D, Malaviya): (a) No, Sir.
The material collected from the well
was analysed in the Geological Sur-
vey of India laboratory but it did not
contain any diamond or gold.

(b) Does not arise.

Life Insurance Corperation
3952. Shri Tangamani: Will the Min-
ister of Finance be pleased to lay a
statement containing the list of offi-
cers of Life Insurance Corporation

promoted after Senior Services Com-
mittee report and state:

(a) whether salaries of the officers
were increased;

MAY 4, 1959
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(b) it so, to what extent;

(c) whether elaims were made by
officials who were ignored; and

(d) if so, the action taken in’ the
hatter?

The Minister of Finance (Shré
plorarji Desal): (a) and (b). The in-
gormation is being collected and &
gtatement containing the list of ofi-
cers promoted on the basis of the
genior Services Committee’s Report
will be 1aid on the Table of the House.

(c) and (d). The representations re-
ceived from the officers concerned are
under consideration.

Uil Industry

3858, Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Oultural Affairs be pleased to state at
«hat etage is the proposal to set up
gsn institute to co-ordinate and aug-
ment the existing facilities for research
gnd training for the rapid develop-
ment of India’s oil industry?

The Deputy Minister of Scientifie
and Cultural Affairs (Dr.
M. M. Das): The Governing Body of
¢he Council of Scientific and Industria}
at its meeting held on 31st
parch, 1959 has decided to constitute
# Petroleum Council on the analogy
ot the Coal Council for the rapid de-
velopment of Petroleum Industry in
¢the country. It is hoped to establish
¢his Council at an early date. As
goon as it is established, it will exam-
jne the following matters-

(i) Training of personnel, re-
search and investigations,
documentation and informat-
ion, and marketing and econo-
mics in the whale field of
petroleum and natural gas;

. (i) facilities in the existing and
proposed institutions and the
potential for expansion of such
facilities; and

(ili) what additional facilities in-

cluding any new institution,
should be created.
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Fees in Giris’ Schools in Delhi

2854 Shri P. G. Deb:
JLSIn-I Liladbar Kotoki:

Will the Mimster of Education be
Dleased to state:

(a) whether it is a fact that the fees
in the girls’ schools in Delhi have
been raised by 10 per cent; and

(b) 1f so, the reason therefor?

The Minister of Educatiom (Dr. K.
L. Sheimail): (a) and (b). The re-
quired information has already been
turnished vide S. No. 5 of the state-
ment laid on the table of the Lok
Sabha in reply to Unstarred Question
No 2780 for the 7th April, 1959,

Working Days in Colleges

Shri Ram Krishan Gupta:
3085, { Shei Ajit Singh:

Wil the Munister of Education be
pleased to state:

(a) whether it 1s a fact that the
University Grants Commission has de-
cided to raise the number of work-
ing days in colleges from 150 to 180;
and

(b) 1if g0, the nature of steps taken
s0 far or proposed to be taken to
tmplement the decision of the Uni-
versity Grants Commission?

The Minister of Education (Dr. K.
L Shrimall): (a) and (b) In their
meeting held on the 8th and 6th
July, 1988, the University Grants Com-
mission decided that all the Universi-
ties be-advised to provide for at least
180 clear working days, exclusive of
Sundays, Holidays and days used for
examinstions. The advice of the Com-
mission was communicated to all the
Universities for consideration.

It is, primarily, for the Universities
themselves to tske a decision in the
matter. However, it is understood
that twenty-seven « (27) Universities

either provide or have agreed to pro-
vide for 180 clear working days ex-
cluding Sundays, Holidays and days
used for examinations. Bemdes, the
University of Madras has suggested
that a minimum of 190 days including
days of college examinations be fixed,
while the University of Bombay has
informed the Commission that the
actual working days in the Faculties
of Arts, Science and Technology will
be about 180 days including the ex-
amination days
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National Book Trust of India

Shri P. C, Borooah:
m{smr ©. Deb:

Will the Minister of Education be
pleased to state:

(a) the number of books translated
and produced by the National Book
Trust of India; and

(b) the amount spent so far on this
body?

The Minister of Education (Dr. K
L. Shrimal): (a) No. of books trans-
lated—3

No. of books produced—Nil

(b) Amount sanctioned by Govern-
ment to the National Book Trust:

Rs.
Durnng 1957-58 55,000
Dunng 1958-59 75,000
‘Total . .  1,30,000

Indian Educationists in Japan

3959, Shri P. C. Boroosh: Will the
Minister of Education be pleased to

;

(a) whether it 13 a fact that a team
of officials of the Education Ministry
hdbeentohpnntoltudythdrm-
fem

(¢) the main recommendations of
the report?
The Minisier of Edueation (Dr. K.

L. Shrimall): () No, Sir. The Minis-
ey of Bducation did not send any team

MAY 4, 1
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to Japan to study the Japanese sys
tem of education. However, while on
leave, two officials of the Ministry,
visited Japan on behalf of the India
International Centre which is a non-
Government institution

(b) and (¢) Do not arise

12-7} hrs,

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO 212

The Deputy Minister of Defence
(Sardar Majithia) 1aid a statement
correcting the reply given on the 12th
February, 1959 to part (b) of Un-
starred Question No. 212 by Shri
Madhusudan Rao regarding National
Defence Academy.

STATEMENT

In the answer to part (b) of the
Question referred to above, Iin the
headings of the second and third
columns, for ‘“January 1958” and ‘“July
1958”" substitute “July 1958% and
“January, 1958, respectively

128 hbre.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 1148

The Deputy Minister of Scieatifis
Research and Cultural Affairy (Dr. M.
M. Das) laid a statement correcting the
reply given on the 2nd March, 1959
to Unstarred Question No. 1148 by
Shri S. M. Banerjee regarding Contin-
g::icy paid Employees of Survey of

a.

Srarmmenr

Against the figure 2069 reported in
reply to part (a) of the Question add
the following:—

(As on the afterncon of 3lst De-
camber, 1988),
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the Table
12:8) hrs,

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 1149

The Deputy Minlster of Scientific
Research and Cultural Affaivs (Dr, M.
M. Das) laid a statement correcting
the reply given on the 2nd March,
1959 to Unstarred Question No. 1149
by Shri S, M. Banerjee regarding
Class IV Employees of Survey of
India.

STATEMENT

Add the following at the end of the
angwer:—

N.B. The numbers reported above
are as on 31st December, 1858
(afternoon).

1290 hre.
PAPERS LAID ON THE TABLE

Bomeay PusrLic Trusts (CORPORA-
TION) OrRDER

The Minister of Staie in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table, under sub-
section (5) of Section 4 of the Inter-
State Corporstions Act, 1957, a copy
of the Bombay Public Trusts (Cor-
porations) Order, 1859, published in
Notification No. G.S.R. §74 dated the
4th April, 1989. ({Placed in Library.
See No. LT-1404/59].

RxrorT or HINDUSTAN AIRCRAYT LD,

Sardar Majithia, I beg to lJay on the
Table, under sub-section (1) of Section
639 of the Companies Act, 1938, a copy
of the Annual Report of the Hindustan
Aircraft Limited for the year 1957-88,
along with the Aundited Accounts,
lP)hed in Library, Se¢ No. LT-1408/

Rajya Sabha
REPORT or BuAraT ErxcTRonrcs Lo

Shri Raghuramaiah: I beg to lay on
the Table, under subsection (1) of
section 839 of the Companies Act, 1956
a copy of Annual Report of the Bharat
Epjectronics Limited for the year 1957-
58 along with the Audfted Accoun‘:
(Placed in Library, See No. LT-1408/
5¢)-

1211 hrs,

WAEBRGES FIOM KATYA BRBHA

Secretary: Sir, I have to report the
gollowing messages received from the
gecretary of Rajya Sabha:—

(1) ‘In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the
Rejyva Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 30th April, 1959, agreed
without any amendment to
the Coal Grading Board
(Repeal) Bill, 1959, which
was passed by the Lok Sabha
at 1ts sitting held on the 24th
April, 1959

(2) ‘1 am directed to inform the
Lok Sabha that the Rajys
Sabha, at its sitting held on
Thursday, the 30th April,
1959, passed the enclogsed
motion concurring in the ge-
commendation of the Lok
Sabha that the Rajya Sabha
do join in the Joint Com-
mittee of the Houses on the
Bill to consolidate and gmend
the law relating to arms and
ammunition. The names of
the Members nominated by
the Rajya Sebha to serve om
the said Joint Committes are
set out in the motion.’
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[Secretary]
MOTION

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do join in the Joint Committee
of the Houses on the Bill to
consolidate and amend the
law relating to arms and
ammunition and resolves that
the following members of the
Rajya Sabha be nominated to
serve on the said Joint Com-
mittee:—

Shri Ahmed Said Khan, Shri
Har Prasad Saksena, Shri-
mati Maya Devi Chettry, Shri
B. Parameswaran, Shn
Narotham Reddy, Shri Onkar
Nath, Thakur Bhanu Pratap
Singh, Shri Govind Chandra
Misra, Sardar Raghbir Singh
Panjhazari, Shri P. N. Raja-
bhoj, Shri N. C. Sekhar, Shri
Faridul Haq Ansari, Shri
Anand Chand, Shri B. D.
Khobaragade, Shrimat! Voilet
Al"‘h L]

(3) ‘I am directed to inform the
Lok Sabha that the Pharmacy
(Amendment) Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on
the 1ith February, 1939, bas
been passed by the Rajya
Sabha at its sitting held eon
the 22nd April, 1959, with the
following amendments:—

Sabha |

Clause 3

1. That at page 2, after line 21, the
following be inserted, namely:—

“(iia) registered in a medical
register of a State, who, although
not falling within sub-clause (i)
or sub-clause (ii) is declared by
a general or special order made by
the State Government in this be-
half as a person practising the
modern scientific system of medi-
cine for the purposes of this Act;
or”.

Message from Rajya  MAY 4, 1959  President's Assent to 14724

Bills
Clause 11

2. That at page 4, for lines 20 tg 24,
the following be substituted, name.

“(d) the names of persons who
carry on the business or profession
of pharmacy in the State, and

(i) would have satisfied the
conditions for registration as
set out in section 31, on the
date appointed under sub-sec-
tion (2) ot section 30, had they
applied for registration on or
before that date; or

(iil) have been engaged in
the compounding of drugs in
a hospital or dispensary or
other place in which drugs
are regularly dispensed on
prescriptions of medical prac-
titioners as defined in sub-
clause (iia) of clause (f) of
section 2 for a total period of
not less than five years prior
to the date appointed under
sub-section (2) of section 30;"

I am, therefore, to return herewith the
said Bill in accordance with the pro-
visions of rule 128 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha with the request
that the concurrence of the Lok Sabha
to the said amendments be communi-
cated to this House’

1214 hrs,

BILL RETURNED BY RAJYA
SABHA WITH AMENDMENTS
LAID ON THE TABLE

Seeretary: Sir, I beg to lay on the
Table of the House the FPharmacy
(Athendment) Bill, 1980, which haes
been returned by Rajya Sabha with
amendments.

1214% buw,

PRESIDENT'S ASSENT %O BILLS
m:su.xnyg* Table
the following three Bills passed by
the Houses of Parliament during the
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current session and assented to by
the President since a report was Jast
made to the House on the 20th Apnl,
1059

1 The Appropniation (No 2) Bil},
1959

2. The Finance Bill, 1950

8. The Reserve Bank of India
(Amendment) Bill, 1939,

1218 Rrs.

COMMITTEE ON ABSENCE OF
MEMBERS

FourTzeNTE REFPORT

8hri Mulchand Dube (Farrukabad)
8ir, 1 beg to present the Fourteenth
Report of the Commattee on Abaence
of Members from the sittings of the
House.

1 also lay on the Table a copy of
the statement showing the names of
Members who have been absent for
18 days or more continuously from
the 8th February to the 31st March,
1959 during the Seventh Sesaion.

12°14% hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PURLIC
IMPORTANCE

Accrogwr v Dumcarur StEEL Prosscr

Shri Bubodh Hansds (Midnapur—
Reserved-Sch. Trnbes): 8ir, under
rule 197, 1 beg to call the attention of
the hon Minis‘er of Steel, Mines and
Puel to the following matter of ur-
gent public importance and I request’
that he may meke a statement there-
en:

“The accident in Durgapur Steel
Project resulting in the death of
five persons and injuries to seven
others.”

102(Ai) LBD~—4

to a Matter of
Urgent Publc
Importance

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh):  Sir,
I am sorry to inform the House that
on the morning of the 27th Apn),
1959 an unfortunate accadent took
place at the construction site of the
Durgapur Steel Plant According to
the information received from Durga-
pur, the accident took place at about
7 45 Am. last Monday While some
workmen of the contractor were fix-
tng roof trusses mn the heavy forging
bay of the blooming mills of the plant
under construction, three of the trusses
under erection at the north end of the
bay collapsed, resulting in the death
of two workmen immediately and
injury to several others One work-
man died on the wey to hospital and
four were admitted to the project
hospital in the stee] township, of
whom two died subsequently. Four
serious injury cases were sent to
Burdwan district hospital for treat-
ment, of whom one has died. Thus
the total number of deaths is six Al
five serious inmjury cases were receiv-
ing treatment in Durgapur and Bur-
dwan hospitals, of whom one has
since been discharged The others
are, however, reported to be out of
dasnger Three of the workmen had
minor injuries and were given out-
door treatment only
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Besides, the enquiries which are be-
ing conducted by ISCON, the Pro-
ject authorities have appointed a com-
mittee of enquiry to go into the facts
of the accident and the Committee is
going into the matter The report of
the Committee is expected to be avail-
able in the course of this week. It
appears that while three senior en-
gineers of the contractors were super-
vising generally at site and were at
some distance from the scene of accl-
dent, they were not oan the spot of
the accident at the time the accident
took place. I am informed that all
necessary erection equipment includ-
ing a mobile crane was availible for
the erection work. but nn over-heed
cranes were necessary for this work.
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1216 hre.
BUSINESS ADVISORY COMMITTEE
THIRTY-EIGRTH REPORT

The Minister of Parliamentary
Afialrs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Thirty-eighth Report of the
Business Advisory Commuitee
presented to the House on the Ist
May, 1939.”

Mr. Speaker: The question is:

“That this House agrees with
the Thirty-eighth Report of the
Business Advisory Committee
presented to the House on the ist
May, 1939.»

The miotion was adopted.

12:17 hrs.

DISPLACED PERSONS (COM-
PENSATION AND REHABILI-
TATION) AMENDMENT BILX—~
Contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Mehr Chand Khanna on the 1st May,
1959, namely:—

“That the Bill further to amend
the Displaced Persons (Compen-
sation and Rehabilitation) Act,
1984, be taken into consideration.”

Shri D. C. Sharma may kindly
c¢ontinue his speech.

Shri Naushir RBharuchs (Kast
Khandesh): Before we proceed with
the Bill, I desire to raise a point of
order. The point of order is that this
Bill violates article 14 in that it
denies equal protdction of the law.
The Bfll specifically singles out dis-
placed persons from among QGovern-
ment debtors for imprisonment for
default of payment. Other Gov-
ernment debtors are not sent
to prison for non-payment of
debt, Now Government have
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got a class of people who have
to pay Government debts. Out of
these debtore only these people are
singled out for imprisonment; other
Government debtors are not sent to
prison. Therefore, equal protection of
laws to a section of the Government
debtors is denied and so it violates
article 14. Apart from the fact that
the provisions of the Bill are harsh,
severe and all that, why should only
displaced persons be singled out out
of the whole lot of Government de-
btors for treatment of imprisonment
for default? I submit that the Bil}
violates article 14 and is, therefore,
out of order.

Mr. Speaker: All right, let me coa-
continue his speech. In the mean-
while, I will consider the point of
grder.

An Hon. Member: What is the time
left?

Mr. Speaker: I am afraid, no time
is left. The time alotted was 1)
hours. Time already taken is 1 hour
and 45 minutes. Now, are there
many amendments to this?

Pandit Thakur Dsas Bharvaga:
(Hissar): There are many amend-
ments.

Mr. Speaker: Let us consider it for
half an hour more.

Pandit Thakur Das Bhargava: The
smendments are to be moved.

Mr. Speaker: We will finish all the
stages by quarter past one.

Shri Panigrahi (Puri): By 1'30.

Mr. Speaker: Let us see. FHon
Members will kindly be brief. Now,
betfore I call upon the hon, Member to
continue his speech, what has the hon.
Minister to say regarding the point
thsat has been raised by Shri Bharucha?
Shri Bharucha says that the general
lsw prevents the Government from
egercising any right of arresting =
displaced person for defaulkt in peay-
mgont of debt.



Shri Nanshir Bharucha: I could
understand & distinction being made
between persons who are debtors of
Government and persons who are de-
btors of private parties. I can under-
stand Qistinction being made there. In
this case, the Bill makes a distinction
between Government debtors and
Government debtors.

Pandit Thakur Das Bhargava: May
1 add that according to this law even
debts which are barred by limitation
are sought to be recovered by sending
& perion to jail? Ordinavily, no
money can be recovered if it is barred
by time.

Shri V. P. Nayar (Quilon): One de-
parture must not justify the other.

Pandit Thakar Das Bhargava:
Therefore, that also offends article
14, that is my submission.

Shri Narayanankutty
(Mukandapuram): Only one point is
involved in Shri Bharucha’s point of
order: whether the refugees by them-
selves are a class of persons. If it is
conceded that they are a class of per-
sons by themselves then certainly a
provision can be made, because that
would amount to a reasonable res-
triction only.

Mr. Speaker: The hon. Minister has
pointed out to me that all that is
sought to be done under this Bill is
to withdraw the exemption from
arrest that is conferred under the
original Act,

Pandit Thakur Das Bhargava: Only,
the rights are not there for the Gov-
., ernment to imprison a person. There
is no exemption as such. Kindly ree
the whole Bill. Even the disability of
the Government is now sought to de
removed.

Shri Nawhir Bharacha: Now the
:exemytionhmdnwbewlﬁdnwn.

Mr. Bpeaker: That s all right. There
are two things—aone thing is to impose
iudmmc{mt with the

Menon
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right to arrest some people as against
some others; and another is to say
that under an existing Act exemption
was allowed and that exemption
clause is removed. Am I to under-
stand it that way?

Pandit Thakur Das Bhargava: No,
Sir.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): If you read section 21, it is
clearly laid down there. This Act
was passed by this House in 1956,
There are three things, namely, that
arrears can be realised as arrears of
land revenue, that final authority will
‘be the heirarchy of the Chief Settle-
ment Commissioner and that even the
law of limitation will not apply to
these debts. These are the three
things that are included in section 21
which was passed by this House. Then,
with a view to give a certain amount
of concession to a DP we inserted
under clause 30 exemption from
arrest.

Now, there are three stages where
arrears of land revenue are to be
realised. First is demand, second is
attachment and the third is arrest. If
Shri Bharucha objects to this little
amendment which I have thoved and
which, I fee], is in the interest of the
displaced person because I am provid-
ing him certain safeguards under sec~
tion 30, how would he react if I were
to ssy that this section 30 be abro-
gated totally? If section 30 is abro-
guted totally then the law, as it stands
and is applicable to the ordinary
national of the State shall spply.
What would be his objection to that,

of section 30 in the interest of a dis-
placed person, I am giving him safe-
guards.. ... (Interruption) and the
safeguards are that instead of giving
him to the civil authority, the tehsil-
dar, naib-tehsildar and all ¢hat, I am
asking his case to be dealt with and
taken up at the highest level of the
Chief Settlement Commissioner, who
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I
[Shri Mehr Chand Khanna}

is the authority in my Minis-
try. But if it is felt that I am doing
something which is not desirable and
that instead of giving him certain con-
cessions and not treating him as a
normal citizen of the land, I am tak-
ing away certain rights then the Dbest
course would be to abrogate gection
80. I am prepared to consider that,
because the moment section 30 is
abrogated, they will be at par with
an ordinary national of the State and
will be ordinary DPs.

Pandit Thakur Das Bhargava: Right
to recover past debts which cannot be
recovered from any other person in
India is a piece of concession or is
unredeemed tyranny?

Shri Mehr Chand Khanna: May I
submit that this Act was passed by
this House and, as you will see, in
sub-section 8 of section 21 there is &
specific provision that even the law
of limitation shall not apply. That
power has been given to me by this
House, Today, after three years to
say that this is ultra vires of the Con-
stitution—if it was so, I am sure the
friends of the DPs would have gone
and taken a writ from the High Court
or would have done something in that
respect.

Pandit Thakur Das Bhargava: It
was pointed out even at that time by
me.

Mr. Speaker: I have got both sides.
Now, objection has been taken by Shri
Bharucha that this Bill makes a dis-
crimination between one set of DPs
and another get of DPs,

Shrl Naushir Bharucha: One set

of Government debtors and another °

set of Government debtors.

Mr. Speaker: Government debtors,
in view of the addition of sub-clause
2 to existing section 30. Section 30
states:

“No person shall be liable to
arrest or imprisonment in pur-
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suance of any process issued for
the recovery of any sum due
under this Act which is recover-
able as an arrear of land re-
venue.”

It is open to this House to abrogate
this altogether and withdraw this ex-
emption. Instead of doing so, the
hon. Minister says that he has cloth-
ed the Chief Settlement Commissioner
with authority to decide in proper
cases that this exemption may not
apply. Instead of this, the alterna-
tive, as he says, is to move for its
removal. Of course it is for the
House to accept it or not to accept
it. But under those circumstances he
has gone half way, at any rate, to
give some concession,

So far as the point that was raised
by Thakur Dasji is concerned, limita-
tion itself has been abrogated. It may
be very harmful, but this House has
passed it. Section 21, sub-section 3
says:

“For the purpose of this section
a sum shall be deemed to be pay-
able to the Custodian by notwith-
standing that its recovery is barr-
ed by the Indian Limitation Act,
1908.”

Hon. Members must submit to the
Act that hag been pased by this House
so long as it stands on the atatute
book.

1 do not find that there is any objec-
tion on the ground that it is discrimi-
natory legislation. But anyhow it is
for the House to decide such impor-
tant matters on which there can be
difference of opinion. The Spesker
never takes the responsibility of
deciding them himself. Therefore,
hon, Members, who have heard both
sides, should decide ultimately to
accept or reject the Bill

Shei D, C. Sharma  (Gurdaspur):
Mr. Speaker, Sir, I submitted last
ﬂmeﬁatthmmﬁneﬂw sugges-
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tions have been made with regard to
the improvement of this Bill. One of
those wag that the Bill should be cir-
culated for eliciting public opinion. I
think that only those Bills are cir-
culated for public opinion where there
is some conflict of opinion. Those
are Bills which deal with the Jues-
tion of reforms—social, legal and
juridical. I do mot think that in a
matter where debts have to be re-
covered and where obligations which
have once been entered into and have
to be discharged, we should seek pub-
lic opinion. I think, public opinion in
this matter is very clear and that is
that obligations once undertaken must
be tulfilled.

Again, it has been said that we
should set up an evaluation com-
mittee for going into the whole gamut
of refugee rehabilitation. I fee] that
it is too late in the day to do so. This
problem has been with us all these
years and 1 believe every hon. Mem-
ber of Parliament, every public
worker and every legislator all over
India—everyone of these persons—has
been doing consciously or unconscious-
ly this work of evaluation. Persons
come to us with their grievances and
we bring them to the notice of the
hon, Minister and other functionaries.
So, I think that evaluation is being
done on an individual level, which is
much better than evalustion which
may be done by any committee or, as
you know, this kind of evaluation is
much better than a collective kind of
evaluation done by some hon. Mem-
bers,

Then, it has been said that we
should have a screening committee. I
cannhot understand what the screening
committee is going to do. The screen-
ing committee is going to consist of
Secretary of the Rehabilitation
a representative of refugees
2 Member of Parliament I do
know whether the screening com-
will have to sit perpetually or
continuously or will be appolnted for
2 particular period of time. I do not

§:
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VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14734

sation and Rehabilita-

tion) Amendment Bill
think that these three wise men can
soive thig problem, 1 believe that they
would not have much more material
at their disposal, much more time
at their disposal and much more
discretion at their disposal than, I
think, the Rehabilitation Minister has,
1 think all these are dilatory proposi-
tions. 1 do mot think they are going
to serve cither the cause of justice or
the cause of refugees or any cause of
public utility. I therefore think that
this is not the right thing to du

Now, I feel that the process of re-
habilitation has been going on for
years and ! agrec entirely with the
hon. Minister that we have broken
the back of this problem and that
only residual problems are now left.
But I must say that even those resi-
dua] problems are very urgent and
are very very necessary. Those resi-
dual problems cannot be dealt with
in a casual way or in an amateurish
way, because these residual problems
are human problems. They are not
problemg which can be dealt with in
a way which should be, I should say,
not sympathetic or humanitarian,

There is the residual problem of the
refugees of Purana Qila. They came
to me this morning. They want that
they should not be treated as sguat-
ters but as allottees. They want that
Government should provide them al-
ternative accommodation in the form
of cheap tenements and that kind of
thing. There is the problem of Kings-
way refugees to which my hon. friend,
Shri Nayar, will refer. That Kings-
way refugees problem is also there.
These are bits and patches of pro-
blems—problems here, there and
everywhere. I hope that these pro-
blems will be dealt with by the Minis-
try before it is wound up.

Shri Mehr Chand Khanta: The
moment you treat a refugee in Purana
Qila as an allottee, then, he will be
entitled to the sale of the tenement in
compensation, the idea being that the
historical monument should be sold to
him.
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Shri D. C. Sharma: What I submit
is that these Purana Qila allottees
want that they should be given al-
ternative accommodation somewhers,
that they should be provided with
cheap accommodation, that you
should contribute Rs. 500 for the
building of the tenement and the rest,
they are prepared to contribute them-
selves, There are problems in Kings-
way Camp. I should feel very asham-
ed of the fact that there should be
such problems existing in Delhi where
the Rehabilitation Ministry is continu-
inxinsesaionwithunnrmyotihoﬂl-
cials and all that. I would like....

Ch. Ranbir Singh (Robtak): Is it
a crime to live outside Deliu?

Shri D. C, Sharma: It is no crime
to live outside Delhi. I said, — I
think my hon, friend has not under-
stood what I am saying in English—
that the Ministry of Rehabilitation is
here and these problems are existing
under the very note of the Ministry
and these problemg remain unsolved.
There may be problems in Rohtak,
there may be problems in Gurgaon....

Ch, Ranbir Singh: Only the prob-
blems of Delhi should be solved: that
was the idea.

Sbrl D. C. Sharma: My idea was
this. These problems, I agree with
the Minister, are residual problems
and they. all deserve to be solved. I
have said that they have to be solved,
not in an amateurish fashion, but re-
solved in a proper way. I said that it
is very bad that there should be prob-
lems regarding the Purana Qila refu-
goes, and Kingsway Camp refugees
which are under the very nose of the
RehabilitAtion Ministry, which have
not been solved all these days. My
hon. friend does pot understand the
1~ wwuage of a refugee because he has
never been a refugee,

Then, I come to the provisions of
this Bill. We cannot put & premium
on dsfaulting. Defaulting is a habit
which must be put out of court so far
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as our country is concerned, Defaul-
ters of any kind should not be treated
in a sympathetic manner. There is
no doubt that. There are defaulters
that demand consideration. We
have to ask ourselves this question:
what has made these persons defaul-
ters: why are they defsulters. Are
they wiltul defaulters? Are they
negligent defaulters? Are they habi-
tual defaulters? Are they defaulters
in the social justice sense of the term
or defaulters in the criminal sense of
the word? There has to be a distinc-
tion between all these kinds of de-
faulters. Therefore, I should say that
you cannot hang all these defaulters’
by the same rope. You have got to
discriminate between one type of de-
faulters and another type of defaul-
ters.

It is true that the hon. Minister
has provided certain safeguards so
far asg the treatment of these defaul-
ters is concerned. He says that con-
cessions have been given and in spite
of these concessions, rent has accu-
mulated, He said, “we have asked
them to pay rents in instalments.” We
have said that the rents can be adjust-
ed against their compensation whe-
ther it is due to them or other dis-
placed persons. We have given all
these concessions. The question Is, it
in spite of these concessions, some
persons have not paid rent, what are
you going to do about it, The hon.
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myselt, I told uu'clcrkorwhoever
he was that I was leaving and I must

I created some kind of a
about it, the clerk went to him
said, “this Member of Parliament is
getting out of control™ I was deli-

-3

sence of the Chief Settlement Com-
miissioner, I a Member of Parlia-
ment going with a deputation of half
a dozen persons who had come from
outside can have this kind of access
to the Chief Settlement Commissioner,
this kind of response at the hands of
the Chief Settlement Commissioner,
this kind of treatment at the hands of
GeChiaf Rettlement, Cammissinner T
donot know what the fate of these un-
fortunate refugees is going to be at
the hands of the Chief Settlement
Commissioner. He may be an admir-
able person; he may be the best of
persons in the world. But, I may tell
you, I will not be a party to hand-
ing over these defaulters to the tender
mercies of this Chief Settlement Com-
missioner. Therefore, I would say that
the hon. Minister must think out
some other way of giving them....

Ch. Ranbir Bingh (Rohtak): Give
them over to the Tahsildar.

You have provided safeguards, I
am for safeguards. You say that

enjoy such exemption. You ‘have
given some kind of a hope that he
will have to write out why he is net
going to give exemption., It is not
very much of a guarantee. How much
relief i3 it going to give him? The
man may have & sad tale; the man
may ha Qistressing tale. W

4
4
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1 sy that this thing which isa burn-
in€ human problem, which is a dis-
mauing human problem should not be
denlt with in that manner.

Mr. Speaker, through you I address
the Rehabilitation Minister. He has
domgoodwork. I do not deny that.
Is he going to spoil the effect of his
‘ood work at the last minute? Is he
‘oing to wash off all the good work
¢hAt he has done by throwing these
l,emons to the Chief Settlement Com-
missioner or somebody else? I would
“ytohlmmmsowninterests,hxﬂm

of the Rehabilitation Minis-
o in the interests of the Govern-
m t of India, in the interests of the

citiuns‘ of India.... .

An Hom, Member: In the interests
of recovery of rent.

Shri D, C. Sharma:....in the inter-
e‘tso!mmeryofmtlln.thatm
mast provide some other safeguard for
tp® Proper treatment of the refugees.
qhere may be some bad cases: I do
pot deny that. Before the bar of

w, before the bar of justice, every
pereon should have a fair deal whe-
wer he is good, bad or indifferent,

An Hon, Member: Bar of public
ofinion.

Shri D. C. Sharma: There is also the
v 4 of public opinion.

My hon, friend Pandit Thakur Das
pghargava said, if nothing else, you
.bould give these persons the right of

siwaﬁonldonotseewbymw
npt give these persons who are de-
”ulmtheehaneetomkeanmal
.’n.hutthe Chief Settlement Com-
pissioner. You say that this thing
will get delayed. What of that? You
.'ylt question of the taxpayers,
‘,erﬁmuhﬂmud:mewmum-
ppded, will De delayed, and so on.

&
8
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Castes are also refugees; you are
refugee; I would also lke to be a
refugee, but I cannot.

I say that you should try to make
provision for appeal. If you cannot

the time for this, I would say
t this appeal may be left to your
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missioner and also the other authority
to find out which case is deserving
and which case is not deserving,
which case is genuine and which case
these things will be
there. I therefore hope that the hon.
Minister will agree to the suggestion
that I have made.
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Mr. Speaker: Now, Sori V. P
Nayar. Hon Members will take five
minutes each.

Shri V. P. Nayar (Quilon): I am the
only spokesman fromm my party: nos
body eise from my pary is speaking.

Mr. Speaker: The bon. ‘Member did
pot care to speak last time.

m.puk«:Nobodyﬁomhhputy
wanted to speak last time.

sarl V. P, Nayar: The other day
dso,ShtiPmizrnhim It is in the
records Blso. *
Mr. Spesker: There iz only ome
chuneunurcomldenﬁon.

smv.r.nun:-mnsuu.m
problems.

|
|
|
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[Shri V, P. Nayar]
—1 must say that also—that at the
time when there was an agitation
against the betterment levy......

Ch. Ranbir Singh: The hon, Member
and his party were misguiding the
public.

Shri V. P. Nayar:....the hon. Mem-
ber himself did nothing by way of
contribution for that even when peo-
ple were being shot down. Now,

Ch. Ranbir Singh:
guide the peole.

Shri V. P. Nayar: Now, he asks why
the refugees who have their colonies
electrified or roads built for access
are being treated on a different foot-
ing. 1 do not want to enter into that
controversy. Normally, I would not
have spoken on this Bill, but I am
concerned with this debate because the
hon. Minister made an assertion at
the outset that according to him—
although some of us here may
disagree—the problem of rehabili-
tation has been settled by and large
That is his main justificaticn for
bringing forward this piece of
amendment.

1 did not mis-

I do not claim to have an intimate
knowledge of the various colonies as
the hon. Minister may have, but I do
say that in and around Delhi, I have
some knowledge, and some personal
experience of how these colonies have
been working. As I was reading the
debate, I found also that you, Sir, had
taken a very special interest in the
matter of one colony which I had oc-
casion to visit more than once. To
Yefresh my memory, this morning also,
I went to another colony, the Kings-
way Camp. Therefore, with the im-
Ppressions still fresh in my mind, 1
want to submit to the House that this
Bill 1s sbsolutely uncalled for at the
present moment. I am not prepared
%o take the hon. Minister for what he
says, especially when he asserts:

“Today, though some of my hon
friends do not agree with me, as
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far as the western region is con-
cerned, we have reached a stage
when I can safely say and assest
that our rehabilitation program-
me, by and large, excepting a
small residual problem here and
there, has been completed.”.

It was a picture of misery with
very much more gravity that I saw
today than what I saw some time
ago. You can wunderstand people
queueing up for buying bus tickets,
you can understand people queueing
up for getting the tickets for a cine-
ma or taking snacks from a restau-
rant, but you cannot understand que-
ues of 50, 60 deep waiting in the
morning to use the latrines! It was
the most harrowing sight that I saw,
that queues of 850, 60 deep were
around all the latrines in the Kings-
way Camp. Ig it human treatment?

18 hrs.

There in the whole camp, as I
walked, I found the atmosphere had
a very bad stench. There arc open
drains which are the breeding places
for the mosquitoes. None of the
drains is covered. Roads in the colony
have not been relaid for the last 15
years. The last time they were re-
laid was when the particular property
was in the possession of the military
authorities. As you go through the
street, it is impossible for you even
to walk unless you place one cot on
the other in your way because inside
the house there is no space to keep the
cots, and you know the average cover-
ed accommodation given in that
camp is & mere 33 3q. yards for a
whole family. Twentyfive thousand
of such people are huddled up lke
that 4n single room tenements of 83
sq. yards, and naturally they have
to use the road.

Many reports have come in the
press, and that is why we took some
interest. You may ask me why com-
ing from Kersla I go to this coleny.
Well, this is an aJi-India problem. I
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<do not consider that we have nothing
to do with it

There, I cannot imagine how the
<hildren grow up, because inside the
single-room tenement a family has to
stay, the married couple will have to
stay, and they have all of them to sleep
outside. I was told with great snrrow
by the inhabitants there that life in
the colony affects even the morality
of the youth, which is quite natural.
One can expect it because there is no
privacy. Have you ever found under
Indian conditions a colony where there
is not a single bath room provided,
and men and women have to take their
bath in the open? This is what is
happening right under our nose, and
the hon. Minister seems to laugh. I
do not think it is a matter for laugh-
ing like this.

Mr. Speaker: How is all that rele-
vant to this Bill?

8hri V. P. Nayar: I am arguing that
we have not solved this problem to
warrant this legislation at present.
We have not solved the problem as far
as we can see in and around Delhi.

Mr. Speaker: The simple point is
this. I am bound to see whether the
arguments addressed here are rele-
vant to the issue on hand. The only
point is whether, 30 far as the exemp-
tion clause is foncerned, in proper
<cases the right to arrest or recover by
arresting ought or ought not to be
exercised. That is the simple gmend-
ment. Is it not?

Shri Mehr Chand Khanna: Yes, Sir.

Mr. Spesker: Now, we are going
further into all the amenities that have
been provided. Is it the contention
of the hon. Member that all these
difficulties may be set off against any
debts that are due?

Shrl V. P. Nayar: My contention is
that having provided only such ameni-
tles and such sub-human conditions,
Government have no morality to levy
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rent from this colony. If you do not
have any justification for levying rent,
where iz the justification for making
a provision for arrest?

Shri Mehr Chand Khanna: May I
submit for the information of the hon.
Member and the House that the rent
of these tenements is only about Rs. §
or Rs. 6 per mensem in a place like
Delhi which is the capital of India?
Ang I still hold and maintain that if
these tenements are sub-let tomorrow,
and possibly some of them have al-
ready been sub-let, their rent must be
twice or thrice.

Shri V. P. Nayar: He may answer
the points later on.

Shri Mehr Chand Khanna: One thing
more 1 might say. As you very kind-
Iy remarked, the question is whether
the speech of the hon. Member is rele-
vant to the issue or not.

What I tried to say day before yes-
terday—rather on Friday—was that
since 1954 when this exemption clause
was included in the Act, conditions
have materially changed during the
last five years and I was giving all
those relevant reasons,

Shri V. P. Nayar: My contention is
that Government will have justifica-
tion to recover the gmount only from
such colonies where basic amenities

in the heart of the city, but
think that is also fair. It is most un-

not satisfied with that also, but my
point is that having provided no facili-
ties at all for living under Auman con-
ditions, it is more inhuman now to say
that the money has to be recovered.
And these are lands for which the
Government had to spend only 8 annas
per sq. yard, and from them they sre
now charging so much as rent. , Do
you know that in that particular
colony, even public hydrants have to
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be paid for at the rate of Re. 1 per
month? Why is it that you are charg-
ing money on that In the whole
of New Delhi and old Delhi you can
draw water from a public hydrant
paying nothing, but in the refugee
colony of 25,000 people they have to
pay Re. 1 per quarter. Can the hon.
Minister contradict me on that?

Shri Mehr Chand Khanna: I am pre-
pared to clarify the position if the
Chair would allow me,

Shri V. P. Nayar: You can get your
opportunity.

Therefore, my submission is this.
These people have been representing
to the Government. Here is a letter
written by the hon. Minster himself
to my leader, Shri Gopalan which
shows his attitude. This is a letter
which the hon. Minister was pleased
to write on the 17th March this year
{n which he says:

“That various matters raised in
the representations have been
examined in my Ministry careful-
ly more than once. The decisions
taken by us are fully known to the
residents of Kingsway.”

The hon. Minister was there recently.
He did not tell them, on the other
hand he wanted them to come and see
him. Repeatedly they asked for an
interview. His private secretary
wrote back to them saying that there
would be no purpose in their seeing
the hon. Minister., This is the attitude.

Shri Mehr Chand Khanna: I have
seen them not once, but ten times.” I
have been to the Kingsway colony
myself.

Shrl V. P. Nayar: [ referred to his
last visit when he asked the represen-
tatives of the place to settle the matter
with_ him by an interview in his office.
Later he writes to them—] have all
the letters, I do not want to embarrass
him at all
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Shri Mehr Chand Khanna: Pleass.
You do not embarrass me.

Mr. Speaker: I am afraid we are
going away from one topic to the
bther. The only point is that money
is raised by way of taxation from
others, out of which houses are built,
and those people have got intg these
houses on the express condition of
baying rent. If they persist in not
baying, the question is whether the
¥ight of recovery by arrest as is pro-
vided for here ought or ought not to
be given. All the other things are ex-
traneous to this issue. The hon. Mem-

r may move a resolution in this
House that the arrears due may be
txempted or written off, and in future
hot a pie shall be realised.

Shri V. P. Nayar: I shall do so0, but
Iny point is that in respect of these
arrears, normally a person who occu-
bies a tenement should pay, but under
these circumstances....

Mr. Speaker: 1 have allowed him
Sufficient time. Has he anything more
to say?

Shri Y. P. Nayar: There is one other
hoint, about the manner in which the
hon. Minister spoke. As I submitted
to you earlier, I would not have spoken
had it not been for certain definite
Statements made in the opening re-
Tnarks.

Mr. Speaker: Let him say anything.

Shri V. P. Nayar: In answering them
1 am relevant.

Mr. Speaker: It is unnecessary.

Shri V. P. Nayar: May I submit one
Gspect about Purana Quila also?

Mr. Bpeaker: The hon. Member is
trying to do what I ask him not to do.
All this may be very good. I am ex-
tremely happy the hon. Member is
taking interest, it does not matter
Z:ichpnrtdthemnttyheeomu
m.
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Shei V. P, Nayar: I was the first
person, Sir, to raise a debate on the
Rehabilitation Finance Administration
in the House even @s early as 1853. 1
lnye been taking interest as & repre-
sentative of the people.

Mr, Speaker: I have the least objec-
tion. Every hon. Member is entitled
to go into the matter and take it up.
It is not on that ground. All that I am
saying is this is a small Bill confined
only to one particular point, whether
the exemption that has been granted
ought to be continued. It may be
said that there is no alteration in the
circumstances, that the condition of
those people has not been improved,
they have not got the where-withal to
pay, and therefore some latitude should
be allowed. 1 can understand that.
But amenities etc., is an independent
issue.

Shri V. P. Nayar: What I am sub-
mitting is in regard to two colonies
which have been specifically referred
to heve. There are large arrears. I
want them not to proceed in this way
by amending the law and make provi-
sion for arrest just because the facts
which have been placed before us in
respect of these two colonies do not
happen to be correct.

\ In Purana Quila the hon. Minister
says that we have made it a political
issue. When Pandit Thakur Das
Bhargava, Mr. D, C, Sharma, Mr. V. P.
Nayar and Mr. Vajpayee stand together
and argue the same pomnt, I fail to
see where the political issue is. He
is worried because failing to get any
remedy from him, they want to de-
monstrate before the Prime Minister
who is his leader. Therefore, it is
made & political question. What is
the actual fact? The hon. Mipister
complained, when you interceded the
other day during the debate, that
these people refused to move out. It
would appear that they have been told
that they have been given all ideal
conditions, and they never want to go.
As a matter of fact, I have Iletters
from the hon. Minister himself,. In
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1951, the residents of Purana Quila
proposed an alternative sccommoda-
tion and wrote to the hon. Minister.
1 am reading from the Government of
Indis, Ministry of Rehabilitation, letter
dated 20th July, 1951, of which I have
a copy:

“Qovernment do not propose to
plan any fresh housing scheme for
the residents of Purana Quila
colony.”

Later on, they did not leave it. In
1954, they told them: ‘Now you are
represented. You go to the Delhi
State Assembly’.

Mry. Speaker: Irrespective of what
might have been said the other day,
the issue is a very simple one, whe-
ther the circumstances have so alter-
ed that you must exercise the power
to arrest.

Shri V. P. Nayar: That is my only
point. The circumstances, as we see
today, in respect of the various colo-
nies, where the hon. Minister claims
that rehabilitation programmes have
been carried out in full, do not warrant
a measure like this and it must be
withdrawn unless the hon, Minister is
prepared to convince us. We, one
Member from each Party, are prepar-
ed to go with him to all the colonies.
If he takes us there, he will know
that this measure has no basis at all,
that this i1s most unwarranted and
that the refugees should not be treat-
ed like this. On the one hand, you do-
not give them even the barest of mini-
mum. On the other, this is what is
proposed. As I submitted to you, I do:
not want to labour this point any more
because the time is also very short. I
would only appeal to the hon. Minis-
ter to take us into confidence. We
are always prepared to help him. Wer
do not say that the Ministry has done
no good work at all. They have done
quite a good work in several fields,

Mr. Speaker: If conditions regarding
latrines and other conveniences are as
stated by the hon. Member, can it
be suggested: let all the arrears be
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paid away and then we will provide
the latrines and other things as quick-
ly as possible?

Shri V. P. Nayar: For suffering for
all these ten years, what is the com-
pensation which we will give them?
In fact, if I had the liberty 1 would
request you @s the Speaker of this
House to take us there so that we can
know what is happening there.

Mr. Speaker: I will certainly go
4here. ”

Bhri V. P. Nayar: Because of the
interest you evinced in Purana Qils, I
would very much like that you wvisit
the other colonies also.

Mr. Speaker: Irrespective of any
arrears of rent or any other matter,
all these amenities ought to be pro-
vided. ‘There is absolutely no doubt
.about that.

Sbri V. P. Nayar: Certainly.

Mr. Speaker: Whether there ought
‘40 be a defence against rocovery in one
way or the other is the only question.

Shri V. P. Nayar: I never say that
money advanced by Government
should not be recovered. But the
question of recovery of money advanc-
«d by Government to provide for the
most sub-human or inhuman condi-
tions for refugees who, unfortunately,
.despite themselves, had to come here
is something which will not warrant
-such a measure being brought before
the House.

Skri Mehr Chand Khanna: Through
-you I would like to ask one Question
of the hon. Member. That might
clarify the air a little.  Take, for
-example, Patel Nagar or Rajendra
Nagar or Khan Market which I believe
you can see, are properlv developed.

Shri V. P. Nayar: 1 know of allot-
‘ments also there.

St Mehr Chand Khanna: If there
Are hesvy arrears in thcee colonies

and markets, he will have no objection

to those persons being arrested in
default? .

Shri V. P. Nayar: In regard to thoss
colonies, if you permit me, I can
answer,

Mr. Speaker: The hon. Minister also
need not dilate upon that. Even Shri
V. P. Nayar does not say that this can
be set up as a defence. He only
wants to take this opportunity of
bringing to the notice of the hon.
Minister, who himself started this, cer~
tain circumstances and conditions.

Shri V. P. Nayar: If I answer him,
it will be very prejudicial to his own
interest because I know every detail
of the allotments. \

Mr. Speaker: Apart from the ques-
tion of this particular amendment, if
the conditions are so bad, is it not

.necessary that these convenienced

ought to be provided?

Shri Mehr Chand Kiwnma: May 1
give you the picture of Kingsway in
two or three minutes? Kingsway was
a wartime camp. It is one of our old-
est colonies. 1 think in the initial
stages we put up tenements there for
about 3000 families. Now the diffi-
culty is that in that area there is no
underground sewerage, water difiiculty
iz acute.

'

Shri V. P. Nayar: What about elec
tricity?

Shri Mehr Chand Khanna; Let me
eontinue.

There is no underground sewerage.
If umderground sewerage can be pro-
vided, it can be provided to other
colonies tco. That matter can be exa-
mined. Similarly there is difficulty
sbout accommodation in that area.

Now, these are two types of pecple
living in Kingsway. One category be-
fongs to those to whom we have made



14757 Displaced

regular allotments In the case of
those persons, it was brought to my
notice that the rent, taking inta con-
sideration the quantum and quality of
the development effected, was not
commensurate with the rent I was
charging from other colonies. I had
that matter examined and only verv
rvecently the rent has been reduced,
say, from Rs. 16 to Rs 5 or Rs 6
We have reduced 1t by half Now, in
that colony, there are some old
barracks Those old barracks were to
be demolished We took the peo-
ple out of those barracks and gave
them regular allotments But unfor-
tunately, by the time the barracks
could be demolished, they were un-
authorisedly occupied  They are a
standing slur upon me I admut 1t

My position to-day 1s that if these
gentlemen would come out with me, 1
can only take them to the areas where
lands are available, because if Kings-
way 1tself 1s very congesied and no
more tenements can be built, then these
700 or 800 pcople have to come out I
have made a suggestion to my friends
mm Kingsway, to the Mavor of Delh:
and to the Commussioner of Delhi
Corporation, if some suitable land can
be found where tenements can be built
for these 700 or 800 people who are
living under those inhuman and sub-
human conditions, I am prepared to
take charge of the construction even
at the fag-end of my Mimstry Either
I will do 1t myself or I will pass it on
to the Ministry of WHS But in the
vincinty, lands are not available They
would not lhike o go to places like
Lajpat Nagar or Tilak Nagar or other
places. That 18 unfortunately the
position

Mr. Speaker: Lajpat Nagar 13 so
near The hon. Member, Shn V P
Nayar, will kindly tnduce them %o go
That is the only remedy

Shrt V. P. Nayar: I find that near
this there is an unoccupied vacant land
to the extent of 150 scres.

Shrl Mokr Chand Xbhanoa: That land
fa Uable to flooding It is in a low-

02 ((Af) LSD—-§ '
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lying area. I have had the whole
thing examined. It i3 ncar to the
Radio colony. That area is liable to
flooding Also i1t 13 malamnal. If that
land 1s acceptable to the people con-
cerned, nobody would be happer than
myself But tomoirow u: this very
House I will be accused of having
taken people to an area which will be
washed away by the Jurina the day
after

Shri V. P. Nayar: It 18 10t a ques-
tion of solving the problem of malana,
but of eradicating 1t You cannot say
that it 1s malanal It 13 m the same
area within a radius of half a mile.
Malarza 1s not such a disease which
wall confine 1tself to a particular place
There must be anopheles mosquito
there N

Shri Mebr Chand Khanna: In spite
of all our efforts, I cannot stop the
floods

Shri V. P. Nayar: He can There
are engineers who will do 1t

Mr. Speaker: Why should we assume
that the Government or the Minster
in charge, himself a displaced per-
son, will refuse i1t merely because it
comes from any particular quarter?

Shri V P Nayar: It does not swt
him

Mr Speaker. Does he want to build
a bungalow there?

Shri V. P. Nayar. No, there 18 poli-
tics 1n 1t

Mr. Speaker: A number of things
have unfortunately happened. It 1
true that wherever a person, nch or
poor, goes and settles, he does not
want to leave that place and go a
distance away. That 1s human nature.
But m the peculiar aaircumstances fac-
ing us, we cannot have the cake and
eat it too They must go and settle
down somewhere else So hon Mem-
bers will, as far as possible, try to per-
suade them There must be common
agreement The hon Minister has a
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right to examine these matters. He
has examined it and has got the ad-
vice of the health authorities, It is
no good merely trying to srgue from
a layman’s point of view and saying
that malaria has to be controlled and
so on. I am really sorry that it will
create an amount of bad blood. Al-
ready those people are suffering.
Their miseries will be accentuated by
whatever we say on the tloor of this
House.

Shri V. P. Nayar: I am requesting
you to kindly direct him to take
four or five of us to all the colonies in
Delhi. We will give suggestions. We
want to help them, It is not one
man’s wisdom alone that will count.

Shri Mehr Chand Khanna: You inter-
ceded in the matter of the Purana
Qila residents You were happy, you
felt that whatever was justified was
being done. I even went to the length
of extending the period by
aix months, and grant of money.
But my hon, friend Shri Nayar goes
there and gives them ideas and assur-
ances. I can assure you that nothing
will happen  within the next L]
months; as long as he is there nothing
will happen

Shri V. P. Nayar: Why? I am not
Government. I am not here to give
assurances. He should not be 30 un-
eharitable.

Mr. Speaker: Hon. Members must
know that it is not right for any hon.
Member to suggest where the hon.
Minister should go. It is the duty of
the hon. Minister to go there. It is
not right for the hon, Members of the
Opposition to create an impression
that the hon, Minister would be dis-
charging his duty only by taking them
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Mr. Speaker: Let us stop at this
Shri Naval Prabbakar.

st aww swwT - wsTw WgRw,
&% Ay g fadar a1t dw & fag § ey
wer fagar waw fosdlt ax oW,
Wk feslt & At foer R Fmfer
&Y qx 3w, AT wt Wi Tt qER
L

RO rg s PR et
W v v owdwr g O
wg Y wrgd 1 R Ay § e
ar dar wfy § AfeT ag T wgd L,
dc frat a7 § fra® are dar o Ay
& st oY 2w o ot R

1322 hem
[Mz Dxrury-Sezaxex in the Chair]

A Ay g S2rd & st § avft faerd
v &ur § o A B A wned, I ¢
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qg A agw fwar o wifgq o ey
AW A TN T
@i @ s § N Ay Froar s @ g
o fe W oA §, ar welt JaTeT
RO s@ o T W gfomt
* oY arwhfedt & & difad oy e
ar fe At qgFaT 76 w7 § o I
I LR A Y0, Yo IT Yo TUT WHAT
frererr § 1 Q¥ wrelt Wyt ¥ ef @@
o\ gt § wad aeat WY qrd
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farrer v fas fear v § 1 ¥t
gz ¥ are § frw gy o wenly,
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iz AW aqt | v dr¥ wreivhe &
wg Wi aed «)r wwe Wad fe
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T Ee 1 WY A aeedt arfedt @t
BN TV W7 w0k wer Awd ¥y

% qrrlin At AR BT wwAwR
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@w & sy varr wefEt W o, g e wid: ™
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Ty aE W F T o7 T o e
M g T AT R R
Rfer oy wror ff &+ Ay & ST
§ Fr wrt 3= w7 aAfy oA o S
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TP 9% 2 e gt Oy oty & i
TR A A A T af §, Y ag
e afygrm) foma g fedwd
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Iy dar W e A T @
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T § W 2w & gE wn ¥ A
@E aE I F W67 ggr aT @ § W
&, i a5t & ulk gz A o ave
e fmitarTamrar @
sRuR Tt § | 5aT AW & qEr
WAy A FT qg kg oy
g dW 43 wE § sz s v
aga =T AR IO = vy o frard

o afam e A N ¥ ag § e
TR agpfr ot s € @
T feagaaaw. .. ...

it Wo Wo wwelt (F1YT): 44
fea wr?

ot e wx wwr:  fafrer dix
fafaedy €Y w11

off wew wATeT: @ Ewar § fe
9 W1t & ey frark 8Y, Sgowar A
o afmamw s agd e fraag &
dfey Srg< 7w N F s e W
TA% wre AT foar O acg ¥ dw o
¥ wower ¢ fr wrowr ga@ wwn
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Tgar £ fr ag sawt B € W) oy
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Mr. Deputy-Speaker: How long will
the hon. Minister take?

Shri Mehr Chand Khanns: 1 want
30 minutes at least, Sir.

Mr. Deputy-Speaker: Then, I must
call the hon. Minister now.

Shri Mulchand Dube (Farrukhabad):
8ir, only two minutes. I do not want
more than 2 minutes.

M;. Deputy-Speaker: The hon.
Speaker announced that this must be
over by 1°80. The Minister says that
he may take half an hour at least.

Shri 8. M. Banerjee: It is @ very
important Bill

Mr. Deputy-Speaker: But the time
cannot be extended indefinitely. Al



payment of arrears or withholding
payment of dues by whomsoever it
may be. The present law provides
some safegusrds to the refugees that
they shall not be arrested for the de-

present Bill secks to remove that pro-
wvision and provides certain safe-
guards. The Bill, at the same time,
says that the officer wiall make an
enquiry and after making the en-
quiry, if he comes to the conclusion

e money should be realised by

I would hke to bring to the notice
of the hon Minister that there are
certain provisions in the Civil Pro-
cedure Code which provide for the

judgment-debtor. I shall read section
81 of the Civil Procedure Code m this
connection It says*

2 Powers of Court “‘s1. Subject 10 such con-
10 enforce exe— ditions and limitations
cution >’ as may be prescribed,

the Court may, on the
apphcation  of  the
decree-holder, order
execution of the
decree

(a) by dehvery of any pro-
perty specifically decreed;

{b) by attachment and sale or by
sale without attachment of
any property,

(c) by arrest and detention in
prison; . .
(d) by appointing a receiver; or

(e) in such other manuer as the
nature of the relief granted
may require

(Provided that, whore the decree
is for the payment of money,
execution by detentior. in

VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14766
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prison shall not be ordered
unless, after gaving the judg-
ment-debtor an opportunity
of showing cause why bhe
should not be committed to
prison, the Court, for reasons
recorded 1n wnting, 1s satis-
fled—

(a) that the judgment-debtor,
with the object or effect of
obstructing or delaying the
execution of the decree,—

(1) 18 Likely to abscond or
leave the local imits of
the jurisdiction of the
Court,

(n) has, after the wnstitution
of the suit in which the
decree was passed, dis-
honestly transferred, con-
cealed, or removed any
part of his property, or
committed any other act

. of bad faith in relation to
his property, or

(b) that the judgment-debtor
has, or has had since the
date of the decree, the
means to pay the amount of
the decree or some sub-
stantial part thereof and re-
fuses or neglects or has re-
fused or neglected to pay

the same, or

(c) that the decree 1s for g sum
for which the judgment-deb-
tor was bound in a fiduciary
capacity to eccount.

Ezxplanation. In the calculation of
the means of the judgment-
debtor for the purposes of
clause (b). there shall be left
out of the account any pro-
perty which, by or under any
law or custom having the
force of law for the time
being in force, i1s exempt from
sttachment in execution of the
decree )”

So, there are certain safeguards
which sare given to the judgment-
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[Shri Mulchand Dube]
debtor against whom @ decree has v Gy oy o § 1 & oy ot
been passed, I submit that in this case wgar i O svar Ik foredy §, ag wyge

where the realisation is by means of
arrears of revenue, a decree hss not aoff g wfgd 1 [fer & T e

been passed. We do not know whe- s wigw g fe W oA Ivey
ther the accounts that are prepared fﬁqﬁti.ﬁmqﬁwl

in the office are correct. Therefore,

my submission is that the same facili- ARG AT TR T G §
ties or the same safeguards should be fr s & waaT war T w9 Ay IAwy
provided to the defauiter as are pro- 0

vided to the judgmeni-debtor before frcware w< faay e, I I qw
his arrest. Of course, if he has pro- feqr o 1 A TR AR v § e

perty, there may be a decree for a wmfaT T
sum for which the judgment-debtor is T A T W t 0

bound in a fiduciary capacity and all I qY w1 W 1 ETE N war
that. All these provisions are in the tqmﬁ' @mwt'mqﬁ
Civil Procedure Code. My submis- . fr P
sion is, the same procedure or the wgl o 99 §, Tr as i so-v ’
same principle and the sams safe- AT TAEA-3RT T WY ATE FA AT
guards should be provided to the re- AT B9y

fugees also. These are provisions ﬁz | S |TE W tk
which are provided for the ordinary & v e e oo w3
person against whom there is a decree w3 & fyg v wredl &Y A F S
for the payment of money due. I be- s 3

lieve that the hon. Minister will take Wl & W 3T e & s g
this aspect into consideration and give g1 gt a% O WAl W AR &
the refugees the same facilies and aw AT geea) o
safeguards for the payment of money, ¥ fi LA H‘g
as are allowed to the other people. wfrer agw w wie R

: . ok ¥ g fo oia agy ff oy

In othe rds, omissi .
thati!th:megua:;ff':rpm::ﬁn’: wr fear & ) Afew & aower § fo
the arrest of the refugees are being IAEY HIT T HT GT IJARY AT AN FqA

it i bad
oty potsons e e nE W e fogR e R AR A Wy

pay or who do not want to pay in #mg&wmmﬁmm
spite of their beinz able to pay. s@& & fau ow sfaee oy o
@t ®Wo Wo wwolf :  Iarsuw wfgd Wi foeet st afeqar xa af
TERY, ¥ £ fawr #7 fadw w<® & fav £, 3T o W & AW el
aprgwTf 1 Twm s ag § fr & 3 YT A fe ww qw & 9G e
wowar § fie gEeTdt arza) & A @ cfogre &, =1 O §, WY ST
sTAg AT aEigar dag ag gor & waT A faear &, war ITeT AT AAAT §
& v | } feaar ww g T o WX oy ard iy W Az & Al
Y foqr @, arwer A frar 21 sk Y |
g sifafey &1 meaEN w1 oF * ¥ wrk qERYY agw A Wt
§ 1 Y 3@ T & Arenea f7d e w7 fas feqr 1 A Fordteer wTan

a2, for S T 7Y four w@r 0 Iy ¥ 5 agi 9% Wk qiw wrafaat Y du
Tt vt €1 & Fe 37 1 wfefaw fear arg A wrow qar v fe fead
< fewrnw fear it s@eT W oy w1 %k fgww aft &, wir fsamr Qo
weher § fr 3% fordy w77 Uz # A Rt g amar § Gt Wi I 53T Wi
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P’.‘!dmdmns Bill
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¥ a1 ge e & firlt tTH ¥ T
U1, WY Ag AT W T AWy ¥
Ry wc  wgt e a7 e e & Wl
Tomdf &1

Ahrt V. P. Nayar (Quilon): Elected
from nowhere.
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f x| 7wy F I8 § A T wrgET )

R ag W *T @ 41 v AT Qe
st Aeflx wewr et e asdt &
QW 9T §, WTH I AW 7 FAC A
qft, dgTarl Y awT ofr Wi e
forg & T AT E | W qE W &7
Tt w2t g fe urr ek & ow aradly
W€ oft arconfeRy & fag wow frw F
7o o€ WX § ww w ag 7% AT
el aqw O Mg AR @
agw TS # aog X qxr QN k¢
g & v T
Shri V. P. Nayar: What is he
talking?

Shri S. M. Banerjee: He monopo-
hises the sympathy for the refugees.

Shri V. P. Nayar: He should be
more polite and more polished

Shri Naushir Bharucha: There are
many displaced persons in my cons-
tituency

Shri‘Mehr Chand Khanna: I was

talking m Hindi For your benefit,
and for the benefit of Shm V. P.
Nayar, I may say that I am grateful
to Shri Bharucha for having taken up
the cause of the dispisced persons. I1do
not know whether the real object
was Samyukt Maharashtra or Maha
Gujarat or .
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Shri Nawhir Bharmcka: Onlpdnt

He iz attributing motives thutathing.
was done for a different political
purpose.

Shrt Mehr Chand Khanna: I am
prepared to withdraw it uncondi-
tionally, if I have offended hitsn That
1z farthest from my mind.

Yrgwdscgarfeuy Ry
TR WA R g A
fir ¥ o AwT Y w7 Ay G HE
sRvonfefi fsREE § 7 oW
g A ¥ wg Wy ¢ 6 feoan A
= FO¥ TAT A I FHAT § N
T a7 XFAT AT § 9uw fad e
ag dur w3 ¥ fis oy aw aomfeay
*T avepr § Wi W % ot & @A
et oy o e fis sl O oo
3 w0 a1 AR} wOF 1 vew Wi
W fis WA AHE, TIB 78T, JAY
ATz WY HTAGATIT Ty & wifes §,
I %G wgL ¥ sy A § dfew age
sl W A ¥W §, IR faq wifex
ATV Q1T WY AR & 7 W WY AR
fotrar A% T wEgy oY W9 N ¥
¢ Ofad f5 ogi aw wonfe =
ATEE § I A WA W WY W qw
qu ¥ & Wi 39 g F & o o
feelt & wopw fowdrar

oot FTYL & AT T A fe g
s I RIRIAR

VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14778

and Rehabilita-
tion) Amendment Biil

o Ageww wwr : ¥ usR wuw
ey & FORT G T wrm

IR oY Wy & fs wrerew
& wdw @ A que wigw § f g
AT W &8 ? T e
feame? & fs ook qw feeh & fod
) ow urdm fae® fe o A
T & T Ag A Mg & F e
FAr ATEAT &, 7 o ¥ qx A K
a gt § wrer ¥ 57 2w wger @,
Y W T WA § | W YR 7Y
wgr T & ¥ ¥ arr 1 e A
w T% SITEH W ws B Y e W
e & wd w7an g 5 g WA
ar g A7 R € T qT AT g e
q@ T § F6 Koo WA Tuw ol
@ T gew § o amw W=
m?

WM g e
¥ weordt vk feelt T w0 § & wga
el €Y it § W g} o gt anferamite
R AT wTgArT T § ST o T

wot § Wi ag 3% o WX ¢ 1 oW
a{ﬁmﬁmﬁtnmm
¥ & ¥ wy T 2 Wi e oft
T T 1 WY T g AT oY,
e W T F ad, 5 vl dw y
2 ofs 3 ey g gwT Y W &
WITHT AP NI F WX Wy Sarw
ayfra v wrgdft fFramr el 3
fin ¥ vt I fir erconrd Y § forrer
fig Teonfeal ¥ W a0 ot o,
pe, R T IR % fag 3w
et o}y fec @t fe
of &T TN § WX W4T §E AT 9%
o o1 § 0¥ 3 wver o Ty ¥
ford AT ey & faer F v g v § Wil
A% fag ot urd frw F ow wp §
F wTw w8 ey gy
w7 v §
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JAITW WA W WX A
T W yE@ T
Shri Mebr Chand Khamna: A lot
©of attacks were made in the mom-

mg You were not then there in
the chair

Mr. Deputy-Speaker. They were
made dunng

Shri Mehr Chand Khanna: I was
told that I am taking rent from peo-
ple who are hving in sub-human
conditions, I am a worse extractor
and all that

Sbhri V. P. Nayar: Not Shr: Khanna,
but the Minister

Shri Mehr Chand Khanns: But the
Minister happens to be myself

Shri Narayanankutty Menon: May
I make an appeal that at least when
the hon Minster replies he should
speak mn Englhish? Because, Hnd
we can understand, but not this
Urduised Hind. If 1t pleases him,
let him speak in Hind:

Shri Mehr Chand Khanna: You
want me to switch over to English?

Shri V. P. Nayar: Either to Eng-
lish or Hindh

Mr. Deputy-Speaker: That he has
explaaned 1n the very beginning
those who lived 1n West Pakistan,
they were tramned and educated in
TUrdu

Shri Narayanankuity Menon: He
speaks excellent English during the

Question Hour

Mr. Deputy-Speaker:
speech was made in Hmd: Therefore,
perhaps he 13 replying to that

oft Jge WX wW : g @ WL
gy w< it 7 gt 1 ofew s ™
iy # o fgedt F awlT oy

Iywoe wgea W fgly § A
w7 sl F, ag vt i qe gy

The last

MAY 4, 1950 Persons (Compensation

14780
and Rehabdilitation)
Amendment Bill

st W wx wwr W I &
I I WON T R § W ww
WIR T AT ¥ AT WTAT g §
W fir A wrw 83 § 1 I NEw
T A ], redi A § g wgd € e
Tz w1 W WY 9 o Tl .
AN AT AT AT 97 agw T Y
T § ag o ager & Wi fo 3y fer
# godt Y § 1 Wik I N ¥ e
frg? o wm g & wife ax w9
i fear 9% A W g o
goedt 7Y grft aY fisw & @ @iy
e @ wod guA far st wfae fog
At ¥ AT g7 F AW U6
T 1 & I QT g @ 91 WK
TR AT ggrar wg &3 s
AR AT Y F AR GO AT HY
wifes firw @ @1 E 1 X SOHTY WY g
F YW X7 g & gov e @ www F
T wrar fis d1 S few faar o
g7 | W qar A€ e v OR § o g
NTRAGrALaTH I FaR

P OF 9 AR W F IR
@ FX G er A TR
Wi N o anfiew @ TR
W T8 3w gt W wenw o gar
W SEA TH I T HAT N AR
I¢ o a=lt N RO v W
e T qudl | ¥ QN ¥ W1 L
W EEW & g fisar § O Sud v

This is the law 1t
down in section 21, of

EE
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. fo & s fe goomdf & agw
o ¢ v qw ofed s @ g
Wﬁmii“ﬂwﬁl'm‘j
g TR WA & faaTs v g
T BEHTN TER N [fer s €
& aff s 1 Sfer @i W
v oy gt wfied | wwd et forer §

“and the Setilement Commis-
sioner shall, after making such
enquiry as he may deem fit and
giving to the person by whom
the sum is alleged to be payable,
an  opportunity of being
heard . . ."

This is very important.

“decide the question and the
decision of the Settlement Com-
missioner shall, subject to any
appeal or revision under this
Act . . "

1 hope it satisfles my hon. friend

Shri Dube.

“be final and shall not be
called in question by any court
or other authority.”

14 hrs

TF &1 W R A9 § | W9 ar
e § fr 7y oF qearore faqoe
¥ W ©F TeATEe TR a9 T W1
ifqay ® ¥ & fag « 9% A
TR el o fely TR0 ® T @,
7 ey Fgrely & qrer §y a7 faeelt sroorndt
& Qg g, JEY awT T Ay fear
w1} avfe aomdt w1 wark faar g
T JEwT 4% NS gErEe & I Wi
fewifz wfre w1 dwar wifed &
mmﬂmwmwﬁmwam
o

“A sum shall be deemed to be

payable to the Custodian notwith-

standing that its recovery s
lmb!‘m

VAISAKHA 14, 1881 (SAKA) Person: (Compen- 14782’
sation

and Rehabilita-
tion) Amendment Bill

uxém?t t#mwaﬁﬁwﬁ

wieiz §ud fear aay § | AfcT I f
ZHT Yo F a4y fomr @ :

oY T X TBT 7 ey oY fear § 1

gt awrar mfe N a@ ¥ TG @

v §, gfed wTe dr W W A

g & wwar &, ot Fewroe & awar

& g W @ g, gt

ﬁan&tms&mirmtm
Lad

zu‘st‘inzmﬁsmfa
» W e fer g ofe wg
VO T T AR A AR ®
qafas ag wEAr fs F o gur
T A ATHTT & W G Wk
W WwEg N fF owonfedt ¥
vfews § @ ag fedr W g7 o%
T A Wit T gow d Wy
faar fimar o1 fe mondt & oY v
e von § ag R g s v
W A Y AW § ) W T G
gagur & aw owt ot ¥ ag wgr fe
ag i dfewdie whrer ¥ e W
@ o¢ faer wff W% 1 og ge o e
¥ ag W wgw 6 o ag wgd oy
o § 1 R R ag o af s e
IR TER ¥ wAreHe fewy o avff,
T T qr ot ITEY WY wer ey vy
¥ off wrrer ( dfe TEw, W ey
ﬁmﬁoeommtm“
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FEr wfgr W W WA, W gz D
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with the safeguard that ¥ am pro-
viding. Or syou can abrogate section
30 completely and bave section 21
as it stands. If it is felt that we are

Dereon to look into all these matters.

There is only one thing I wish to
say in the end, that we are not
Bhylockss We have spent nearly
Rs. 200 crores on the rehabilitation of
displaced persons from West Pakistan.
We have spent nearly Rs. 200 crores
on payment of compensation both in
the rural section and in the urban
section in this country. My pro-
gramme of compensation is still con-
tinuing. We have paid nearly Rs, 50
or Rs. 60 crores in hard cash. This
‘Gavernment having done all that, this
Government which is faced with finan-
cial difficulties, this Government
which had to Dorrow loans from out-
side, s0 far as the displaced person is
concerned, no money has ever been
grudged. But, 1 must assert and 1
mast maintain that to those who are
in distress, we :ha.llseethatevery
mdbk redief is given; not to those

wish to default, who do not want
pay the general revenues of the
emtry.tmurn!nnnot be »

‘é

VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14786
Rehabilita-

sation and
tion) Amendment Bill
party to that, 1 receive 20 to 30
letters from the M.Ps. everyday.
Most of my hon. friends who have
taken part in the debate write to me.
I look into those individual caser. If
an individual case is brought to my
nouce, may be an unfortunste widow
in Kanpur, an unfortunate brother in
Madhya Pradesh or maybe in UP, I
can certainly have these cases looked
into. Our idea is not to put people
into distress. My idea is to alleviate
the sufferings of displaced persons
As X said two days ago, we must not
place a premium on default. Those
who can pay should pay snd they
should be made to pay.

Mr. Deputy-Speaker: Am I to put
Shri Vajpayee's motion to the vote of
the House?

Shri Vajpayee: Yes.

Skhri 8. M. Banerjee: Both
motions may be put together, my
motion also. There are three motions
for circulation.

ig

Mr. Deputy-Speaker: Only
Vajpayee’'s—was moved. There
no other motion that was moved.

i

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Slst August, 1959."

The ‘Noes' have it.

Some Hon. Members: The ‘Ayes’ have
it.

Mr. Deputy-Speaker: We shall have
to wait till the Lunch Hour is over.
Are Members really seriouzs to have
a division?

Shri Narayanankunity Menon: Voting
may be done on the Bill.

Mr. Deputy-Speaker: The ‘Nows®
have it.

The motion was negatived
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Mr. Deputy-Speaker: Now, I come

to the main motion

The question is:

“That the Bill further to amend
the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954,
be taken into consideration”

The motion was adopted

Mr, Deputy-Speaker: We shall take

up clause by clause Clause 2

Clause 2—(Amendment of section 80)

Pandit Thakur Das
deg” t move

Page 1, lines 13 and 14,—

for “stating the grounds therefor”
substitute—

“1f he finds that the person
defaulting 1s able to pay the
amount and 13 contumaciously
neglecting or refusing to pay
while the Rehabilitation Ministry
bas cdischarged 1its obligations to-
wards him as required by law,
rules and assurances given by
the Government”

L]
Page 1,—
after line 16, add—

“Provided that any sum due
under the Act shall mean only
such sum-—

(1) as 1s not barred by limutation,

(1t) as 1s not due by way of rent
accrued due before the year 1954,

(i) as 1s not due on account of
taccavi for food or for any reason
considered to be unjust or inexped-
1ient for recovery by a Commattee
appointed by the Government consis-
ting of—

(a) the Secretary of the Rehabili-
tation Ministry;

(b) a representative
refugees; °

of the

MAY 4, 1959 Persons (Compenzation

Bhargava: I

14788
@nd Rehabilitation)
Amendment Bill

(c) a member of Parliament”
Page 1,—
after line 168, gdd—

“Provided that the person
against whom the order has been
passed shall be entitled to appeal
to the Central Government which
may pass such order on appeal
as it thinks fit”

dfex stge wre wnt A7 v
Wwriza ¥ € 1 A Iy oy A g
£ afww & 37 7w sy Wt wg-
Ty w7 =T AT AGATE | ATAATT WA
g @ wg W A fean &
s 9y gre Rfew @ 9N G e O,
Ry & wexr wfawrs wrga § oot 1
iy Wik go Ad frar @m, 3R
A=zt 7z 97 tferm AT, 3w &
F T 1 FFT A% WITHT T §, A
Te ar &Yw @ 1 fiwy Far o wrd 7 w37
P ifrar dt a8 @ W Nare ag
¥ & adw, vt g F ag o €9
Bhmr 1 7 e dee wrfFeTT & Fogeftr
® ar & & oY oy ame F 79 aran
e & AT AT WY Er wEr 2 A AT )
T @ W Wy IS W W
g & for wefter wrad ure &Y oy &,
T wadr agw ¥ 9% wwAr $ 1 3T gA
¥ gowy w&mT g 5 oww wua
focht ¥t o v & fog vz w1 &,
&5ty Y v T a1 finelt it W
®} w1 § | AT QR Qe ¥ W fin wrwew
Wi famesive aoaw F Ak 5% ff apn
Wifyq wtfe RRifafrdam gt v & o
% o fry O T T R 1 A g Wy
Ve § for &1 A0 & qrw fa7 € wWw-
T Y dur fis uw ow woar s &
Wiife orad Y c@ ax W oy ww
T arar & e Fdfafadeer ot et
Ty mar § + O Ay sty Wy vy &
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vawy T W F ag & § a1 e e
&, % Afawer€ g oraar 1 avor s fed
wew ot dx fsar orar § ot wy Phw
o1 aw a1 gwar § 1 |fer agt o R
ot wrget e T wear T s
& o & ¥erw T wigr § e swey
wftw % 83w TwAdz & e g et
& 1 2 e § fe @ H wost B ga-
ww aff  wifgd T o e
o arr dfr adt &

s ag € wdxwacy
i NaTIaRa g A
wifaw § afew 2 ot wgs §, Iy
TAImafpd MR AR eEFT B gw &
Y g W< & wrgen § s o agw fear
wIq | &fwer 38 A gfewwra § I
& oot won wgar § WY A7 qgd oft
wd faeay ur 1 & Gaw § AT g
trafy srgd §, S wgw T
wrar sifed 1§ F w wET g
§ fe aga ¥ dfew 9 & agoedt et
fedew Qfr &, fomey e & gt
Afew T ad § ot e mmax fafrex
agw WY T off Ty g 1 & s
wrgan g fw oy qeifew feq w4,
areafrer gz o AE ¥ 77 O W ATH
A sawY qu fer e [y | e
Tgw ¥ s ¥ eve R wgrar fw
feeelt & faast ot fed § @ v §
¥ 4 wrs wver § Wi oy o v v fw
& 1Exe & WTw T® A waT geE
Ty ¥ ar @ wfgr v fe o §
ff a1 *< fog Wi | @ arar § f
wrw off WY & qre Nfew urd § fafed
&t oo & P e W L v & v
it 8 & 1 8 vy o (e Ty o
fad F wely ¥ & o o, oy 7O avg
¥ o frere F ek s S  ar ot
W ared & wpw § e gk fafre
urge, wvedie wrgw & ot forae @
102 (Ai) LED—8. -

VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14790
sation and Rehabilita-

tion) Amendment Bill
oY, wwT " 4 ww & o, why o
d g £t oy, wg we< Ferwolt srfigh
1 Y gy AT POT § I T WA g
arfgd « A s § e fow ag &
feqréde gra g A AR AR e #
# v frd % ferems foreroa ) won
g 1 ofr wer wgw W) o i e
& feer F g7 st % g o feeody &,
xg Wt ¥W ferdde ¥ W w0 e
£ o st 7 § A e e 0
Ser St w wwar § 1 Kfew
s € f faeedt nadse & 20 ww-
fdi & ¥%q & oY 9 aferx Foglr
& § gy & ¥ N fivar s w1
faar igai®ak 7 o= fafaet s
w ferwrre o o€ fir oo aga sow
forar wmar € a7 SN SEWY wW WX
fear 1 oy & Feaw §f ¥faw & oA
feTray wor fiwr § 1 i et ot ¥y wg
39 T & ofy o fow fer Afesd
wq fiear afes e & w0 o | 37 39
g feagfear s feear garn @
{3 o fipTra for e av gaw IR
w1§ AT Fo gy, O Ty 9w far @&
fwar fare femr & Fon farra wommar v
od ww & e waw fendde & ow
far &5 wT W forpiie w feaar g
¢ fear, @l 3 S W WX
fear | ax qar A fe IwE T "o
et gur, €% a8 St af wrew e
IAH FEHT T TIWEH wHH TURE
g a1 7Y 1+ feedl i 7 o W
fazr€ farger Ay w1 T g w2 &Y ¢
T oo /& & e &l § e
w Ttk ug s fear e ot
wat el 9 v ® v @ e
w femr W) et werreee off Wt fem
wg fear fe gro &« e @ mwy,
Rfewr iex € ANfew 37 & a7 e
Ao § 1 F wff v e vy v g
&Y wrr aw w3 wan b, dfer e



A4791 Displaced

(3% 337w winis]
&t e xu fewd iz w sqcea wivg
T g Trn dw ww § wial
wfaf o g ¢ forw ofy a7 @
QR A8 waqr frar § fe oY arereadfy
qrie aifede F gar vt @ wg k@
fafvedy & afl Qvfr 1 Y & Pafesai
urdr § argr e wifsy  ferdde o
&7 TR 7 fw g et Fafsat
w1 @ I %7 Jarw 48) foar arar 1+ o
ww fufrex age & wadt 1 faar
wr g af @ T *r Ffae R
fafzs3i o aame 7 ¥9d | ¥ gugar
g & sas i § agr § woordt
7 I e areorrdt S« aes fantafes
i1, Sfsr g sgowdr W W
ghrar A gfrag ¥ s & 1 R0
wifaa} § § Yo wrdy wr99E WX F
WA R TIWA® T | AR
s 9T #T warw & WAk fafa-
T gga ;A qdady gste
&1 7T v 5 w1 & Afew
wfg & ), 7 Afer vl wQ )
Afer wa fo o=fr xqor & Afew oy
@F @ 1 F wvgw § fv 7 oF wla
ix § fr oy fafrex gga & W
WA P A A« A Foragr @ arw
Wfew dfer w3 o am  far
g ardr gy ol & 1 wa Ay fAwra
$fag fez sfea g 58 2
WTET § IR A ¥ A @A Iy W
wY feqar v Y Ay g T
femare

fufrex wige & womar s FFT
o texy A feoar af foar 1 &id
qTt I ® AT § 7 frx # fod
Rfe7 ITF 9= 59T A WA 4T )
fr o ¥ fexv-xy ¥ Tiwe @
w7 ¥37, foasr ¥ war wrev faear
~ifgg a1, ag ux aw A a7 qugr )
T ® e 93 IR feuar fr ax

MAY ¢, 1030 Perpons (Compensation 34792

pud Rehadilitation)
Amendment 'Biu

w fgar 1 a¢ wfcwrex weia w0 var
*t gl fear T @Y W ¥ ww g oY
farerr wifgd | WfeT qar o war amr
¢ fir fopar o wvn § ofY fim @ teve
& Wrd g § oI W 5 (e AR IA
&7 &Y FQW{T ¥3H § IvoT wIA A
fraqmry | ST R TAWRITE
fad ¢ % Q1 & srowesy ofr 7Y fawy wwr oY
w9 ¥ v gz o & faar ara? w7 sve
fewrar ars &% fear | ag wga wear
g 1 Afier wror Y TEE g o
#i §, wae g fRk a1 Near & Aa
& v fort wY ol wr2 waforg deg -
AT F ®ET4T AT, I #7 fEar e
agl gor | IT & o aw fecan fean
o @ § ¥ ponfew v o ww
TR @A T @EREAT X
fraar st } R E ? W ¥w Frv w1
wfrsT Ffag & g gz fear s
ar afy |

ot Age w3 wawr  femr adw
TR

o few sy T wore - faar aren
o7 74, Tg AT 7T §, FfwT ww 1w
o wsdrer Hfagd 1+ FT& W A 07
farwraa & 1+ X8 fevera @ Af @
framfrdam sl T3 FT s e
gise @A qa A wmaA N A
e wmaw@rg, sgaaigfs
g6 faeft o oaam A § wra & faam
& ot g g f forr il Y wre 9w
AT @A E W I I AR fe Ty
W § a4 W ¢F ®Y Arfag | quw
o T 7 SEET N A9 T qE A
e v ofr ¥y F ofew § Para
arfwrqgrgar §, Forrer fgara w
ax AT ¥ @ | ferlr O
dr ¥ § o ¢ s gfoaw fee-
ficta wft gwr, fedafes feefalm
aft g R ) e § Qe fean
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e AN g ar e awr L %
warfemns Rz fear ot fir off gea
& W TOT I 9T W9 R £ fu o
aw iy ot fowiux g ow @
qgat wr AN feoar § 9% w1y ager a8
w61 Wi 7 faegw O sonm AR
wgy fis wig F v ofy wrlr w3 e,
Afea nfacafar wrgar ? w289
¥ ¢ X v ¥ vy o ferar a9 fray
wrar § wife w1y A 78 S fe
e & ¢hely siredf fewoime g€ 3w
T U WY, LYo T G & 1 wWw
ot fafaedt wr wgefr § 7 sw w1 g
¢ ot g swamiiw
fow & fooar dn g, wafaa R s
WX ¥ wEwT gor 1 e fegar a
qaIF @ § AT FTEA & EmIT W
arfaa w2, ag #Y W ? @ g w8
pfw i frag Nt @ F aga
dv v § A i #F axsog 7 gfegw
g T fafra M T dagad
& et o Ty wY AR § A% feec-
WA A TAARE ) TaT W
MF w4EY F A FAv WifE w9 F ga
oY age Faof § Ffe i o fafagdt 7
NA oz § far WY w9 A §,
IT W TF GiEr & ¥9D @ g,
& W17 €Y €9 G § T & TEd aHATE
i ¥ w1 A gl s e
g qifeaTiz & [1OEfesT g1, uA
fafwedt & Ar0 A w5 T N
v m7 efifrr v, Afew g @ awefe
WY THEY W19 FAT e § qg FHTAE
IWATI 1 AT wgw ¢ fr w wiw
g wEk  fF L, oY ag X oY I, Alew
@ ¥ T wgm § o e
TTHT T KT AT § qg AW A
ST T , €T & WAL WY ¥ AT A
2, <@ F g fir O ¥TaT WIW NG ]
" oTe Y ] A TR AT R 1 A o
g & fis fax oY zoaew Teqaw Fredy

VAISAKHA 14, 1831 (SAKA) Persons (Compen- 14794 -

sation and Rehabiuta-
tion) Amendment Bill

o, s gy o w3
1 fray ager gy g, wW & v I
9 Y 7T AET g &, I EY HyeAt
T ¥riaré $7ATd ¢ W9 A I W QW
¢ Afer 37 B T fsg g o
Q77 § wafod wg § 37 A fet e
wiigd

& wud &% §F Hra)y w&M W
AN quA fed & vawrd SwF g
T WY A TFAFORTA ) T AWy
AITCFATE 2ATE , WU AT LTHE A
fear, swf M & 5 AT Yoo Fo
TARIAZE I W AAE ) W o«
TS If #F aTH ¥ WY HY FAFNL
W% ford Ay 1M ® FTCA T
wrrdagag 5 aw aw W g
9 fafre< @, %7 a% wiv agr 1 Ol
TYPF IMTT A ITRNIATAT §
Ik frar g7 fs gAMA WO E s
Y § T gr i g 9T sarEdy
T & 1 W FRATTT A A Y00 To
WA ar 1 g I
TATAY Y ©1 ¥T TF A@ AT R
Fufaq 1 Fuwsgmag ¢ e o ga@-
T AT TAT JT AT I BT H6TH T
i\’&?r, mﬁﬁloo!o“ml

T W9 ITH! AHHT AT HT T
& e fewa @ &

0 T AN T WA A WG
g 7¢ ag f§ WIv 7 g7 wwmAT oy qway
fe fad Jewiic wire o1 S &Y
R & wrfawr gin 1 fadh 2t Tgww
TR for o wXT HT WA § ST w@
NE B @AE

“stating the grounds therefore;
we do not know what the grounds
.l'e‘
dfrrgggrma s N 1uw ¥
Yeariic urea ¥ & wifes +ff | @re
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[ s e W]
fow fifed fe vt gfefadt 2 3 R
ge W wgady aff § Ot I ¥ Y fery
wrda | ar gEwe A gx F v,
WA wfeedbar § 7 Rdw @
wt  fofew sifawx e § ag ==
o ST s g et v @ § 1 W
STT Tg %E 16 W7 AOACHT g 2T &
g @ afaeme ot F ey § fe g
ST EEn T {1 w9 R
QIWEHE T 7 ST 30 7 fowy gor &
£ w17 oY wY o T w3

“Between man and man, bet-

& 3 ¥ QrawERz Qv o owr
Yo &7 gaTey fRgr or | v 24=fr G
ST to §F vy oy 97 fe iy
qnfgar & mfaw aer & @
fad = wff Ao wwar | & wge §
fir 8w § o TW v Iqw af) &S
€ 37 & faary ot wrond &Y anm
Mo el s FI L #
g i o gedf oY §, Aswage @
wry ggwa aff g, |few s ag
g fw amY o fg & W og agw
WG ST N G §, AT AY w9 A
o 0 g F O e v IR
& ¥z § 7§ Swr amAr | T O
&= gy mar & + )y ofr azfaw wgw
& gan g fagid vy fr g et
sl B 9% feaur € AR\ o af)
4% | g weY qecwT afedt § )
«% qifedt & s fared oY frars wigd
wriart w8 , wilfe Yo awa F o w
e fear oy e ¢, s T A wg ATy
 fis o ger 3¢ oY o ag S & quw
ot wfr§ wycag T & o o wrw Wit
e 1. 218
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Amendment Bill

TR S a7 ey A WY
s fad | K Yuwyad WO
g f e w3 af @ ameww Q@
oyt & oy ferar 2 ot ol awd €f 9w
¥ WY vy Iz wgw W wed § ) wee
wt awld Faerga R F o
wrar § /e awie § Jawrfaw st
B3 ¥ O w7 ol werd wret § watfe oy
v ot oy v Ay | gufeoe & ®
IR R A N ooy aohd gark § I
AW R I7 ®7 S 7 Fowar o a7 foe
fufaex agw  uvdt aw ety Efem-
He qBaT % 779 A ¥ A fir g dw WY
frares v v el WY [T WA
Wy s A @igy Fav
mycer ey oA faw ¥
afeeriz wva< ® avgw ) a0y fw AT
W A WTET wEEraa A § Ay st
TR & wr 7 v wdife T JEwr
oy B Hra ¥ s A s e
etz w1 N Yoy o & qwEr
Y ag I A XY S gy agey oy o Wi
@ #8Y § foaq  fF wx 2A=w ¥ Y
wg fermn oy §@ @ Rfwa e
B & T % a4 FA7 7 g WK
gl yEdY § o wg W # and Ay
ama § wiify ag din #3fEd & 2 g¢
W 2l w@ g _fer gRag ey
fr @4 ¥ § @ g & afaedd
e 7 it ey ag & 9 @ g
il g , ow Ay W wafafady Wi
arf=z# it qrarz v g e ) el
Erward A 3ggaen ¥, AWK §
waT Y aohd g=w & s it @
il TR T & g ¢ e Fafireet
fgw %) Sym v & | WS W
:?T oy ¢ fe ayg alt® Ayt

1

gy wrww : AR A
& g vt A8 e wmear ¢ X fod
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o ff o wsem wEm f fe W
dwerr 1Y § Teelt aew & wroel-asorg
Fererrar wrger # 1 & & g Wy @1 Fe na
ok Tar e f Ay fs fewctam 4 grd
& aY o wia wYf e Yo t‘!k
fow el #

% ag N g? A afer 2w
o qrity e & weawr , e T
8. W) awAa ag Aagm % Iy s
IR T W ag I o ¥ AW
af @ W ol AT F w5 O
IPHA N 7€ aw T WY e A
& qanfens o awer ff Ay v
ox w3 qre arad § 1 W Wt
oy My v aEr § g &
w17 7And  Fr aeonfead & g dars
A A TTRANT AN AnF R fad
g § 1wt g fe e won &
¥ oY M@ w5 Ay Ay s # fag
# JoR A W £ Wi w aw
wepfogn wodft # 39 o 3% g¢ 9=
ff sevar A W g A Y ST
e g § €, v AP afase St g
oY woo Y g ST gy et
& @A quay @ wT  nifaar ¥ &
et o # 2Y ar w4 Wi ) &fe
& aY wumr ax @ o) feea W
A e § W rafaw awey wré faean
Mt afEg ST fe
@I ¥ g oagray 7,0 & AN
gondt i § & 3w #ad wa v
2 1 gt Az = € WX agT T
tafrell sm § dv w@ W& T
4 .
Nt sTAwaaw g fe

off goor MfqQl € ¥98 Y FAC AT
1@ wR

oft e wiz oWy w97 R O & T
Ty oy Qi § ST &Y IR e ST
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sation and Rehabslita-
tion) Amendment Bill

g, ok ¥ § forgrs oY @ W g
WL 1 9 N AN AN TvEw
¥ eI Qi wfgs e & R @
gl wwaw WY faapw O g ¥
gufene ff frar W' 99 o & %8
I WITE O WY oy w@ § W
WTTEY qgE TTEY AEARN wE AR

+ gam Fdt o 5k F AT ER W AT

forer 7ar | HTRY SwAw gw Qe §
ot & awrar § 1 & qaet R g
Wit 3w e f f & saw wew
A gragsigfefarerfe
faifex g fran 29 woly
FFery I3 AR TEAT A AT,
IFE WA AT 6 &4 A AT A AR
7 | N wY I TS B ® ¥ I
arq qata fear s, 9gd W fem
T E W AA W ®E N

Mr. Deputy-Speaker: I put amend-
ments 4, 5 and 6 to the House.

The amendment Nos. 4, 5 and 6 were
put and megatived.

Mr Deputy-Speaker: The questiom
18

‘“That Clause 2 stand part of the
Bill”,

The motion was adopted.
Clause 2 was added to the Bill

Mr Deputy-Speaker: The questiom
BT

*That Clause 1, the Enacting
Formula and the Title stand part
of the Bill®,

Those in favour will say “Aye®.
Some Hon. Mombers: Aye.

Mr. Deputy-Speaker: Those ageined
will say “No”,
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Some Hon. Members: No.

Mr. Deputy-Speaker: The Ayes have
it

Some Hon. Members: The Noes have
it.

Mr. Depuly-Speaker: Do they want
to oppose the preamble?

Shri V. P. Nayar: Not the preamble,
but the whole Bill.

Mr. Deputy-Speaker: Then the hon.
Member did not hear what I put to
the House.

Shri V. P. Nayar: We heard. We
wanted to raise our emphatic protest.

Mr. Deputy-Speaker: On clause 1?

Shri V. P. Nayar: On the whole Bill.
We are asking for a division on the
whole Bill

Mr. Deputy-Speaker: When I put
the question that the Bill be passed,
that should be raised.

8hri V. P. Nayar: Wa have defeated
them by voice, we do not want a
~—count.

Mr. Deputy-Speaker: The Ayes have
.

The motion was adopted

Clause 1, the Enacting Formula and
$he Title were added to the Bill

Shri Mebhr Chand Khanna: 1 beg to
- move:

“That the Bill be passed”.
Shri Narzyanankutity Menon rose—

Mr. Doputy-Speaker: Now we are
-iate.

Shri Narayasankutty Menon: Only
one point.

Mr . Deputy-Speaker: And one
minute alse. Motion moved:

*“That the Bill be passed.”

and Rehabilitation)
Amendment Bill

Shri Narayananknity Menon
(Mukandapuram): Replying to the
first reading of the Bill, the hon.
Minister referred to .he magnanimity
shown to the refugees by the Govern-
ment of India by providing about
Rs. 200 crores. It is agrecd on all
bhands that the Governmenr of India
have been magnanimous to the re-
fugees, but the whole point involved
here is not that anybody disagrees with
the principle. If any one is in a posi-
tion to pay the arrears of rent which
by contract he is bound to pay and
capriciously withholds payment, e
should be dealt with, but who is going
to decide that in a particular case
there is paying capacity and wilful
negligence to pay?

Our only complaint regarding the
Bill is this, that from our experienees
of the administration of the Rehabili-
tation Ministry, discrimination is going
to be practised, and this is a provision
whereby discrimination cou;d run ram-
pant. If this provision is to be ad-
mimstered by ofhicials, cegarding whose
conduct we have got ample experience,
it is going to work havoc on a large
number of poor refugees.

If anybody who is bound to pay.
having got the money does not pay,
certainly the penal provisions should
be invoked in order that the Govern-
ment may get the money, but if this
provision is incorporated in the Bill,
it is open to abuse; if the officizls are
given the oppcrtunity to decide in
which particular case there is paying
capacity and in which particular case
the man should go to jail, certainly
Justive is not going to be done.

Because the doors are wide open for
making discrimination, as has been
made even in the application of the
Rs. 200 crores by the Rehabilitation
Ministry, there is no alternative left
but to oppose the Bill tooth and nail,
because this is going to work havoe
on the poor refugees, and the rich
refugee whom this Bill is supposed o
effect is going to remain scot-free.
Since there is no safeguard or
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guarantee that the officers will admin-

VAISAKHA 14, 1881 (SAKA) Persons (Compen- 14803
sation and Rehabil ta~
tion) Amendment Buli

*That the Bill be passed.”

ister this provision with justice to the
poor refugees, there is no alternative

but to oppose this Bill.

‘.Mr. Deputy-Speaker:

Division No. 13}

Abdul  Lateef, Shri
Achsr, Shri

Aney, Dr, M.S
Avjanspps, Shri
Arumyghsm, Shri S. R.
Ayyskannu, Shri
Bsbunath Singh, Shes
Bajej, Shn Kemalnaysa
Batmik, Shel

Baner)s, Shri P B
Barman, Shey

Basappa, Shri

Bhagat, Shr: B R
Bhargsva, Pandit M. B.
Bhargsva, Psndit Thakur Das
Bhatker, Shri
Bhattacharyys, Shri C K.
Bisway, Shry Bhola Nath
Birendra Singhj:, Shri
Boroosh, Shri P.C
Chandak, Shri}
Chaturved), Shei

Chunj Lal, Shri

Dalyt Singh, Shri

Da, Shri K K

Dxs, Shn Shree Narsyan
Desa;, Shn Morarjh
Dindod, Shri

Dwiveds, Shri M. L.
Geanapethy, Shri
Gandhi, Shrs Feroze
Gandhi, Shrit M. M
Ghosh, Shes M K.
Harvani, Shri Ansar
Hansda, Shii Subodh
Hem Raf, Sheit

Jain, ShriM C.

Jema, SHriK C.
Thunihunwels, Shri
Jyotiehi, Pandit J. P

The Lok Sabha divided.

Msmyargadsn, Shn
Mssunys Din, Shri
Mathur, Shri Harish Chandre
Mathur, Shnn M D
Mehts, ShtuB G
Mehts, Shrn § R
Meclkote, Lr

Mashrs, Shn Bibhuta
Mishrs, Shn M P
Miusta, Shui R D
Masrs Shri, R R
Mahuddin, Shn
Morarks, Shn
Munisamy, Shri N. R
Murmu, Shr: Paka
Musafir, Gaamy G, S,
Nate, Shn Kuttikrishnas
Narsyanssamy, Shn R.
Naskar, Shn P. S,
Nayar, Dz Sushtla
Nehru, Shrimat Uma
Padalu, Shu K V.
Psdam Dev, Shri
Pandcy, Shn K. N.
Pangarkar, Shri

Panna Lal, Shri

Patel, Sher Rajeshwar
Petl, Shri S. K.1
Patflbhs Remas, Shel

NOES

Galkwad, Shni B, K.
Aurobindo Ghosal, Shri
Ghane, Shxt Subdiean
Jadhav, Shri

Koz, Shri Prabha: §
Ratti, Shri D. A.
Kbadiker, Shzi
Rodiym, Shri

Ayes 118;
The question
Noes 87
{14°'40 bee.
AYES

Kastiwal, Shri Redha Raman, Shoy
Kedsris, ShriC M Ramaswamu, Shri S. V
Keshava, shny Ranbir Singh, Ch.
Kistatya, Shny Rane, Shri
Kotoks, Shn Lilsdhar Rao, Shn Jaganaths
Kureel, Shri B N, Raut, Shri Bhola
Lachhi, Ram, Shn Reddy, Shei K C.
Lahizs, Shnt Ssdhu Ram, Shri
Muhds Ahmed, Shrimats Sahu, 3o Remefhwar
Maus, Shra N. B, Sugsl, Serdar A. S
Malwniys, Shrs Moula) Ssmants, Sksi S. C.

Ssmanstinhar, Dr

Ssngarna, Shn

Satish Chandrs, Shri
Scindia, Shtimats Vijays Reje
Selku, Shn

Sen, Shri A. K

Sen, Shn P. G.

Sharma, Shei D C.

Sharma, Shri R. C.

Swddiaby, Shri

Singh, Shri Jang Bahadus
Singh, Shri K. N,

Smgh, Shn M. N.

Sinha, Shri Gejendra Prased
Sinhs, Shn Satyendre Notayse
Subbarayan, Dr. P.

Sumat Presad, Shri

Sunder Lal, Shri

Tantla, Shn Ramneshwer
Tariq, Strs A. M.

‘Tewsts, Shri Dwarikanath
Tuls Ram, Shri

Ulike, Shri

Umsso Singh, Shri
Upedyhsy, Pandit Mumshwez Dutt
Varmos, Shn R.

Vyes, Shrt Radbelat

Wadiws, Shri

Wasnik, Shri Balkrishna

Mafhi, SkriR. C

Manay, Shri
Bienon, Shel Nagsysanicony
Moban Swarup, Shri
Mubkeriee, Shnn H. N.

Nelr, Shri Vasudeven
Nayar, Shei V. P.
Panigrehi, Shri
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®atil, St U. L. Ram Garib, Skei ‘ Sugandiu, Shef

¢ Svodhsn, Shri B. C. Reddy, Shri Nagi Vajpeyes, Shri
Sunnooee, Shri Shastrs, P. V. Valvy, Shei
Rsi, Sbri Khushwaqt Singh, Shri D. N. Verma, Shei Remit

Rejendrs Singh, Shn
The miotioh wa, adopted.
Some Hon. Members ; shame, shome.

1445 hrs. Deraann No. 39-—MiscrLLANROUS

Mm
DEMANDS FOR EXCESS GRANTS® o ey o A
(1955-06)

Mr. Deputy-Speaker: The House Mr. Deputy-Speaker: Motion moved:
will now procead with dlseuselon and “That s sum of Re. 76,147 be

voting on the Demands for Excess .
granted to the President to make
Grants (General) for 1955-56. g0 he ¢

Demanp No. 6—InniaN _Posts AND respect of ‘Miscellaneous adjust-
TELERGAPRS DEPARTMENT ments Detween the Union and
State Governments’ for the year

Mr. Deputy-Speaker: Motion ended the 38ist day of March,
moved: 1958 »
“That a sum of Rs. 1,01,173 be DEna CABINEY
granted to the President to make o No. 51
good an excess on the grant in Mr, Deputy-Speaker: Motion
respect of ‘Indian Posts and Tele- Mpved:
gy gl ey Toat 3 som of B8 T b
1956 » ' granted tp the President to make
good an excess on the grant in
DEMAND No 24 MISCELLANEOUS respect of ‘Cabinet’ for the year
ended the 8ist day of March,

EXPENDITURE UNDER THE MINIBTRY OF

EXTERNAL AFFAIRS 1956 *

Dapano No 82—MINISTRY OF INrOR-

Mr. Deputy-Speaker: Motion moved: MATION AND BROADC b
“That a sum of Rs. 19,772 be
granted to the President to make Mr. Deputy-Speaker: Motion moved:

good an excess on the grant in

respect of ‘Miscellaneous Expendi-
ture under the Mimistry of
Extrrnal Affairs’ for the year
endd ‘he 31st day of March,
1956~

Dzmap No. 30--Srames

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 11,95,5351 be
granted to the President to make
good an excess on the grant in
respect of ‘Stamps’ for the year
ended the 31st day of March,
1956."

“That a sum of Rs. 4,168,808 be
granted to the President to make
tood an excess on the grant in
Yespect of ‘Ministry of Informa-
lion and Broadcasting’' for the
Year ended the 31st day of March.
956 ™

DEyaye  No.  64—MimsceLLaNmous

DEpaprmENTs AND EXPENDITURE UNTSR

Thy MINISTRY OF INFORMATION AnD
BROADCASTING

Jr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 257,163 be
&ranted to the President to make

*Moved with the recommendation of the byegident



14808 Demands for

good an excess on the grant in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Information and
Broadeasting for the year ended
the 3ist day of March, 1956”

OEmarn No.  97-—-CoOMMUNICATIONS
{IncLopmwe NaTioNAL HIONWAYS)

Mr. Deputy-Speaker: Motion moved.

“That 2 sum of Rs. 68,994 be
granted to the President to make
good an excess on the grant in

of ‘Communications
(including National Highways)'
for the year ended the S1st day of
March, 1938"

Demany No 101—Orier Crvi. WORKS
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 77,86,191 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Civil Works’ for
the year ended the 3ist day of
March, 1958"

Some cut motions have been tabled
by Shn Va)payee But I am afrad
that all the three of them are out of

order They relate to extraneous
maiters not relevant to the Demands
under discussion Matters of policy,

advertisement policy and other
things do not relate to this matter

Anyhow he mught speak if he wants
to

Y QAW (TR ) - IgTEa
wEvEy, ¢fead qarEy oF ST feard-
= ofy qos Al & waew § & F v
vas wm & franr I¢wm uE @
v faaw § T
st Wt TR @ A SR
% & wiew 2o wger § O ¥
vy ot @R oY Fue fad e wfs-
kgl § 1
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& arr W @i whee w3 fe
ot ST fasraw §, Ofdy o Pafoear
¥ ot §, W & ¥ s @Y, afe
3wy ST & & TETET ¥ 91
aTg YT 9T Ay ZHeT s w1 giney
gt wifgw 1 & wawen § fF @ o
& oot ow N fraw a7 Ty aag afag
a1 (% 20 7 Zefiar) & ool ot 1 R
wr O HAMT 7 W AT WA EAew
o frrer wafm WY § w9 wear 29-
i Wt Qo gufaw & § o
¥y Pl & Fw x@ oo F s W
srafvear freeft wfgd 1 gg A § &
it Y T O, R N S TR,
# ATH FETAT ATERAT § AGT TF IR
T F O TRE AT HT T
+y T f&aqr mav g € Fw A

“A second telephone to a medi-
csl practitioner 1s provided oo
tpe recommendation of the Tele-

one Advisory Commuittee, if the
treffic on the exising telephone
upder exempted category is too
heavy and the second telephone

13 §iven at the same place where
tpe first one 1s working”

<@ 9% qg gt i X EMET 3@
et G § T R ag® ¥ qw W
AMTEATZ 1 {1 ¥9 JaT® I FA
ay T § TR WY aF aANA § waag
v § 9T OER & oF ART T R
af O A arf & A
@ 1 W OF TATEM  XATNIA
T & & TAw gw W@ fF gwa
Ao I ® W T A, §feT W
g s il @ g W@
G & g W frady fear B wefy
sAPW TR A 4 avenfy
z o% wera g Frar ot f5 2Ry
A" q1gd Wt W T o
7 WY Wt Ay ST g o Y sy
o &1 ST v e oY wive P g
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[= wTordt]

# fe v a2 wgar & aY
I® TEA & Y FHT TIGT WA HR T
o Fqw a1y @ § 99 A Y e
W fear o Wik waAvdw R F
IgwY SArar faar ot w@ o faT &
frarw Sraw@ § 1 NIRRT AR
TA® T § WY T T BT WA
w4 O  gwmay § fw ag ww & fad
&t T | 7g Wl e WE T A O
AN W AN = osw fgarn
wigar g 1

I : TR WZE W

TR F I gIHET ww& IS & f g

wgr a7 gt ¥ FF wanr war Wl faar

oy g+ W fawfaR & afas

AR A Ay AT w6 |

The Minister of Transport and Com-
maunications (Shri 8. K. Patil): Suir,
although you have ruled it out of
order, it is a matter of general import-
ance, and, therefore, I may just give
the information which the hon. Mem-
ber has sought. The question is that
so far as the telephone is concerned, 1
have held the view that it is the right
of a citizen to have a telephone
whenever he wants, Therefore, I feel
ashamed that whenever the demsands
are made I cannot really supply them.
But there is & compelling reason for
it; not because there is pleasure in
doing so, but it is a service for which
a citizen pays, and therefore, if there
is a chance of really obl:ging him—it
is not an obligation, but doing service
for him for which he pays—it should
be dsne. Therefore, let it not be m
anybody’s mind that there is an
attempt to put the citizen to any
distress.

Coming to the actual feasibility of
thaving telephones, unfortunately, we
had an under-eatimate, years back, of
our telephone expansion. We had not
thought that the expansion would be
as great or as rapid as it has been.

MAY 4, 1089
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It has been rapid in many places. I
can tell you, in the case of Delhi
where we possibly expected that 30
to 40 per cent. more telephones would
be nceded—I think we have got about
28,000 to 30,000 telephones—there are
standing in the queue another 30,000.
I am merely saying this so that you
can understand the magnitude of tho
problem and how difftcult it is to face

Now, coming to the matter to which
my hon. friend has made a reference,
namely, the doctors, doctors #ure a
privileged class. Surely, they should
get precedence over everybody else.
Under the rules that we have made,
30 per cent. of the telephones are
given for that exempted category.
Under that category, the doctors,
nurses and hospitals get a precedence.

The questicn arises where the
double phone comes. I would tell you
where” the difficulty is. I have been
a member of the Advisory Committee
on Telephones right from the begin-
ning this system was introduced,
before 1 became a Minister. There-~
fore, I know from personal experience
how very difficult it is and what the
reasons for that are. Naturally, it can
be contended that while several
doctors who badly need a telephone
have not got even one telephone how
to give two telephones to other d:c-
tors. You have got to weigh between
the two. While there are doctors who
have not got even one telephone, if,
scmebody wants two, it becomes difi-
cult. But I can understand and I agrze
with the hon. Member that there are
some doctors who are really wanted
by eversbody, who are high up in the
profession, not merely because they
make money but because they are
wanted. Therefore, we have given s
directive to the Telephone Advisory
Committee that in such cases there
should be no ban at all. My hon.
friend will be glad to know that thas
ban has been lifted and we are trying
our level best to see that not only a
second telephone, and if I may say so

r
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without exaggeration, surely anybody
who needs that service is entitled to
it We shall live to see a day, as
carly as possible, when these difficul-
ties will not arise.

Mr. Deputy-Speaker: The question
is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
President to make good the
amounts spent during the year
ended the 31st day of March, 1856,
in respect of the following
demands entered in the second
cylumn thereof

Demands Nos. 6, 24, 30, 39, 51,
62, 64, 97, 101"

The motion was agdopted.

S—n

14.54 brs.

MOTION RE: REPORT OF THB
UNIVERSITY GRANTS COMMISSIDN

Mr. Deputy-Speaker: Now, we will
take up the next item. Dr. Shrimali.

The Minister of Edncation (Dr. K. L,
Shrimali): Sir, I beg to move:

‘“That this House takes note of
the Report of the University
Grants Commission for the period
April, 1957—March, 1858, laid on
the Table of the House on the
17th February, 1959.”

1 would not like to take too long a
time of the House. I would only like
to place before the House the salient
features of this Report. It will®be
observed from the Report that during
the period, April 1957 to March 1958,
four new universities came into
existence in the States of Uttar Pra-
desh, Madhya Pradesh and Punjab.
They are the universities of Gorakh-

‘pur, Jabalpur, Kurukshetra and
Vikram., The Commission was not
consulted before thise universities
Wwere started.

VAISAKHA 14, 1881 (SAKA)

Report of the
University Grants
Commission

Radhelal Vyas (Ujjain): May
I inf rm the hon. Minister that the
Vikram University Bill was passed
before the coming into existence of
the Uriversity Grants Commission?

14810

Dr. K, L. Shrimali: The Bill might
have been passed hy the State Gov-
ermment. The State Government is
quite free to pass legislation; I am not
questioning that. But, I am only say-
ing that the Commission had not been
consulted.

This aspect creates a little difficulty
for the University Grants Commission.
The University Grants Commission is
concerned mainly with the develop-
ment of the universities and the tunds
at its disposal are not unlimited. lhe
State Governments are quite free to
start universities. I am not question-
ing their authority in any way. But,
after starting the universities, if the
universities come to seek financial
assistance from the University Grants
Commission, it creates a difficult posi-
tion for the Commission because its
funds are already allocated for cer-
tain specific purposes for the existing
universities.

1 think it would be desirable if the
State Governments consult the Uni-
versity Grants Commiss:on before they
start the universitieg if they want that
for developmental purposes they
should seek later on financial assist-
ance from the Commission. Though
the University Grants Commission is
already in touch with the universities
which have been newly started, I
hope, in future, there would be more
of consultation between the Univer-
sity Grants Commission and the State
Governments. It is only in that way
that the University Grants Commis-
sion can help in the co-ordination and
in the maintenance of standards. If
you go on multiplying the Universities
and the University Grants Commis-
sion is not consulted in the matter,
obviously, the Commission cannot play
the role for which it has been
established.

Another step which the University
Grants Commission has taken during
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the year under is that, in order
to check the unauthorised award of
.degree by private educational mnstitu-
tions, they have since issued a notifica-
tion under section 22(3) of its Act
specifying the list of degrees to be
.conferred only by universities. And,
this list of degrees was notified with
the previous approval of the Central
«Government. With the issue of this
notification, it becomes unlawful for
any private education institution to
.confer or grant any of the degrees 30
specified.

In our country, in the past, there
have been some institutions which
-have been giving unauthorised degrees
After this notification has been issued,
I expect that this practice will be
checked and stopped.

Another issue that has been raised
in the Report of the University Grants
Commission is with regard to medium
of instruction, It will be observed
from the Commission’s Report that
the Commission has accepted the
recommendations of the “Kunzru”
-Committee Report.

In this pattern, there is some mis-
understanding which I would lke to
clear. As far as the University Grants
Comnussion and the Government are
concerned, we have accepted the
recommendat.on of the University
Education Commission which says that
JPpupils at higher secondary and univer-
sity stages should be made conversant
with three Ilanguages, the regional
language, the federal language and
English language and that higher edu-
cation be imparted through the instru-
mentality of the regional language
with the option to use the federal
language as the medium of instruc-
tion either for some subjects or for-all
subjects. The Kunzru Commitiee has
not deflected from this objective, The
anain ultimate objective remains the
same, and that is, we would like the
regional language 30 be the medium of
instruction in course of time The
Kunzru Commitiee has only stressed
the fact that we are not yet ready to
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switch over to regional languages. We
shall have to prepare text-books and
we shall have to write original books
in science and technology, and unless
thus is done, ¥ we switch over to
regional languages, we 3hail only
lower our standards. They have only
cautioned us and they have suggested
that we should make a sort of gradual
change. The change should not be too
rapid. As far as ultimate goal is con-
cerned, It remains the same.

15 hm.

Then another important step w
has been taken by the Unb ty
Grants Commission is with regard to
the improvement of salaries of univer-
sity teachers. By the end of the year
1957-58 all universities, except Baroda
and Sri Venkateswara, which had
lower scales of pay for the teachers
and which are at present in receipt
of a grant from the Commission have
1mplemented the recommendations of
the Commission with regard to the
revised scales of salaries for univor-
sity teachers, and have agreed to bear
20 per cent. of the increased cost of
expenditure for this purpose, the
remaining 80 per cent. being met by
the University Grants Commission

1 am glad to report to the House that
smce this report was placed before
this House, two other universit:es, the
University of Baroda and the vVen-
kateswara University, have also agreed
to share the expenditure, and so, now
all the universities—except Roorkee
which has already high grades—are
now in a position to give increased
grades which were suggested by the
Uniyersity Grants Commiszion with
the assistance of the Commission. This,
1 think, is one of the happiest featurcs
of our report because the Commission
and the Ministry of Educstion have
continuously stressed the fact that
unless we pay better salaries to our
teachers we cannot atiract first-grade
teachers. In fact, it may be necessaty
to increase the salaries further because
at present the talented pecpie e
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going away from the universities—the
universilies are being depleted—and
they are going to business and to
sdministration Unless we pay decent
and adequate salaries to the teachers
of universities, we shall not attract
first-grade talents. Unless we can
retain the services of thase people, we
obviously cannot raise the standards
of our universities and unless we raise
the standards of our universities we
cannot raise the national standards as
& whole Therefore, it 1s gratifying
that the Commission has laid great
stress on this aspect of our cducational
system and with considerable success

When the Univermity Grants Com-
miss on Bill was being discussed, many
fhon Members had expressed a deswre
that the affiliated colleges should also
come within the purview of the Uni-
versity Grants Commission. 1 am glad
to say that the Commussion has pie-
pared a sche; ‘e under which funds are
made available for the revision of the
scales of pay of teachers in affilated
c-lleges also on the basis that the
State Government and the wumuversity
or college concerned will share 50 per
cent of the increased expenditure n
the case of men's colleges and 25 per
cent in the case of women’s collrges
The Commission is giving a lttle
larger share as far as women's col-
leges are concerned 1 am glad to say
that 14 universities have agreed to
prcvide their share of the expenditure
on the implementation of this scheme
They are: Allahabad, Andhra,
Bombay, Calcutta, Gujarat, Jammu
and Kashmir, Madras, Osmania, Poona,
Punjab, Rajasthan, Sagar, SNDT and
Sardar Vallabhbhai Vidyapeeth 1 hope
In course of time other umversities
will also take advantage of this offer
which the University Grants Commis®
sion 18 making.

Under the Act, one of the important
lhunctions of the University Grants
Commission is the promotion and
ro-ordination of umiversity education.
To discharge these responsibilities, the
University Grants Commission had
appointed a committee, a co-ordina-
Hon committes, to suggest line of
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act on as may be adopted in this
regard The Comnussion has sppoint-
ed another committee to suggest cer-
tain minimum qualifications for lec-
turers, readers and professors. 1 am
glad to say that this commutiee has
made recommendations since this
report was published and the Univer-
sity Grants Comm-ssion 18 now con-
sidering to issue a notification which
will lay down minimum qualfications
for lecturers, readers and professors.
The University Grants Commission had
consulted all the univers ties and J am
glad to say that there is general agree-
ment 1n regard to the prescription of
these mmmumum quahfications for uni-
versity teachers of different grades
S-. the Umiversity Grants Commission
1s not ymposing something which the
universities do not want, and the
whole thing has been done in consul-
tation with the umversities But T
think 1t was desirable to lay down
these qualifications because unless we
lay down certain minmmum qualifica-
tions for university teachers we can-
not maintain proper standards.

The co-ordination committeec has
also suggested a un:form procedure for
awarding dottorate degrees by various
universities and the matter is buing
exammned by the Commission in con-
cultation with the universities. 1 hspe
m the near future in this matter also
we <hall be able to lay down mummum
standards All these measures will go
a long way in the improvemenl and:
co-ordmnation of university educaton
m the country.

The Commussion has also drawn up
a lst of colleges which would bde
assisted by 1t and it is gomg aheed”
with the improvement and extension
of 1'brary and laboratory facilities and’
construction of hostels for studente
This will, of course, be an addition in
the grants which we have given to the
colleges for the improvement of
salary scales of teachers.

The Commission has expressed the
view that it gives the highest priority
for putting up hostels for students and’
staff quarters, and the Ministry of
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Education, on the recommendation of
the University Grants Commission, {is
giving loans to the universities for
putting up hostels.

The report raises the question with
regard to the funds of the Commis-
s‘on. On account of the overall cut in
the Plan, a reduciion was made in the
budget of the University Granis Com-
mission also.

Shri Khadilkar (Ahmednagar): The
Plan was n.t curtailled by one-third.
Here the reduction is nearly une-
third.

Dr. K. L, Shrimall: I am coming to
that point. The Comm.ssion cons:der-
ed this matter in all its aspects at its
meeting held on the 8th and 8th July,
1958 and passed a resolution urging
that in order to enable it to perform
its statutory functi n of maintain ng
the standards of universities in the
country the Government of India
should make available to them a tota)
sum of Rs. 19 crores during the Plan
period. The initial allocation was
Rs. 27 crores and as the hon Member
rightly suggested, it was reduced to
Rs. 18°63 crores for the second Plan
period. The University Grants Com-
mission suggested it should at least
be Rs. 19 crores. I am glad to say
that the additional amount of Rs. 37
fakhs would be made available to the
«Commission as desired by them. In
fact, I am trying with the Finance
‘Ministry to make to the Commission
another crore available, if they require
further funds for development pur-
poses. The Finance Minister has on
the whole been svmpathetic towards
fhis proposal and if necessarv, we shall
<xplore this possibility further.

The Commission has also taken up
the question of reform of examina-
4ions and the committee had submitted
an interim report. As soon as the
final report has been submitted, the
Commission will take the necessary
action in this matter.

nts
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In the report, the Commission has
drawn our attention to certain ¢if-
culties which the Commission had
experienced. They are three-fold:
(i) shortage of steel and cement; (ii)
difficulties in the availability of foreign
exchanges and securing import
licences and (iil) inability of univer-
sities and State Governments to meet
their shares of the expenditure involv-
ed in the implementation of different
schemes.

With regard to the first, there was
general shortage of steel and cement
and there was a crisis through which
the country had to pass. 1 hope the
crisis is over now and the universities
will have all the steel and cement
which they require for their develop-
ment purposes. As regards foreign
exchange, we have been trying to help
the Commission. I am glad to say
that we were able to secure a special
allocation of Rs. 20 lakhs by way of
foreign exchange to meet the require-
ments of the universities for the period
January to March, 1958 We have also
ascertamned from the Chief Controller
of Imports and Exports that he had
already issued licences for Rs. 42 lakhs
up to 2nd March 1939; he is also ex-
pected to issue licences for Rs. 24
1akhs more for educational institutions
including universities during 1958-58
1 hope with these facilities, the uni-
versities will not be sta:- ~g for
scientific equipment and other material
We are taking every possible step to
help the universities and the Univer-
sity Grants Commission in this matter
Steps have already been taken to
make suitable provision of foreign ex-
ohange for the period April to Sep-
tember, 1938,

<

As regards the third difficulty, this
is a real difficulty which the Univer-
sity Grants Commission has to face.
It has been very often found that
universities or the State Governments
are not abl¢ to find their , matching
funds and the progress is retarded in
many cases he~e:=s thope funds a&re
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not available. The Minstry of Edu-
cation and the University Grants Com-
myssion are at present examiming whe-
ther they can find some solution out
of this difficulty and if a switable por-
tion of the States’ receipts from the
Central Development Fund for Higher
Education be made avalable to the
University Grants Commission, pro-
bably they can go ahead with the
development of universities It 1s not
possible for me to say anything defi-
nite at this stage, because this matter
18 still under examination But realise
this is a real difficulty and if we want
rapid progress with regard to the deve-
lopment of our unmiversities, we have
to find a solution to this problem

The House will remember that two
committees were appomnted—the first
Deshmukh Committee and the second
Deshmukh Committee The first
De-hmukh Committee gave us the esti-
mates for implementation of the three-
ycar degree course I am glad to say
that apart from the Rourkee Um-
wversity, which 1s an engineering
umversity, all but two universities
have either decided or agreed 1n prin-
ciple to ntroduce the three-year
degree course The only exceptions
are the Bombay University and the
Gorakhpur University, the Govern-
ments of Andhra Pradesh, Kerala,
Madhya Pradesh. Madras, Mysore,
Onssa, Rajasthan and West Bengal
bhave also agreed to provide the match-
ing contribution which would be re-
qured for the implementation of this
scheme The Government of UP
have expressed thewrr mnability to do
so0 This matter was considered by
the second Deshmukh Committee. As
tar as the Government are concerned,
they have accepted the recommenda-
tions of the second Deshmukh Com-
mittee also and we are takigg the
necessary steps to implement the re-
commendations. I hope that those
universities which have not switched
over to this three-year degree course
will also accept this scheme in course
of time and will help us in develop-
ing & uniform pettern all over the
oountry.
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These are the main issues whach
arise out of this report. I would not
like to take any longer time of the
House, since I am sure many hon.
Members have many valuable sugges-
tions to make on this report.

Mr. Deputy-Speaker: Motion moved:

‘“That this House takes note of
the Report of the Unuversity
Grants Commussion for the period
April, 1957—March, 1858, laid on
the Table of the House on the
17th February, 1959.”

May I have an i1dea of how many
hon Members want to speak® 1 find
quite a large number. So, we shall
have to place some time-hmit. 1
think 15 minutes would be all right.

Some Hon. Members: 20 nunutes.

Mr. Deputy-Speaker: In that case, ]
may not be able to accommpdate all
those who want to speak

Shri H. N. Mukerjee (Calcutta-
Central). Mr. Deputy-Speaker, Sar,
I am glad we have this opportunity
of discussing the report of the Uni-
versity Grants Comnussion and 1 wish
to begin by saying that though we
appreciate the good work which has
been done by and large by the Uni-
versity Grants Commussion, and parti-
cularly by its Charrman, I wish, how-
ever, at the outset to express a grouse
that this report 1s prescated to us
rather later than 1t migh!: have been.
It 15 for the year April, 1957 to March,
1958 and we are discussing it in May,
1859. Possibly some of this ime could
have been saved

I find certain lacunae in *he working
of Government and the first
point which struck me when 1 looked
at this report was that during the
year under review, about four univer-
sities came into existence without the
UGC having been consulted at all;
this in spite of the fact that the
University Grants Comm ssion had
made it clear that it would like very
much to be consulted before fresh uni-
versities were set up. 1 welcome more
universities—the more the mexrier—
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but, after all, we are living in a period
of planning and when we have the
University Grants Commission, surely
it should be consulted and the difficul-
ty in regard to the State Governments
being in charge of education should
not be an insuperable one as far as
this point is concerned. 1 was struck
next by the attitude taken up by the
University Grants Commission in
regard to the question of the medium
of instruction. I have not much of a
quarrel with the Commission in
regard to this, but I fear not much
serious thought has been given to the
problem by the University Grants
Commuission. The principal decision
which they made is that there should
be no precipated change over from
English to Hindi, or any other Indian
language. Now, I also do not want
a post-haste change over from
English, though I wish we get the
change as soon as ever that is feasible.
But the University Grants Commission
cannot function in an environment
which is insulated from the country’s
overall atmosphere, and the University
Grants Commission certainly knows
that the Indian languages, Hindi and
the other national languages, would
have to be the medium of instruction
as soon as ever that is possgible. And
since the UGC pays the piver, it can
call the tune. It can take the initiative,
it can take the leadership in regard
to the publication of books needed for
university studies in our Indian na-
tiocnal languages.

Then another grouse which 1 have
felt as a2 member of the Calcutta
University Senate is that so much of
money comes but it is not spent some-
times in the direction which I think
should have the first priority, and I
think we should begin as soon as we
ever can with the production of books
in our Indian languages and
should not wait for some sublime.
Monday moming when we get upand
find we can push English out of the
picture. We cannot do it. We have
to
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Commission
which it can and as 1 said, sinca it
pay the piper can call the tune. It
can call upon the universities to do

for the work it hag done. Surely I
requires very highly to be commend-
ed, But I have only one grouse. I
find, for example, in the State of West
Bengal, which bristles with private
colleges, a very large number, and I
do wish that they get money and they
are going to get money, but the UGC
has unnecessarily resorted to a certain
process of categorisation of these
teachers which could have been avoid-
ed. That is to say, I do not understand
why there should be four different
categories—principals, heads of depart-
ments, lecturers and tutors and de-
monstrators. It could easily have, been
reduced to three categories. I refer
to this matter because 1 find that on
account of this unnecessary categorisa-
tion there has taken place a certain
amount of avoidable heart-burning and
jealousy. among people who were
normally getting so little, that when
they are going to get a little more
they should not be subjected to this
kind of thing This unnecessary cate-
gorisation could perhaps have been
avoided by the UGC

The next paint to which I wish to
refer is the question of the central
universities. These central umiversi-
ties are the University Grants Com-
mission’s special cup of tea, s0 to
speek and it has a special and direct
responsibility. But we find that In
such places as Banaras all kinds ot
things have taken place and for that
the resdonsibility of the UGC cannot
+~» wished away, cannot be dismissed.
The UGC not only has overnsll
control on the central univer-
sities. It is also represented, I
am told, on the finance committeey of
the Banaras and other central univers
sities. And lately there have bdemn



148a1 Mation re.

i

allegations about the unwarranted
purchase of zamindari bonds in the
UP and that kund of thing. I am not
going into the details of the matter.
But my pomnt is that since the UGC
is represented even on the finance
commitiees of these universities, there
should be a better and more efficient

control of the working of the central
unversities.

In regard to this also I find from a
Bombay journal, the Economic Weekly
of the 18th April 1959 that a writer
has worked out the amount of money
spent on account of the central um-
versitlies during 1957-58, and it comes
to a total of Rs. 1,82,79,751. The total
aumber of students m the four cen-
tral unaversities being about 28,000, the
per capita grant works out at over
Rs. 650. On the contrary, in thus
journal there is an account given of
the money which 1is received by the
different universmities and the affiliated
colleges 1n Bombay State from the
UGC as well as from the State Gov-
ernment and it is a total of
Rs. 1,04,20,404 while the number of
studen's in Bombay was over 100,000
which g:ves a per capita amount of
only Rs. 104 That is to say, in the
cen'ral universities we were spending
on each student an average of Rs. (50
in 1957-38, while the comparable
figure in a State like Bombay was
Rs. 104. Calcutta has a larger conglo-
meration of students and so perhaps
the expenditure per head would be
even less This disparity is a little too
much and particularly the fact re-
moins that in the central universities
ey really get people who live in the
resions round about, Dethi or Banaras
or Osmania or wherever it might be.
Therefore. it should be seen to that at
least the disparity should not be as
large as it iz here.

My friend, Dr. Shrimali, referred
to the three-year degree course and
he exoressed his desire, which I share,
that as soon as ever it is possible this
courze, this three-year degree coucse,
s sceented all over the country. But
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1 have certain difficulties in appreciat-
ing the acuwvity of Government as far
as thus part of our educational pro-
gramme 1s concerned. In the Repost
it is stated that the three-year degres
course idea 15 “part of the total plan.”
It is also said that the multi~-purposs
school idea, or the 11 class school idea,
15 a corollary, suxiliary or subsidiary
or whatever you might call it, that
the two things must go together, that
we cannot have & really good three~
year degree course unless we have 8
really good 11 year course systera
going at the same time. Now, as far
as secondary education is concerned,
we find that planning is almost non-~
existent Up to now I fear that high
school students are being held as
hostages to Government's incapacity to
arrange things so that the transitional?
period is shortened. 1 know that in
a period of transition there will be a
certain amount of upset. But that up-
setting should not continue in the way
it is taking place. I find that there is
a kind of anarchy all over the coun-
try—those who are going to the 10
class schools and those going to the
much rarer 11 class schools are being
put in different categories and there
is a pre-university examination which
is creating a hell of a lot of compli-
cations to be solved. So, unless that
is done, this three-year degree course
idea will not really produce the re-
sults which are desired.

1 wish also to refer to another
matter, and that js the question of
centenary grants which were given to
three unjversities of Calcutta, Madras
and Bombay, where Rs, 1 crore were
given to each, [ fear that the univer-
sities concerned have not behaved as
efficiently as they ought to have done,
because much of the centenary grants
already given to them remain unnuti
lized, not only in Calcutta, where there
is perhaps a larger amount of disor-
ganisation than in other places, but in
Madras also, which is supposed to have
a reputation for systemstisation, ~ven
there a very large amount of money
remains unutilised. In Calcutta whad
bas happened is that out of Ra 2
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crore allacation, the main ides is
spend Rs. 50 lakhs~—they are budget-
ing tor Ks. 40 iakns wnich will go up
to God knows what hgure—they are

gowng to spend over haif a crore of-

rupces In putting up a multistoreyed
buiding. Thig orick and mortar
mentality is mnvading the university
atmosphere and now even the Umver-
gity Grants Commussion 1s thinking of
baving a plot of land for a buuding
of its own. May be It needs it. But
we are having too much of this brick
and mortar idea and very much less
af the advancement of learning. In
Calcutta I can say there are 50 many
schemes which can be adopted here
and now, but they are thinking much
more in terms of having a tremendcus
prestige bu:lding, a 15 storey building,
which will be a land-mark and that
sort of thung. The kind of cry which
emanates for the construction of build-
ings is not the kind of cry which I
£an commend, particularly as far as
the universities are concerned, but n
many cases this craze for buildings and
that sort of thing is hindering the uti-
lsation, proper and efficient utilisation
of moneys given to the universities,
and even the centenary grants, of
which very special advantage ought to
have been taken.

Then there is some expression used
In the course of this Report about
“regulation of” admiss:ions to the uni-
wersities. I know that a certain
amount of control a certain amount
of restriction mught be necessary in
the interests of bettir education but,
at the same time, w¢ want more
students to come into o ir universities.
we want ampler facilities for univer-
sunities. As a matter of fact, even in
#t that the handicapped section of our
eommunity are given grenter oppor-
tunities. As a matter of fact, even In
England, which prides itself on bemng
& welfare State and all the r.st of it,
there_was a report published by the
Association rest of it, there was a
_published by the Association of
niversities of the British Commmn-
published in 1957, which said

i
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thut 93'3 per cent of the successtul
candidates at the British Foreign Ser-
vice were educated at exclusive unm-
versilies like Oxford and Cambridge.
Now most of the students who go to
Oxford and Cambridge do not have
working class parents. That iz also a
finding of this Report, even though
compared to conditions 50 years ago,
or even 20 years ago, things are im-
proving. But, all the same, in England
in spite of s0 much advance in the
direction of social welfare we find that
exclusive education is still largely the
rule as far as the best tiers of the
educational system are concerned
Let us not have it. Let us safeguard
ourselves against that kind of thing
Let us make special provision so that
those who are the handicapped sec-
tions of the community get very special
facilities in order to get entry into
the universities. 1 sometimes cannot
understand when questions are asked
and answered in this House about the
position of Scheduled Castes and
Scheduled Tribes people. Somectimes
the figures given regarding the repre-
sentation of Scheduled Castes anud
Scheduled Tribes people In our ser-
viges are fantastically low. ‘That ix
only because the opportunities for edu-
catlon are not open in ample measure
to these people who have been back-
ward, who have borne the agonv of our
country very much more than the rest
of us. It is we who have got 30 muen
advantage out of our own country and
we do not repay back to the country
what we owe her. But this is a sijua-
tion to which Government ought to
glve ity attention and the University
Grants Commission might make a kind
of report on the lines of this report
by the Assoriation of Universivies of
the British Commonwealth and then
they can do something in regard to
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already started it. [ do not mund
Let Delbi have a Chair of Buddnit
studies. But after ail there shouid be
prionties. In Delhi there 18 no Ladi-
tion of studies of subjects ke Paly or
Sansknit  If you are gomng to have a
Chair of Buddhist studies, you better
have 1t at Benaras, Shanti Niketan,
Calcutta or such places where there
is some kind of a tradition, some iund
of a gathering together of people who
have studied this kind of thing But
in order to have some kind of .nter
national publicity and propaganda pos-
sibly you could have a Chair of
Buddhist studies in Delh1 Umvers ry
where nobody reads Pali, wherc « « ¢ {y
anybody knows Sanskrit becaus ¢
find that in the Hindi-speaking aceas
S8anskrit 13 neglectd a great deal mor:
than in the non-Hindi speaking areas
But that 1s the kind of thing which,
1 find, takes place in sprte of ‘he
University Grants Commission

‘There 15 another matter—1  shall
eonclude very shortly—to which al-o
I wish to make a reference I do so
with great hesitation 1 referred to
this mat cr once before in this House
That 1s the point of tours undertaken
by the officials of the University
Grants Commussion I know that
foreign travel 1s very conducive t9 so
many things and may be occasionally
It 18 very nccessary for the officiale
of the Univermity Grants Commisvon
%0 go abroad Thesc days almost
everybody goes abroad frem tme to
time Government 13 very generous
in sending people sbroad in spite of
the foreign exchange difficulty and all
fhat sort of thing But sometimes n
order to pursue some-what fanciful
schemes, Like, the kind of examin :tion
system we should have, whether we
should abalish examinations altogether
or not or what we should do ¢ about
genera] education whatever that m:ght
mean, or how English 1« taught in
Sweden, Germany and Denmasrk, to
study +his kind of thing gomeboay
frem the University Grants Commus-
sion, who holds a very :mnortant posi-
fion, goes there and spends some time
Mavbe it is verv necessarv It 13 very
good for us to kno¥ how the Germans
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are teaching English 1o thefr people.
We have been learning Enghsh for
years and years now and if we cannot
make up our mind now as to how we
are going to reshape the teaching of
English 1n our country and ¥ we have
to go to Germany, Sweden or Denmark
to 1.nd out what they are domg and
then try to adapt thewr conditions to
ours, then I should say God help us.
If thus s the set up, surely I feel that
there 18 something wrong somewhere
and that there should be a check uposr
unnccessary tours Let there be neces-

wy tours and justifiable tours under-

ken by whoever 1t might be but let
tn>rt not be unnecessary tours and let
not people who are m charge or who
are in a responsible positions be away
for much of the t:me of the year,
becaus: people come from different
paris of India to see them 1 have
been told of people who hav~ come to
see a very high official of the Univer-
sity Grants Commission but who can-~
not see im Others who are there
are not real’ substitutes because they
have not got the background, they
have not got the understanding and
they have n» got the experience ol
the working of different universitics
nside India and not somewhere—Japan
North America or somewhere else
That 1s some thing to which, I wish
the hon Minister pays his attent.on.

14826

The last pomnt to which I shall make
a reference is the pont 1n regard te
the desirability 1n our country, above
all tlungs, of emotional wintegration in
the context of national planmng I
know that the UGC some tume ago
held a semmnar on this subject But
only one seminar 18 not good enough.
I say this because at the oOrcsent
moment our country is really ia
danger because emotional integration
has not taken place In the South for
example, there s a kind of feeling
which has led masses of people t3
ridicule our epics and all that kind of
thing Why cen the University Grants
Commisson not take the init'ative g
regard to the arrangement of ertene
sion lectures all over the country? In
the univermties, north and south eas
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and west—we have & large number
of themn now—we can have extension
lectures on different things. We can
get foreign scholars and spend foreign
exchange on them—not on sending
our people abroad, but on getting some
real good foreign scholars to coue and
talk to us on Indian humanities and
on the culture of this couatry. They
bave done great work in the past—
many of them, We have not got that
kind of xenophobia that we kecp out
the foreign scholars also. We cin get
them to come and deliver speeches.
We can pay special attention to the
question of study of Sanskrit, which
perhaps will be discussed tomorrow in
more detail, and all the other Indian
classical languages. We can get the
universities to take the lead in putting
before our country the idea of Ilindu-
Muslim harmony in the development
of eur culture. Men like Dr. Tara
Chand have produced very good work
and we could have extension lectures
and similar things so far as the pro-
pagation in our country of the idea of
this haraony 1s concerned, which has
slways existed along with whatever
diversities have been in our country.
So, the unity between the north and
the sou'h, the unity between the diff-
erent communities and the unity bet-
ween the different Provinces, all of
which do have a basic fundamental
unity in the sphere of culture are
things which can be populansed and
propagated by the Unlversitv Gran's
Commission by taking the initiative, by
getting the different universities to do
something and to have definite pro-
grammes, in that regard. But I fear
that, once you become a Government
Department, everything is approached
in a terribly dry-as-dust manner
Everything is done in the red-tapish
atmosphere which we have inherited
snd which we cannot get rid »f. The
result is that even a bndy like the
University Grants Commission-—we are
all ready to applaud it, we are all
rveady to help all the time w'th more
monev: you come and ask Isr money
Wwe will ceralnly let yvou have it —we
are s}l ready to applaud this kind of
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a body and we are all ready 10 see
how the goodmen, who coaiprise the
Unuversity Grants Commisgion, who
are men of whom we are proud, but
at the same time the atmosphere of
routine administrative work which
prevails everywhere in thus country is
also affecting the work of the UGC.
There is lack of imagwmnation. There
is lack of & link-up with the hiving
problems of our people. That is why
I wish that the Ministry as well as
the Commission give more thought to
this matter and when they report next
to Parliament they give us & very
much better document that they have
given us this time.

Dr. Xrishnaswami (Chingleput):
Mr. Deputy-Speaker, there is a great
deal of misapprchension regarding the
purpose and functions of the Univer-
sity Grants Commission. I should like
to remind the House that the Univer-
sity Grants Commission has been con-
stituted to promote and co-ordinate
university educatinn and to determine
and maintain standards of teaching
and research in the universities. To
achieve this objective it has been
entrusted with the duty of allocating
and disbursing funds to various uni-
versities and affiliated co’'leges.

I =hall take up the recommenda-
tiong of this body first. The recom-
mendations relating to the change-over
in the medium of teaching in our
universities are eminently reason-
able and will commend themselves to
those who have given thought to this
problem. On the question of change-
over from the English medium, to a
regional language, there has been an
unseasonable controversy, not over
the objective but over the methods
that should be employed. The fami-
liar argument employed by hot gos-
pel'erd of immediate change is that
the standard of English is so low that
the benefit accruing of keeping English
as the medium of instruct'on is largely
illusory. It is of course true that for
a good proportion of the studeats
English is a medium. But
whose fault iz it? We have neglected
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the study of English in our schools, a
neglect for which we are paying dear-
ly, large'y, if not solely, due to ex-
perimental reasons conducted by our
educational planners. The University
Grantg Commission has rightly empha-
sised the need for a more realistic and
radical approach to this question in
our schools. While I do not deny that
English as the medium of instruction
may pose very real problems even to
students whose inherent abilities or
school'ng is adequate and may impose
an additional burden by the mere fact
that 1t 1s not thewr mother tongue, this
disadvantage has to be weighed—and
I emphasise it—against a far greater
disadvantage associated with the use
of regional languages as the medium
of instruction for a long whi'e to come.
Whule these languages are a part of
our environment in which the student
grows up and therefore a part of his
personality, they are still inadequate
as vehicles of thought and expression,
particularly in the case of subjects
which are highly technical or in which
there are considerable new ideas and
techniques developing in different
parts of the world. Let me underline
something which has already been
pointed out by the University Grants
Commussion. A language, in order to
be a suitable medium for the purposes
of higher learning has to satisfy three
criteria at the same time. First'y, it
must have a richness and variety re-
Quired for expressing precisely com-
plex, thoughts or subtle nuances.
Secondly, the literature of the langu-
age must have an adequate fund of
knowledge in all branches. It needs
to be emphasised that it is not enough
to have such a fund by mere transla-
tion of a few text-books in one or two
subjects, since the purpose of Univer-
sity education, after all, is to help the
student to develop his interest ig allied

Thirdly, the language must

to show the great leeway that
we have to make before we think
of ywitching over. All this requires &
deal more qf conscientious en-

i
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deavour and honest unostentatious
work and I hope and trusi ihat those
who are entrusted with academlie
affairs will apply their mind to this
question and will be given necessary
financial help. .

Having said this, I should like to’
reiterate that there are many disad-
vantages 1n hastily switching over
from English to medium, in adopting
certain another devices which cannog *
commend themselves to any democra-
tic society. I am very re'uctant to
refer to State Governments. But, I
regret to point out that the Madras
Government has, of late, adopted a
wrong policy. What is most surprising
1s the attitude adopted by the Minis~
ter of Education on this guestion of
University education. One may leave
1t we duile Assembly to question
the wisdom of a policy of giving spe-
cial inducements to those students who .
enter a pilot college where Tamil is
the medium of instruction even though
text-books and other facilities may not
be available. One cannot question
here the propriety of that policy. Ons
may doubt its wisdom. Byt when an
Education Minister begins to use the
threat of fiscal measures against those
academic institutions which, on the
basis of their experience and consi-

different comp'exion. It is a guestion
of basic importance as to whether a
Director of Public Instruction of =&
State should be allowed to wield the
big stick just because academic insti-

tutions have to rely on the State Gow-

ernment

to use the sanction of refusing grants
in the case of colleges which, in effect,
are implementing the policy of a co-
ordinating authority like the Univer-
sity Grants Commission.

Shri Braj Raj Singh: Which is fod-
lowing a wrong policy.

Dr. Krishnaswami: It is not at al} .
wrong.

Shri Braj Raj Stugh: Yes

A
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Dr. Kebhaaswami: I can tell my
hon. friend that it is following the
correct policy.

Shri Bra] Raj Singh: It is following
& wrong policy.

Mr. Deputy-Speaker: Order, order.
We are not taking votes now.

. Dr. Krishnaswami: The hon, Mem-
ber has not evidently understood the
implications of what I am suggesting.

Shri Bra) Raj Singh: I have cor-
rectly understood.

Pr. Krishunaswami: I would counsel
him to be patient. After all, in a
debate, he hag to wunderstand the
other person’s point of view before
he attempts to interrupt.

I suggest that a co-ordinating autho-
rity like the University Grants Com-
mission has taken a stand which has
been endorsed by almost all Univer-
sities and by almost everyone in the
academic fraternity. That is my justi-
fication for saying that the stand taken
By the University Grants Commission
is right.

My hon. {riend Mr. H N. Mukerjee,
of course, did not guestion the objec-
tive of switching over to a regional
language H:s complaint was that we
were not moving more rapidly towards
this goal. 1 am certainly m agreement
with him, Probably, if we had a cut
in the amount of grants that are devot-
ed to Hindi and the savings were devot-
ed to the development of regional lan-
guages, we would progress faster. But
this will raise other political issues. I
would like to point out that, in the
present case, it appears that the Col-
leges the Universities in Madras State
and the University Grants Commission
ere of one view, while the Education
Minister is of a different view. As it
happens, the Stite gives grants. It
is tempting, therefore, to use this as a
method for bludgeoning the academic

tutions into toeing the line of
Education Minister.
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But, this game can be played by
others as well. Let me sound a note
of warning. What is there to prevent
if the University Grants Commission
refusing to render assistance to col-
leges which receive such assistanoce
from the State Government? It is o
double-edged weapon.  The State Gov-

students.

in
this report to which I should like ¢t
make a brief reference. The Univer-
sity Grantg Commission is interested
m the welfare of teachers. We all
know that within the next year or twe,
if we are to have better education
given to our youngmen, there would
have to be a reduction in the pupil-
teacher ratio. Naturally, this involves
further recruitment of teachers, more
teachers, and better teachers for the
Universities and various colleges. 4
have always had a great deal of sym-
pathy for the teaching profession, and
1 do feel that their lot is one which
ought to be improved, The University
Grants Commission has offered to bear
the 50 per cent. of the increase in
salaries, it would give 50 per cent. 28
per cent. is to be borne by the manage-
ments and 25 per cent. by the State
Government I understand that, this
formula has been generally accepted
Unfortunately, the Government of
Madra, has adopted a perverse atti-
tude on this question. Icannot for my
life understand the logic adopted by the
Minister of Education. Since this deals
with the welfare of teachers in col-
leges, 1 have a right to bring it to
the notice of hon. Members of this
House. It is a strange scale of values
which leads a State Government with
a revenue budget of about Ras. 85 crores
not to spare about Rs. 8 to 7 lakhs a
year in order to improve tesching ia
colleges by contributing towards tm-~
provement in scales of pay.

My hon. friend Shri K. N. Mukarjes
referred to the craze for building huge
structures. I agree that we ought ¥



A:om ™,

curb this cruze. But there are certain
dificulties which have bpen brought
to our notice by the University Grants
Commission of which we ought to take
notice. It makes sorry reading to be
told that teachers of higher learning
tried to get imports of scientific equip-
ment and books but experienc.
ed unusual dificulties during the past
year or two. One witnesses a game of
battledore and shuttlecock played
between different departments which
deputed applicants from colleges from
one end of one Government depart-
ment to another. It is a shocking thing
10 be told that the Ministry of Fin-
ance issued & permit and the Minis-
try of Commerce and Indusiry was
unable to provide the necessary facili-
ties for import, and for months and
years, text-books and other arlicles for
use in laboratories were not made
available to students, partly because of
red tape and more because of the cus-
sedness of certain departments in our
Government. But, I would hke the
Minister for Education to tell us what
part he played in attempting to
smoothen the friction that obviously
occurred between the Umiversity
Grants Commission and the Finance
Mimnistry. It is time our Ministers were
more active in trying to provide better
facihties for the University Grants
Comm'ssion, so that it might promote
the objectives which Parliament has
asked 1t to perform, instead of paying
lip homage to the great services ren-
dered by the University Grants Com-
mission

€4833

When the University Grants Com-
mission Bill was considered by this
House, I remember several of my hon.
friends telhng us that the purpose of
having a University Grants Commis-
sion was to canalise grants through the
University Grants Commisgion or
through technical bodies. One does
not know whether all grants are cana-
lised only through the University
Grants Commission or through other
expert bodies. Government Depart-
megts are usually unwilling to sur-
render their
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there are grants given to private edu-
cational institutions without consulte
ing the University Grants Commission,
By aill means, let the Ministry & Edo-
cation give grants to educational
bodies, but let us have a White Psper
givnum'hnttheaitcrhnn.md
on what grounds these grants are
given. Sametimes, Government De-
partments give these grants on poli-
tical grounds and not on grounds of
academic necessity or grounds of pro-
moting obvious social advantage.

The University Grants Commission
has suggested that they should have
a qQuinguennial grant. It is a power-
ful plea made to Parliament, and I do
hope that when we are talking of
resources being given to the University
Grants on, Parliament may
consider the advisability of waiving
control and giving them a ceiling
amount to spend for five years. It is
better to allocate . . .

Dr. Krishnaswami: I am coming to
that. That 13 why I want Parhament
to consider how 1t can be done. I am
aware of these difficulties. But, whea
we are talking of a ceiling amount
being given, some device can certain-
ly be introduced which does not ine
fringe the Constitution, and also pfo-
motes the freedom of the University
Grants Comnussion to give grants.

My hon. friend the Education Min-
ister referred to the autsnomy of edu-
cational institutions, I want to point
out to this House thet universities and
other institutions of higher learning
have baen piaced in a different coafe-
goty, notwithstanding the fact thag
most of them are creatures of parlis-
mentary ensctments. That iz what s
happened in the United Kingeudy,
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i3 so jealously guarded that that great
and powerfyl individual, the Comp-
troller and Auditor-Gemeral, is unable
to intérfere w'th their activities. So
fard-boiled a group like the Treasury
of the United Kingdom has proclaim-
ed its faith in academic autonomy, and
in the need for ensuring the dignity
and strength of the various academic
institutions.

With your permission, I shall gquote
briefly what the Treasury has to say
on this question, and I think those
words will be borne in mind by the
Minister of nd.ucntmn and our Auditor.
General here.

“They explained . . .”
—4hat 18, the Treasury—

“They explained that the unique
relationship between the Govern-
ment and the universities called
for financial arrangements which
were also unijue. It was clear
that if the Government and Par-
liament are to abstain from the
sort of control that would normal-
ly follow from the grant of con-
siderable sums of public money,
while at the same time, desiring
to impose conditions ‘as to alloca-
tion and use, there must be a
devolution of some of the func-
tions of Government to some body
standing between the Government
and the universities and enjoying
the confidence of both. The Uni-
wversity Grants Committee had
been appointed to fill that role,
and the Treasury have complete
confidence in the determination
and ability of that committee to
discharge their functions with a
full sense of responsibility both to
the Government and to the uni-
wergities. In evidence, your Com-
mitiee were Informed that the
view of the Treasury was that the
grant to the Comptroller and
Auditor-General of access to either
pn books of the universities or

e records of the University
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Grantg Committee would involve ~
the risk of interference with aca-
demic policy.”.

1 hope these things will be borne In
mind, and that the University Grants
Commission will grow from strength
to strength and that within another
few years we shall have the opportu-
nity of congratulating ourselves on
having created an institution which
apart from coordinating standards has
shown capacity to initiate frultful
developments in.the academic gphere.

Mr. Deputy-Speaker: Shri Harish
Chandra Mathur.

1 would request hon. Members not
to exceed the time-limit of 15 minutes.
In spite of my rings hon. Members go
aon, and that would perhaps push out
certain hon. Members who could
otherwise be accommodated.

Shri Harish Chandrs Mathut I am
very glad that the Ministry of Educa-
otion have, after all, seen the wisdom
of taking the initiative in discussing
the report of the University Grants
Commission every year.

Here 1 would like to suggest that
it would be much better if the Min-
istry submit the report along with a
memorandum from themselves, a cer-
tain exp'anatory memorandum, as to
the reactions the recommendations and
suggestions made in the report by the
Commission arouse in the mind of the
Government, and what steps have
already been taken, whether they
differ from the Commission, what re-
commendations have been accepted by
them, what recommendations have not
been accepted by them ete. 1t would
be much more profitable and useful
for a discussion; it will also tend to
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Table of the House. Otherwise, so

many suggestions, 80 many recomien-

dations, are made $rom yesr to year

and we do not know what has hap-
peneda to e

Dr. K. L, Shrimalf: I should like
to inform the hon. Member that we
have s0 far developed a very healthy
relation between the Commuission and
the Government, and there has not
been one occasion where there has
been any difference of epinion on any
matter,

Shri Harish Uhandra Mathur: Y am
very glad if the position is such. So,
I say that they should place a memo-
randum along with the report saying
that they have accepted all the recom-
mendations. It would be a very nice
thing Let them say so.

On going through this report I wounld
say that where the ‘Government does
not accept the recommendation of the
Commission, they only cover it by a
very thin veneer, they do not take
any dec'sion in the matter at all, and
the matter which is very important
and pregnant, is kept pending for years
on. That is the position.

If you look at the various reports
which have already been placed on
the Table of the House, you wi'l find
that certain recommendations are re-
peated year arter yeur, uiu we uy tiut
know whether the UGovernment pave
given sny consideration to them.

Even about this matching grast, this
report was finalised in March 1958 and
tha Government has not been able to

reference to the matter and stated
that they can mske no progress, that
iversity sducation can make no pro-
rom, that they cannot help uffeirs
until and unless semething is quickly
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done about it. It is 1} years now, and-
Government have not been able to-

make up their mind.
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Dr. K. L, Shrimall: Again, I would
like to correct the hon. Member, It
is not the Central Government alone
with which the Commussion has to
deal, 1t has to deal with the State Gov-
ernments also; and the difficulty does
not arise in its relationship with the
Ceptral Government, but only with the
State Governments because they heve
to provide for the matching funds.
We are now exploring the possibility
of arriving at syme arrangement by
which this matter could be facilitated.

Shri Harish Chandra Mathur: This-
has been pending for the last five
years, and I may inform the Chair
that I have personally raised this
question here at least ih three debates,
even before the Commission referred:
to 1t, and now it has been pending for
three years. That is exactly my com-
plaint, that this Ministry lacks vitality
and life, that they cannot take quick
decisions, and where we have to make

rapid progress, our progress hag been:
considerably slow.

Dr, K. L. Bhrimali: I am afraid the
hon. Member 18 unnecessari'y making
these remarks. He knows that when
the Budget is passed, certain grants
have to be provided by the Commis-~
sion, and certain grants the State
ernments have to find. If the State
Governments are unable to find the
matching funds, what is the Centrals
Government to do—because Parlis-

conditions. This is the real dificulty
which the Commission is facing. It is
no use accusing the State Government:
of negligence or lack of vitality. This-.-
{s quite unwarranted. I can omly ]
my hon. friend that there is a ‘
difficulty, the situation is somvewhst
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Aificult The State Governments ure
completely autonomous and the uni.
versities are completely autonomous,
and here is the Commission which is
trying to grapple with the problem,
and the Central Qovernment are giv-
ing them full support in this matter,
and will give full support in this mat-
ter The hon Member is unnecessarily
making remarks which, I think, are
uncsalled for

16 hra

Shri Harish Chandra Mathor: I will
repeat those remarks My remarks
are not against State Governments; my
remnarks are against the Central Min-
istry here. They lack vitality and
strength This is fully supported by
the further fact that in spite of the
fact that many of the reforms are
extremely vital——they are of a very
preliminary nature—we have not been
able to put through those schemes We
bave not been able to do anything in
this matter Yet, what happens is that
the Plan allocation of Rs. 27 crores
ig cut to Rs 19 crores This again
reflects nothing but weakness 1n the
Ministry at the central level. We know
that we are not making any headway.
We have not been able to adopt cer-
tain reforms even in the matter of dis-
ciphine They want to have certain
tutorial classes We cannot do that
without more money We know we
cannot do anything wathout matching
grant We cannot tackle the affiliat-
ed colleges until and unless we have
more money But in spite of the fact
that these are all absolutely essential
steps which have to be taken, what
we find today is that the Plan alloca-
tion—this 1s not 30 in various other
Mmistries—is cut down Particularly
in respect of university education, we
must realise that we have been able
to do very little We find that the
Plan allocation is cut down from Rs. 27
crores to Rs 19 crores and my hon.
Triend feels happy that he has
#ble to get back Rs 37 lakhs, and
fs complncent that something is
dorie. He does not realise that

el
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8—10 per cent. Here we find a cut
from Rs. 27 crores to Rs. 18 crores.
This is extremely disturbing. This
only reflegts, as I said, the fact that
this Ministry lacks vitality and
courage

Dr. K. L, Shrimatl: I would i
the hon. Member to kindly lock inte
the expenditure of the University
Grants Commission. During the last
three years of its working, the Com-
mission has not been abl» to spend
the amounts which were allocated to
it. It has certain dufficulties It is no

use accusing me.

Shri Harish Chandra Mathwr: This
very point was raised cven last time
by the hon Minister,

Mr. Deputy-Speaker: 1 do realise
that any explanations from the
Minister would not be able to de-
crease the vehemence and enthu-
siasm of the hon Member. Therefore,
he might reserve all mis explanations
for his reply at the end.

Shri Harish Chandra Mathur: The
Chairman of the Umversity Grants
Commuesion himself has g ven a very
fitt ng answer to the points now
raised by my hon friend. Tho same
thing was said by the Mintirr last
year and the Chairman himself ex-
plained the whole positiof. I do not
want to repeat all that the Chalrman
had said in explanation on that
point.

What 15 the Unjversity G -ants
Commussion doing? Look at the
amounts which it has besn able to
spend during this year. More than

E
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apend the money. They said  that
they must know that they would be
able to get 5o much so that tiey
could plan from the very beginn.ang
ndbc.bhtosnudthemoney That
is their explanation

That is why 1 say that we must put
more vigour into this work. What wo
are doing is absolutely inadequate to
meet the situhtion. Here 13 a ques-
tion of indiscipline among students
In this very report, the Commuission
have dealt with this problem at
length. They said that the position
is deleriorating every day. Some-
thing radical must be done about 1t
‘There are certan steps which they
can take They can introdu.e certo
reforms But they are nqt able to
Introduce those reforms for lack of
funds That 1s abundantly clear
They have aiso said in the lasy para-
graph that it 1s expected that the
Government wilt Pay cerra.n  atten-
tion to this matter, that the na-
tional leaders will devoie some
attention to this matter I experted
that the hon Minwter who mitiated
the discussion would throw some
Light as to what attention Govern-
ment have paid to this uggestior
made by the Commission What have
they done in this matter, what have
Government done m ths matte:®
Have our national leaders fiven any
thought to this matter, have they
invited the views of the various
political parties in the matter and
have they tried to evolve a certain
code of conduct in this mutter® 1
mean to say that the Unifersity
Grants Commussion has rot heen rer-
mitted to do anything for lack of
funds. 1 want to know <why QGov-
ermnment have not taken any steps
whatsoever. That Is my first point

The University Grents (oramission
hmmm handicaps
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and certain difficuities. Their main
recommendation, whieh was pointed
out by the last speaker, was that
they should be permutted to function,
regarding the funds of the Commis-
sion, as mentioned on page 20. They
have been making this recommenda-
tion from year to year. Shr; Bharu-
cha says that there would be legal
difficulties We kfiow there would be
legal difficulties. I would admut that
myself. 1 say the Chairman of the
University Grants Commssicn s
quite conversant with these diffi-
culties, as conversant as any of the
hon Members here. He 15 an ex-
Finance Mimister. He 1s putting
mussionary zeal into the development
of university education Ho is work-
mg with an absolutely missionary
spirit and he 1s going from place to
place and doing everything he can
And, f he is making this recommer:-
dation, he 13 making i1t under com-
pulsion of ecircumstances. I expect
the Government will gave us their
reactions, what is going to be their
approach to these and wheother they
have discussed this matter with the
Finance Ministry or not or whether
they have been able to find some
solution or not I thmk between
the Finance Minister, *he Xducation
Minister and the Chairman of the
Commission they should iind suma
solution After all, the Chairman s
not a man merely with some acade-
m'e qualifications making certain r>
commendations which will not bea:x
the scrutiny of the administrative
and parhamentary precedures

14842

Therefore, I strongly recomn:end
that his recommendation may be
given proper consideration by the
hon Minister I hope that in the
reply he gives, the hon Mmister will
tell us what consideration has al-
ready been given by the hon. Minis-
ter to this matter

1 am only dealing with the rels-
tionship between the Education
Ministry and the Univemsity Grants
Commission and the difficulties of
the University Grants Commion wi

the present moment. Somctolng haly
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been said about the aflijated col-
leges, Might I remund the hon.
Minister that even before this Uni-
versity Grants Commissiois was cons-
tituted, when they had appnint~1 an
interim Commission, we 1niced this
point that unless and unlil y~u take
note of these affiliated ccllegzes you
will make no headway. After all,
the base is these affiliated colleges.
And, now, after 7 years, there is

realisation dawning upon ‘he Minis~ *

try. 1 raised this point from the
waty peginning that you will make
absolutely no headway.

After all, what is the university
constituted of? The university is
constituted of these affiliated col-
leges. It does not exist anyway in-
dependent of these affiliated col-
leges. Even now it is my serious
complaint that these afliiliated col-
leges are being given a step-motherly
treatment. What is the grale which
has been recommended for th.: l’rin~
cipal of a post-graduate affiliated
college? The-“grade is Rs 600—
Rs. 800. It is the same thiag as that
of the section superintendent in the
Secretariat. There are people below
an Under Secretary who are getting
Rs. 800. If you have not got funds
you have got to revise the entire
structure of your services and there
is no reason why the university
teachers should have the superiority
complex as compared to teachers in
the affiliated colleges. You have got
to take greater care of affiliated col-
leges so that the proper type of
teachers are sent there so that you
can inculcate respect for :hese teach-
ing institutions. I strongly protest
against the step-motherly treatment
which is being given to the aMiliated
colleges.

<+

Sir, 2 word about the recognition
of the Univertities. The University
Grants Commission has made a re-
commendation on page 7. 1 appre-
ciate that if the Univenity Cirants
Commisgion has got to make financial
ald dvailable ¢o these universities
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certainly, it should be consulted
first. But, I want to know what the
views of the Chairman of the Uni-
versity Grants Commisgion nve. He
has on more than one occasion said®
that he wants at least 200 universities
in th's country. We know that there
is a definite scope and there is a de-
finite need for a larger number aof
universities. These again are handi-
capped simply because of the lack of
funds. I would never like to put an
embargo on the powers of the S ate
Governments in opening univer.ities
if they do not require assistance
from the University Grants Com-
mission. We should never take
away that liberty of uuiversities
coming into growth. I strongly
object to this, becaure we must now
realise that we are every day tulking
about decentralisation and all that,
but the autonomy of the States is-
being completely ignored. Untl and
unless they want in a particular year
any financisl assistance from the
University Grants Commission,—of
course, then, they will have to con-
sult—the States sheuld be frve 1o
open universities.

Dr. M. 8. Aney (Nagpur): May 1
ask the hon. Member, what is the
minimum requirement, accord'ng to
him, for a university to exist and
work efficiently?

Shri Harish Chandra Mathur: It
all depends. It will differ from uni-
versity to university. We have got
the report in our hands, wh ch says
that universities are running from a
few lakhs of rupees to Rs. 70 lakhs
or Rs. 80 lakhs or even a crore of
rupees. It will depend wupon the
particular development stage at
which a university is, and the types
of universities which we sre envisag-
ing, such as residential, ete. Put
there is definitely & need for more
universities. I am only talking sbout
the autonomy of the States.

My, Deputy-Speakers The hon.
lmbcr‘-thmbqp.
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I have hardly tsken 13 minutes.

Mr., Deputy-Speaker: He has al-
cready taken 13 minutes.

Bhrl Harish Chandra Mathur:
Inclusive of the hon. Minister's in-
terruptions.

Mer. Deputy-Speaker: Perhaps he
is losing more of his time!

Shri Harish Chandra Mathus:
Just this morning, 1if you will re-
mem'.r .3 was a yuestion about
the tcct = ke of Kerala and I in-
tervened and asked whether the
‘Gasarorassh, tedl gl s eensdsta-
tion to this matter—this particular
recommendation made by the Un:-
-versity Grants Commission. I would
like to point out the recommenda-
tion made by the University Grants
Commission 1n this regard. It has
said that it would be necessary to
have text-books prepared on scienti-
fic pr nciples and the Covernment of
India or the Council of Secondary
Education should take up this ques-
tion for consideration. The hor.
Minister did not throw any hight, and
said as a matter of fact that 1t was
exclusively a subject for the State
‘Governments and that he has got
nothing to do with it May I know
whether he has not accepted th s re-
commendation of the Umv-rsily
‘Grants Commission? It s not to
impose anything on the State Gov-
ernments or upon the univeorsities.
It is just to give a lead and to pro-
mote a particular actwvity., So, I
wanted to know, when certain text-
dbooks are prepared, what cons dera-
tion has been given by the hon.
‘Minister to this aspect,

I fnd the mention of eertam
grants in the report I do not know
whether it would be proper or not
to give zuch grants. Certain granis
which ‘have been made by the Uni-
wversity Grants Commission are not
very clear to us. They say that the
total epproved cost of a particular

University—was Re. § lakhs and they
h‘veér.ntedm.zltkhl As ageainst
this, t° the Punjab University, therc
wnsax‘lwedmiecttﬂ Rs, 22
lakhs to which they have granted
only RS. 1 lakh. I do not know what
critericn has governed this and what
is the way of working of the Com-
misciontr 1 would like the »eon
Minister to explgin to us and throw
certain light on  this  particular
matter: .
There are various matters to be
referred to but because we are short
of imf I leave it at that. I do hope
that pfoper attention will be paid to
the recommendations of the Univer-
sity grants Commission—that 1t will
be strengthened, that much Letter
funds Will be made available to them
and that the affiliated colleges will he
given 8 proper deal
TR s sharoaw T (TciT):
¥ T, feafaarew wEe
it & Sfada 9wy x5 a2 F
e e 1 Mam g
w ST W g & aw e @
wi AfRr ar ot o I9% sIr W
saar T F | W Y TyrFer famy-
fgee frr o T fed W &
sy O & ¥ woAT @ waw F
o AR WY ¥@ A Y whr 8 afy
fir gf 7T forer & 2 Y 3w 3313
¥ fod W 2w F gt fawr ¥
sare ¥ o @ 96 ® wrdtr
srae™ § W1 R wamAT WY
ey e | T e d o gfvedt
W WA AT A @ et s
xga @ @i a1 ik wg gfwcity
¥ q€TTAT FIX FT S S G N
WM TT RS waA T o
frq FT qF T ¥ T R
adxd WRT ¥ Ay ¥ f it 3y
ol @ Wy sy gEd D vy e
et WRIWAEm WALy
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waer wod fed g frwfeorest
o Togar ¥ ) o} | CwT wror
ug § fis ¥ i Farerly Y gfirefafiat &
? wwr wrw fwalt o fewr 2o ¢,
fardry farwr! &Y & W weralt § wie wre
gfrafadt gtza wfarr & qomed S
T HT gET oY IEY T WY oive wwror
! 91 g o O et § IEv gfy
QuiM wexIwgm g o ww
IR WTORr WH 4R )

e ag § e & wr ¢ fs
@ T ¥ o worw § R N WA

fesfan r € o §, ow aw T
|TeEs A% AN 3AT wifgd Wik it
HqTeqw QAT Wifgd | A0 g oq A
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it el ferar wr gfeww iy
& fear §, oy & wrer arfe fa 8,
WMATgarfren iy swaw ¥
Wore o woft s F wa k)
R xi fegrr ot ¥ F § e B
ol F drar 1 @ qid F Oed §
o v oY It qg A dwR F wmv
& fir ward 2 @ wrar ot svor et &
¥ fgem # g Ry o s
Wfr 1+ & wgar W g fr ooy oy
frwroaTr & wg e | & v @y
¥ v € wgen wiger fis fadefr wrey
¥ arerm & grer, W wg FiX §
o fava g1 w1y faeaforarera) o foren
fr, #Nfewm w feww af
. v &, wiffwfadt o or
ardi R\ AP ¥ g, 9 ogw
SR FT T a5 ¥ aTy A §, O qwar
WYT ATSRIAE S F 9qAT §, I g
feraar wgor w7, YW g Qg Wi R
T ow giqafed; ¥ w7 wyq et
& I F, wg WoHr WA AT gy
& Wi w7 Y7 o W R, I 9 Ag
fravar) drgeFavgn oaw fs
e T Mg qwAl T g fw
w7l ¥; ey few o & §, 9
€&3 & fod o gt dw & wady
foad od PR ¥ 4 iy § W
drax & e wadi & fgwr fem a@ &
f wfgd | mrsraiTgr
& wxd; werd; ofr 3% ww f wrfi
Iz ea & T A wmwar s
wu ow gw wodi T & s W A
& fra wrer W wrdr g wor @ gl
wry wrer o fesre #% gr 1wl
w1y Wi @ oy & fawfon & &%
qf; feafiy wdF wff wr wwf & 1 Ty
wfat fo o wnds & poad & &
fesfr wnd fe warr gfmefafed &
wad; &Y gey w wha wor Y aw
watud & yowr oo fedw s g
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o< s g T gfefedt wiee
s A ot AN Ar wwr fe &Y,
fer Ia wrg Arer & oy ax fadefr
w77 & gr fawr 33 & oy oficorw &
tu mﬁ'mwmﬂﬁﬁﬂ ] #
fiedt 93 WA Y W@ wiger, dfer
4 fowar g e 3w F o @F § winf
of faer v §, mg § 5§ ), F oW
& B TR gETt TaT AT S g
# et o o ety aperrar 1 gar
o @ ig e ¥ g, Ay AT ¥
gt we fayeror w5y Wy rar @Y gardy
forfy ofr &7 wed § wwwr qU

ford® wxT Y 7 O ag W faard
T T T w5 awy § 1 ag femw
w9 af wmaf 97 2w ¥ o7 ago

gfaeTes § ) & we TraTFSrT gf-
Y uabgs whmm v & §9
I AT WEATE | 9 99 & FOWIS
Yoﬁmt

*It 15 educationally unsound to
make a foreign tongue the means
of acquinng knowledge, Dr Hans,
Lecturer in Comparative Educa-
tion mn the London Umversty,
pomnts out mn his recent book the
gerious drawbacks 1n adopting =
foreign language as a medium of
mnctruct on He says, “before en-
terng s-hools the pupiis have »c-
qured a proficiency in their
mother tongue. have buit up =
vocabulary covermg most of the
oblects of sense impressions and
their daly activities. At school
they have to superimpose on this
basis a language of ideas and ab-
stract relat ons, expressed entirely
in & foreign medium. Their punds-
bhecome split into two water-tight
compartments one for ondinary
things and actions expressed ima
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their mother tongue, and another
for things connected with scnool
subjects and the world of ideas

As a result they are unahle
to speak of their home affairs in
the school language and about
fearnod subjects in their mother
tongue.”

ft vy wty (rgT) ¢ ww Ay
R G § Wi, &7 ¢l ¥ 97
m! .

ot sftareraw o : orfag & g
§ s v oy uma ¥w A feadigdf
& w=x, N fir femrfgara) & @y
> §, Nfwwar w1 fawrg wor &,
AT gy anl &, ogr ogt 91
wfa wrnid & agt agi gy oaw o d
wadr @ fvq wreraY & fawr wr amaw
e wifgd 1 )

st wyewm fag (FRQTaR)
T ¥ O wodr AWM W wwe
w7 ATq )

Fqreaw g : A AT AW
&3 § uT 7z €7 T awdT s/ ar
ITH A2 wT NAT w1 Whwr At

FoiZ ¥ ooy aff wwa § e @ wEw
*! fog e T T gwT &) A ve
¥ gk 4 o fear § andy
} ST Lo wrw $77 wr, vEwr fs
oY faar mar § Sfer e gut @At &
X¥ wraE § ¥ o wry fear § ¥g

Twfmm AR IQaETIEY,
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Ry < srerx srre fwar war Y, SO
o fors o § ¢ Wl -aw Wy gar
ot gar v wfY, o oy W gl Ak
WS wow ¥ & vy wgar § 6 ww
gfrafadr atze wiror & fryfes
gk o x7 Wi ¥ fad gowr waw Ay
wrw ¢ frar aur qv | gawr e
ag & fr fafaw wSg work ¢@ v
Y T { awdft §, dw goerc Y
2 fr 8, dfe wa¥ wamar A Iy
e s wiigd ) oo & e
e svr § Faey ghvafads vizge
whagy f; aes ¥ qira fear wra feds
T qiaiads &iF v & fad, af
I farar ofc Fw< wrf o wraw w3
& forg 31  wow § fe otn so 6 aas
W gid | ] ww aff fe @
@r ¥ gfafesr drgg sfaer 3w
wiw fear § + 3fer & s fe gaw
s fear o

g T F o farmr wr AAK &
FJad AN g wF wQ & A7 §, I
feardt £ wi &, wrw A< ¥ oY fa-
fearay «; famr §, I8 * s Rar
arg oY & wwAa g fo W1 X aaw
¥ &y & Famrafr s dr warer @, o fw
xfgam s samarf grad o qx
o § I st ¥ X ghadadr
faar W WY wT WwEY § 1 wEY
gfaefady forar srx wed & ford Mg
aff faer qrar + & wrvar § e ¥
g Wi Teg geerd o qafy d
wy @ § grenfe far W} W
wigs wwen agy wow § 979 W
2R & frd oy wk v R, *fsr ¥a
waw § fe wilt aw wrvgfe 3 &
Wwanagagrew ) Yev ey
¥ o @ wrr o avs W sefey
SO W@ | Ve YW yfe-
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yfer &t ot § oY gt ¥ F GER
w1 97 wiey @ fr wiew ¥ wfew awif
w grrgfa ¥ v sy o

fadfa owffa droAr & o oo
el o § S w5 E W RN T
g &w D} | ww Swfe
i sfaw ox §, e fendide
® FaT & 1 foray foramr R oyt aw QY
T WY Grorr # O AR 9X A
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wfag & svar W faeer &
s f ¥ )

or o< Wt & At § ghaafady
grzw wfaaa & sary framar § S
T ¥ g § 1 g o § gfefady
¥ s et & weparenfeT o
e o g @ aga v ¥ @y
RE 1 ¥ gawa § g fad v e
Nrgaoey § kagaedfs
fagrfan) o NH A & o O wevd
§ g g o § 1 foodlt Wadaw
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@A v § e & faaniedl /@ W)
farereY § e a8y eqrfua §Y qrm
wfad gfrafady vz s 3 fasr-
Fmﬁtﬁrw&ari tooo JT coe
¥ vorer FA% 7 & fad o oF ondf 4
#? gawar g fe g v e Ay kN
fe wedlt § dfer faaer s v &
AT WHY AT A

A ay @t ggna § fe g WY
TG W WA Ger gk § gewy
v fear og 1 3fer @ & e
oF s e A qg W et § fe Wy
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farw fie guTel & fodt & Rt 3 e
& ®few &7 & arq e & wwwe § fe
el fray el & o ward Wy
€ ferar & o wiwwrdr & o< ¥ AW
¥, ITET S 9§ WK A wfed
W T QT g @t & wwewT © e
W Gnent wY g feay ot awar & 0
™ oot & w10 & @@y v wda
X g2 AT TATT AR W@

Shri Hem Barua (Gauhati): Sir,
I have gone through the report of the
University Grants Commission very
earefully and I welcome this report
with mized feelings of pain and sat-
isfaction, pain because of the fact
that I feel, as the report has pointed
out, that quite a good number buof
hurdles are put on the way of the
University Grants Commission when
it tries to implement some of those
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matariais like steel, cament and irom
rods for the construction of som® of

Commission of
tions in this country should
suffer for want of building materials.
I feel that the cause of education
must come first. Development pro-
Jects s0 far as education is concern-
ed must be given top priority. I do
not understand why it should suffer
because of lack of materials. We see
before our eyes luxury buildings,
prestige buildings going up into the
sky in other sectors of our life, 1ot
only so far as the other departments
of Government are concerned, but so
far as private endeavour is also con~
cerned. In the city of Calcutts, you
will find private endeavour havingz
palatial and luxury buildings. I just
want to know why building materials
like steel, cement and these things
are not forthcoming in order to im-
plement or execute the development
projects of the Education Minstry.
How is it that building materials like
steel, cement and iron come forward
in order to satisfy the vanity of these
indfviduals who want to perpetuate
the memory of their power and in-
fluence by erecting colossal builcungs
in the different cities of this country?
That strikes mé most.

Another thing about the salzries

are ¢o
make a matching grant of 30 per
cent. The wholo scheme had t0 be
cold-storaged for 50 many yoars

|
|
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proposals of the University Grants
j#Commission. It i3 very fine to hear
that some State Governments have
come forward to implement these
proposais. At the same time, I know
of Btate Governments that are uo-~
posing, evolving new conditions for
implementation of the recommenda-~
tione made by the University Grants
Commission. I know that some of the
State Governments have evolved
certain new conditions. And what are
they? They say that in order that a
teacher or a professor of an affiliated
college might enjoy the benefit of
the pay scales granted by the Uni-
versity Grants Commission, he must
have put in a service of at least
fifteen years in a particular institu-
tion This is one condition. Ancther
condition is still more startung. It
says that in order that a teacher may
get the advantage or enjoy the bene-
fit of this enhanced salary scale
mranted by the University Grants
Commuission, there must be honours
in that college 1n the subject in
which he teaches. Now, the respon-
sibility of opening up honours class-
es does not lie with the professor or
the lecturer. The responsibility of
opening up honours classes hiex en-
tirely with the management or the
authority of the college; and if the
authority of the college fails to open
up honours classes mm a part:cular
department, i1t does not mean that
the teacher belonging to that depart-
ment should suffer simply because cf
the failure of the authority of the
college. These are the new condi-
tions.

There are other things also. ‘Chere
are some colleges, where In spite of
the fact that the State Governments
have agreed, or at least some of the
State Governments have agreed, to
offer matching grants so as to imple-
ment these very laudable recomracn-
dations of the University Grants
Comam'ssion, now, they say that
these should be treated only as
sliowances; these would not be co-
ordinsted into the existing saiary
sctle of the professors. I feel that
thess must be coordinated. Now,
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there is another thing. ‘There is no
provision for regular increments
These allowances might be stopped
at any moment according to the sweet
will of the management or the au-
thority. These would not be treated
as basic salary or as part of the
basic salary, but these wouid be
treated only ag an allowance. This
appears to be innocuous but it is
really not so. For, I feel that the
teacher is the fly-wheel of the <lu-
cational machinery; and if the
teacher’s condition is not looked
after, all the efforts and all the
schemes to improve the standard of
university teaching would prove
futile, because the improvement of
the standard of teaching in the um-
versity or in an affiliated college is
and must be coordinated with the
salary that the teacher gets. I feel
that our universities and our State
Governments are failing quite a lot,
so far as this particular aspect of the
recommendation is concerned.

Coming to the three-year degree
course, I welcome it very much, and
firstly, in principle, because the
three-year degree course is gomg to
usher in a2 new era in the sense that
it is going to allow better attention
to the secondary stage of education.
So far, the secondary stage of cduca-
tion was regarded or accepted by our
educationists only as a ladder to edu-
cation in the colleges or in the uni-
versities. It was a sort of pass-port
to the campus of the universitiea
But I have always felt that the
secondary stage of education must be
self-contained and self-sufficient and
it must be able t4 equip the young

. young
jearner to face the battle of life; and
was there. Now, hecause of
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to be an intensive study at the

secondary stage; and this intenxive

study would make the secondary

stage seM-contained and self-suff-

cient, and that is very welcome.

!

At the same time, there is a practi-
cal difficuity. I feel somehow or
other—and if I am wrong, I hope the
Bducation Minister would correct

Shri D. C. Sharma: The hon. Mem-
ber cannot be wrong.

Shri Hom Barpa: I cannot be
wrong? That is what my wife also
tells me. In the actual fleld of
operstion, it is going to suffer to a
certain extent because we are trying
to rush through this scheme with
great haste without making adequate
preparation so far as the secondary
stage is concerned. The threce-year
degree course means an eleven year
school course, and unless and until
we have a net work of eleven year
school courses all over the country.
sufficiently and suitably managed, it
would be wrong to have in haste the
three-year degree course super-
imposed on an unstable fourdation
That is what I have found. I wel-
come it in principle, and 1 welccme
it because of other reasons, but I find
this difficulty in the way, and that is
why I have tried to point it out.

In the report there is reference to
indiscipline among the students, and
for this very often different rvurons
are trotted out. Actually. there are
psychological and economic factors
involved in it The Commiscion is
trying its level best to provide ameni-
ties and facilities to the students in
the universities and colicges, but
they are not sufficient. And simply
providing them would not do, we
have fo see that the students are
made to utilise these amenities and
facilities.

Por instance, when T read the
Mudalisr Committee Report on the
Banarss University 1 was astonished
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to find thst the playgrounds in the
campus wore the appearance of @&
deserted village, that in the evenings
the students never go there,

Education in our country is very
costly. It has aptly been said that the
nation can be divided into two parts,
the privileged few and the unprivi-
leged many. The privileged few are
those who have the benefit of educa-
tion, the unprivileged many are those
who do not have the benefit of educa-
tion. In our country education has
become costlier day by day, and this
is going to widen the gulf between
the educated few and the uneducated
many.

A survey was conducted very
recently about the living conditions
of students in the city of Calcutta by
the Calcutta University, and they have
made the startling discovery that 70
per cent of the students in the
Calcutta University at present belong
to families with Rs. 30 per capita
i This is the condition, and

education, improving themselves,
refining themselves of being service-
able to the country. They live in
sub-human levels. Unless and until
the level of the student is improved,
his living conditionts are improved, it
is most useless I would say to speak
about indiscipline among the students.
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® University Grants Commission as to
the nationa} purpose for which we
bave the universities or for which
We establish our universities.

Somebody said that if the States
€an pay for the universities, they
ust have the opportunity of estab-
lishing the universities. In that case
I would say it is no use having this
University Grants Commission,
because one of the purposes of the

mmission is to standardise and co-

" ordinate different patterns of univer-
Sity education in our country. If the
State Governments are given the
Opportunity to have universities at
their sweet will, then there will be a
Mushroom growth of universities
Without any co-ordination.  They
would be a sort of super-autonomous
bodses, and that will do greater harm
to the cause of university education
rather than serve it

I had a mind to say something
@bout the Official Language Commit-
tee's Report and the Xunzru Com-
mittee’s Report. There are certain
things which, I feel must be brought
out. I am of the opinion that our
regional languages must be develop-
ed We must have a national language.
As I stood in the Indian Embassy
grounds 1n Moscow and as 1 saw our
national flag broken on the mast on
*the 15th August and as I found that
speeches were made in fault-less,
eloquent English. I felt some sort of
Qualms in my conscience, because we
must have a national language. Every-
body would agree with me that India

.must have a national language. That

VAISAKHA 14, 1881 (SAKA)

Report of the
University Grents
Commission

appearance today. At the same time,
it iz co-ordinating education in the
difterent Universities. Now, because
English is there, a Professor in Madras
University can examine the paper of
a student in Gauhati University.

It is a sort of a unitying force. But
I would very much like that in order
to occupy this position, the regional
languages and our national language
must be developed. Government
should see that some attention is paid
to this aspect.

Shri 8. C. Samanta (Tamliuk): Mr.
Deputy-Speaker, an ex-Finance Min-
ister put in charge of the University
Grants Commission is not finding
money to implement the plan which
he has made. I think this grant for
education should not have heen cut
because after food and clothing, we
want education for our countrymen.
We are glad that the Central Govern-
ment have at last taken in hand the
responsibility of running the colleges
in our country. First of all, they
wanted to take the Universities. But
they have also taken in hand the
affiliated colleges to guide them. The
affiliated colleges that have grown in
number need proper attention for the
real education of students in the
country.

We are complaining of indisd?nne.
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educated men in the country, are not
looked after. We cannot blame the
students. We must
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matching contributions. But, actually,
when this scheme is going to be
implemented, the teachers are not so
much benefited as we expected.

My hon. friend Shri Barua was
telling how because of the many con-
ditions creasted matching contributions
are not coming forward in most of
the cases. Teachers are enlightened
but if, for want of these matching
contributions they cannot get their
dues, how can we expect that they
will take care of the students with
that much of attention as we want
them to bestow. I would request the
hon. Minister to see that no other
excuses are put forward by the State
Governments for not implementing
this scheme.

16°51 hrs.
{SeErt BARMAN in the Chair]

These mofusgil colleges, these affi-
liated colleges, are being put to too
much of difficulties. They were hop-
ing that they will get something,
especially the teachers who have
served for long thos: institutions and
are going to retire. £ matching con-
{ributions do not come, what will be
their fate? The teachers who are
going to retire are at a loss to under-
stand this. And the teachers who are
serving are also thinking of what
their fate will be when they retire.

The Central Government have come
forward with 50 per cent grant. If
snother 50 per cent grant does not
come from the States or the Univer-

tion of the country, and if we are not
educated who will enjoy? I
request the Government to come
forward before the House with some
more grants for the affiliated and
university colleges.

Shri Khadilkar: Mr. Chairman, Sir,
let me first congratulate the Univer-
sity Grants Commission on some good
work that they have done concerning

some other aspects. At the present
juncture, somehow or other, we are
suffering from--1 do not know exactly
how I should call it—either some sort
of inferiority complex or some sort
of false sense of pride and patriotism
concerning the medium of instruction.
I find that so far as higher learning is
concerned we will have to depend on
English language for a pretty long
time. It is no use just not putting
that case in a straightway—practi-
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are raw materials for experiments by
‘the State Goveraments, curricula are

changed. Even now, after going.

ﬂmwthhnmtdonotﬂndﬁtt
‘there is a definite scheme about this
Question of medium of instruction.

1 would like to offer & concrete
suggestion. 1 for one would desire
that we must have a lingua indicaora
national Indian language of our own.
But let us understand perfectly
<learly that if we are going to
catch up with the progress of the
world we will have to depend on
English; because we are acguainted
‘with that language and that language
i3 rich enough to provide us a living
contact with world thoughts and
scientific developments in the world.
Even China has adopted the Latin
script and & second language, Russian,
in order to catch up with the progress
‘that has been achieved in the scienti-
fic field in Russia. With this point
<learly understood, what I would like
10 say on this matter is this. Certainly
let us make a beginning, but do not
make a beginning anywhere in a
half-hearted manner, nor, like the
mixed economy, have some sort of
mixture—at a certain stage, English,
at a certain other stage, the regional
language and at a certain other stage,
Hindi. I would suggest that if
regional languages are developed and
ripe emough, then certainly have
institutions and universities where
purely the regional language is
followed as the medium of instruc-
tion, but ' no mixture either this side
ar that side . .,

Mr. Chalrman: It is § o'clock, He
many continue tomorrow. The House
will take up the next item of busi-
ness.

17 hrs,
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Mr. Chairman: I want t0 know as
to how much time the hon. Minister
wiil take.

Yhe Deputy Minlster of Labeur
(Bhri Abid Ali): About twelve
minutes.

Shri Balkrishna Wasnik (Bhan-
dara—Reserved—Sch. Castes): Mr,
chairman, Sir, my hon. friend, Shri
Pandey, has rightly brought this
question before this august House. It
is very necessary to take -immediate
action in this matter. A benefit which
does not reach the worker, when it
is meant to reach him, is useless. The
figures have been extensively guoted
by Shri Pandey and I would not
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that entry from the mill management
and many a time, they do not get a
convincing reply from the management.
The Government should arrange for
the auditing of these accounts even if
they are audited by the private
auditors. I# the Government take this
nto their hand, I think many of the
loopholes that are in the accounts of
the mills can be brought out 1o the
public.

I think the Government should
have also a machinery to take over
such mlls which often do the
bunghing, The Government should
serwously conmder’ this proposal and
keep ready with them an army of able
officers to run the mlls if they are
taken over I think the Government
should consider this If the manage-
ments feel that there is nobody to
take over their mills or their manage-
ment, they can go on doing these
things It 1s people’s money; it is
workers’ money This should be taken
care of If the Government does not
take care of these things, I cannot say
what will happen to this problem.

I thank you for giving me time to
speak,

it fawfa oy (agy) st gza &
wagvar 7T {6 sogeY w7 gy day andy
¢ ostc I Wit aEew wd
Ef| s sdmamY § &Y & =iy
W ¥ qeF wrgan g e s arsfew
¥ or @ 4y ae Zge ot s
§ arw ¢ Q@ suw fodw fed
R00, ¥oo T ¥ ATSTaer wqw & vy
& o v ag M 2% wW v Ao @
Ioe TIED ' R § fag soes
I E? g A7
t=R0 AR ¥ 7 WX oWE JaT A
o § 1 @ wigen ¢ e woer W€ Qo
e IR Wi @it A s w2
wife worge wwif w dar s
Pegerrew Y e A syt o1 Sy
§ o o faw sfewt w7 S

VAISAKHA 14, 1881 (SAKA) Provident Fund 34874
UsS73  Employest pa 48

{

¢ = Qi w1 wHgTT @ee *
wA g G WX T g
e gz # g aw qAgR wW qré
asaT

B0 ary gy § fe oY frd farfin-
fRnAd N g Fqr d & A
sivigr T g 9 faw § Wt we
% {gwar (gay owr |

shenfaceeht - vy, fowr o
# 9t soamaT ag fasgar dw § | wifw
A oy & fe Y G arongy ¥ =g
wrar § W o feewr fawr wfewY A
afrfz s s waw & ¥ &, @
wafemam ) R hraquife
¥8 THEH TraT fed ond § an Y WX
T TR N W AR T X ITHY
v R ¢ gy am feg
€ P dd o Tay gugAriwd
arlt oY T A T °7 A TGH oY
T 9 T ofiw ofr § fe
™ @ AT @ oww Wi
Ser fs wrrfra geer & o § fe
g T G agw wx fear ww
o faw s & ford ag age fwar orar
tsedsumT w1 oy A Y
fie sfedz oz w1 v mfany & qrw
THT TR € R & wepar o dar
TGH AT § IW T WA WA
ferft 7 & 2 Ty wfed « wix
WA W g I ¥ awthw sanfy
arh & | Swefaiter qumen fr fwy
wray § 1 el qrE O F ag o s
e Sy Rl ¥ w1 WX Y gw F
TR @y ff o awd 1 e
Tfewer ag gt § e v ok wroe-
e v 3 F ar ff Tt e it ey
W W g e, ¥ o,
o st oy g fin vyt W vy
AT Y woig



24875 Employees’ MAY 4, 1950 Provident Fund 14876
} Schemns

Shri Naushir Bharucha: They have "ﬁt' mmgﬁmm@

e, tetion e RAC k) wr T Ew  wE o awde

¥ F o R oo § fir I A of o

sft wrfe welt - a7 ¥F A w3
€1 oF weEy sl ag aE o fw
forg & 99 G agw v § @ H AR
®Y WqEH FIL | g AT AT R woawr §
arfie 3§ T sqrar wEr EY W wat o
T Y S | R W o aedy
EY ITEAY § O WTCATH BT §F FET qwAT
& o for gor 2 farar @ 1 O S weTiA &
W ¢ IR o e o 3 gy
fear 1 2w F {¥o ®OT Gar at swr
fexr § 1
Shri Naushir Bharucha: They re-
late to a subsequent period,

it wifax weft : g dar o A
g mAIw igwfare R &
f& 3T FT AT FTH 1 I {¥o FAT AY
& 7wt % foar § O 39 #7 f |
wor wifgd 1| ag dur Al & amt
Hoomr g &

& ara A 3} AT st § e
wEn g frageaa 7 &, g ag § fn
wa sifadz B W wrp WY wfy
FTTaTH! 9T, 39 T 5E fewree 7 ¢ o
@ 3 N w0 g1 FAT T AT
AN REWI AT AN Y
e wmarmArafga g swE N
™ T T @ wsY  gwife
w#wmwhﬁq«rﬂ#lﬂ
mﬁtmnmmmh
g WX & o ¥ fedy o gzar aft
 fem g ot g ag < R o gl
$Yfere arér @t fie T wT oW g
dar age @ Wik ow a% ag wgA ft
ot § aw e 39 Y e fgemnr

wienfed I v ag s fe Wt e -

e i PR Nqgarr A
TR A w et ¥ 9 iy

arer vt fureere Y oy fie I & (R
%t wr§ wravawar aff §

gt Wk AT & AT SR
R waremaT fw arew fae F 30 w1 W9
oY g 1R & 1 ag Sve Y R strew forer
H§ AW Yo FAK TYAT WY ¥ 4
ofe 37 ot oF g § ot ¥ wik w7
T ¥ rag g § Fr ool g e ot
wifer § e wifadz &y w1 dar agw
T @ 9T wwET W e @
:zm“{fritmﬁta’t T

|

@Y 7 g & fod ar sy ey
T 2 &Y I 9X IR WY qEr
€ adr &Y e @ rfadz o2 W A
¥z Siv qO g wifed @ W e
frt oY a9y & WY o ey § A
wg [t § Wik 3w & fawre sy
¥ oneft &1 g 3 1 g Fawfa® F gfegw
Yt ®2 F AW &7 o ITET firar @
sRgrag QL e fad vy
¥ e o ¥ wifaew fear i afe
w5  ¥7 wifadz wx w1 dar o siferg
3 figafrord afes segwar & aifersr
w foar w0

TR oI T
BT | gAY 3y § fin g & feogrr
¥ o & AWz fafaws § Ofer o
weea it § o Farar ofr spesvAT Wy
wrar § fewreee ¥ 3 ot ifow o

. wrlt § e kew it off g

o afrs i e dmr cw v W s
o9 wi fgear § 1 vyt ow fx I ey
¥¢ g wr genr §



14877  Employeer

wa fors four gy ¥ whre
qrad w7 fir xg wfefrdz 2 qar ol
Wy sw@dw ¥ wfrd qwrar ager g omar
{1 Qur f agt fr wrgg T {0 T g
aodr for § 1 g v 9T A whT
T T qud Al ¢ W W
R Y ¥ ar I F @ FrE gEAv
wrd fi e T & WY wrereft ar wRoT Gy
TR ek anw & gf A Wi &
I #Y g e g fis & S8 O3
forare s | S g Ay 7 A Ay
T A W waw A
wifgd W 39 & fadt 3w %1 ITaRr v
fed | v F A fineft firey o Y Ty oY
WA dRAI TRV IET@ L
# aver wan g f A ofr g R e
ST IR G G A AT EY AR OHA
FEIFET | gW qg A @ fr g
et vt & fofy Yo o g s
£ 9 Sarar ¥ SarEr g & AT q@R
aife qwr w2 ¥ TEIERT T &Y TF
TR EH IS GAET AN T R F
TG WA THe W w4

w1 T e aga & AR v Y
T I 1) fae | gy awar § fe dar
¥G AT R | whF Y TR FATR
e g1 Wi (Yo wAT G gwT &
AR AT ¥ 07 g g &

uq s fe g fer &
w1& ey § Ao QY wY Fa T Formm o
@ A ot ¥y mddz 7 fordfdaey
* & W g IR T W f Wk
fagd wd av O qgelt fewr wr
w7 & 7y § w¥E wE ¥ HTETT
) wo g & T aefidE W { Iy
wot fear T &1 ogT ARG wY daw
& amd & awelre Y § wTeTT W
£ a ¥ ar frdy gl g & agt
arced o our ¥ wET W AR ¥

VAISAKHA 14, 1881 (SAKA) Provident Fund 14878
Schame

|

wrfriz % F ¥ 97 { fear arar § onfs
TAHT FTCATT ST 1 W agad
R ar e €

arR i } s s Wy A3 §
EqHE IR AT T W1 gAY
AT g re A Qe {1 vz
*r oadr w7 F T ANy ww
¥ & § % gaTg wafak ¥ s v
§ afwr oY ft woar Wt ¥ AR
T T § BF 7 IaeT o dur #
g & sarefteEx w8 & 7r fedy
T B F Ay formr o 1

wer a% foad w gow § dur
e oA ag fasgw S g A
ag wTat g i Wi sraEed ¥
& dur afY wrar ¥ Y o Y feme
B T I @AY T T 9T AFAS
aer T ) Wi o Rife
WeEE 6% & g ¥ wafad ¥ A
frord v *7TaT Ay faad vt e
o wfedw & w1 for ar &8
TR T T 9T ager gy A< AT
AT T Y TR g O g wx @
& Wik 9=fiz § fes g S W T
g€ O o @ w1 § duvwa & fag
qfearye & ot sfd 1w -
- & arreT € o sl afcrdw w wwd
M FIFIAT | xad sqrer T[T afY
iy T wrwaw @ W ¥ ger
A ¥ § o v fermefr g
& foawr woR Fos fear 3, Tl
Heqr aga vy geir wme et ar
wH W ag § fr oot aw faaty
M aTexgld A ITwmar v oy
BT wT AT oy ot ff far § gy
T TG AT TR NwdT wy o xid
& wd § oy off wiT U IANY IRT
af o T ST WG R vy
Ty aifearde ¥ AT wolr § o oft
¥ o wfy evar Bl fx o 9 e



14879 Employees’ MAY 4, 1950 Provident Fund 14880
Scheme
[sft mifax w]

A vy w § e el dve wfaw
= ¥ §r wifis ax i ¥y ¥w ¥ s _
qg 1 T Ty T e F v # e At § AR ey gt
off R A A T et arr g 1 39 YO L AT TE o A e
* qyg ¥ W wT R OT4T & | AR O & g vy & 39 AN gy A
qde ar Sy gnfe € IawY aR W<

forar g, ATt w Fowd F wrg ) TwE
warfae anwy A B 3 f, dav IAwr
wgw g g, A Iy e g W
e Wt §F w1g &Y soEr @)

1751 hra,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
May 5, 18589/Vaisakha, 185, 1882
(Saka).
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ANSWERS TO

ORAL
QUESTIONS = .

sQ.
No.

2189

2190

2193

2192
2193

2194

2195
2196
2198

199

§88 F BB

Subject

U. P.—Bihar Boun-
dary Dispute. .
Production of Steel
in Ordnance Facto-
ries . .
New Ordnance Facv
tory at Bhaudara .
Natural gas in Assam
Remains near Rup~
kund Lake N
Regional Rumch
Centres in Public
Health Bngineering

Junior T
Schools.

Mica and L:memm
in Orissa . .

esh)
and Garhwal (U.P.)
Conduct of Officials
concerned with the
investments of Life
Insurance Carpo—
raton. . .
Repairs to Taj M:hll
Moral Education in
Schools and Col-~
leges . . .
Text-books _prescri-
bed for schools in
Kerala . . B
Manuscripts of late
Lala Lajpst Rai .
Gunshots in Chandnt
Chowk, Delhi .
Naga hostiles . .

S.N.Q.

No.
3

Riots in Simmarhi,
Bihar . .

WRITTEN ANSWERS TO
QUESTIONS . . 14673—}4730

of Budget

for 19s6-s7 . .

CorLuMmws
14629—72

14629—31

14631-32

14632-33
14634~35

14635—38

14638 —41
14641—47
14647-48

14648—5%0

14650—55

14655—s8

14658—61

14661—63
14664

1466566
14666—69

14669—72

1467374
14674

WRITTEN ANSWERS TO
QUESTIONS--—contd.

S.Q. Subject
No.

3213 All Indis Science
cachers  Confer-

2213
2214 Family Planning in
Arm; . .
U.S.Q.
No.Q
3834 Income-tax . .
3885 Income-tax from
Punjab
3886 Bxcise on To-
bacco Duty .
3887 Delegations sent
abroad :
3888 Small Savings
3889 Payment of Income-
nstalments
3890 Central Social Wel-
Board Grants

3891 Grants to Universi-

3892 Grants to Bombay

3893 Stolen Bicycles
895 Output of Coal Mines
3 t‘x“ndhn Pradesh

3896 Foreign Capital
3897 Health Facilities for

Mysore . -

EBxcise Duty on
shot Xhandsart . .
3899 National Mlueun ot

India .

CoLusns-

1467475
24675

24676
14676

14677

14677
14678

14678
1467879
14679

14679-80
14680~

1468081
14681
1468182

14682
X463a.

14682-83
683

14683-8¢

14684-8s.
14685
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WRITTEN ANSWERS TO
QUESTIONS-—contd.

UsQ

Subject

No,

3901
3902

3903
3904
3905
3906

3907
3908

3909
3910
3911
1912
3913
3914
3918
3916
3917
3918

3919

3922
3923
3924
3928

<333

Archacological Sur-
vey ab

Separation of Judi-
aary from Bxecu
ove .

Payments thronch
Foreign Banks

Audio-visual Edn-
caton . . .

Scientific  Research
and .
Seizure of Smuggled
Goods . ugsl .
Muinerals 1n Orisss .
Central Advisory
Board of Education
Pubhe School in
Delhs . . .
Central Excise De-
partment . .
Acqusition of Lands
m Saurashtra .
Geological Survey of
Madras .

Sale of Stores to Mih-
tary Personnel at
Concessional Rates

Asansol Polytechnic
Rural Insututes .
Jayal Memonal Pund

Promotions of Civi-
Tlans n MES .

Mult-purpose  Sch-
ools in Madras State

Konark Temple n

ngmg of Pomam
of Leaders 1n Go-
vernment Offices

Minerals in Mysore .
Compilauon of Dist-
nct Gazetteers

Calcutta High Court

Auction of Forests in
Himachal Pradesh .

Armed Forces Head-
uarrers in

vil Departments .
Loan by re-Finance
Corporanon to In-
dustty Prnivate Lad,
sﬁm of Mine-

Central Acts

14884
WRITTEN ANSWERS TO
QUESTIONS—contd.
CorLumns U IS‘ Q. Subject Coroaaws
o,
3029 Fees' in  Private
14685-86 Schools in Delhi . 1470304
3930 Enrolment Forms . 24704-0S
(o1 ources
14686-87 393t ey O 1e795
Allorment of Corru-
14687-88 3932 Feared Tron Sheets £
ﬁlmpm . . 14708
14688 Supply afd Distri-
3933 Soution of Oil Pro.
14638-89 ducts .Mf 14706
3934 Foregn B for
14689 Ex-rulers 14706-07
Grant of lemu for
1468990 3935 .
ming . . 147
14590 3936 Educatonal Gnnn . 14798
1AS (S a! Rec-
xm‘ 3937 mnme(mg’ea Enlm-
14691 nation, 1956 1470809
3938 EBducston n Hima-
1460192 cha Prade:h 14709-10
3940 Allotment of Coal ;o
14692 Punmb . . 14710
3941 Visitors to Red Fort.
Delhs 14712
Allotment of Iron
M&::z: 3043 Sl?een to Punjab 14712
3943 Cases agaunst Go-
14694 vernment Officials 24713
14694—96 3945 Copynght of Induan
Litersture 147132
14696 3946 Iron Ore m Cuddap-
ps 14713
14696-97 3948 Industnal Council 14714
Teaching of Forej
14697 34 Languages tn lndnn 14714
39s0 Mics in Madras 14719
14698 39St  Minerals in Madurm 14718
69899 Life Insursce Corpo-
" 3953 n:m 14715-16
14699 3953 Ol Industry 14716
4699 Fees 1n Girls® Schools
! 3os4 1 Delhs 14717
1469934700 ss Working Days in Col-
» leges 1471718
1956 Sominal Tribes in
14700-01 Madhys Prsdesh 48
s7 Manganese Mines 1n
¥ Ih:g- 14718~19
14701-02 3958 Nanonal Book Trus
of Indis 14739
14703 3959 Indian
14703 ists in Jupan . 1471990
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STATEMENTS BY MINI-
STERS . .

The D i
O BT
) laid & d:nuum

correcting reply

given on the 1ath Feb-

rusry, 1959 to part (b)

of Unstarred estion

Rl e

Nmonll Defence AQE
demy,

() The Deputy Mmiste
of Sc:emmc Research
and  Cultural Affm-s
(Dr M. M, Dm) laid
& statement

reply given on the
snd rch, 1959 to
Unstarred Question No.
148 by Shri S. M.
B.neneen-g ng Co- -
ugency Emp-
IW;;I of Survey of

i) The ty Minister
of Scientific’ Research
and Cultural .\Te. %
(Dr. M. M. Das) laid
S statement correcting
the reply given on the
and srch, 1959 to
Unstarred Question No.
t1¢9 by Shri S. M
Banerjee

Class 1V E.mployea of
Survey of India.

PAPERS LAID ON THE
TABLE . . .

‘The following rs were
laid on them —

rations Act, 1957.

(A %ﬂm An-

Hindﬂsmhkcnh
the

I Daxy Jsgesr )

Corunere

14720-21

PAPERS LAID ON THE
TABLE-—contd.
2) A of &e An—
nuasl ﬁ
Bharat
Limited for the yelt

1957-$8 along with
the Audh! Ac-
counts, under sub-
section (1) of Section
(1) of Section 639 of

the Companies Act

1956. ’
MESSAGES FROM RAJYA
SABHA - . . .

Secrctary reported the
following messages from
Rajya Sabha :—
(5) that Rajys Sabha hnd
agreed withou*

amendment 1o !he
(Repell) Bil
Bill, r
passed by Lo‘ ot
on the 2a4th Apri!
1959,
that Sabhs
@ ncnnc!fi., ’:nh the
motion to vefer the
Arms Bill, 1953 o
Join Commme,nd
D
(Amend-m!)
Bul ?59 p-ned by
llth l’ebmu-y,
with amendmennn&

BILL AS AMENDED BY
RAJYA SABHA~LAID
ON THE TABLE

PRESIDENT'S ASSENT
TO BILLS . . .

Secretary lasid on the
'{inl!l)'le the foﬂuﬁg
Houses of Parliament

during the current ses-
sion and assented to by

14886

1473224
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I’R:!BQOS%)BNT'S ASSENT BILL PASSBD-—contd.
CoLUumMNs
consider the Bill was
the President since the
o oo ek e tiopied Al e
House on the a0th Ap- the Bill was passed.
ril, 1959 :— s :
(r) The A istion DBEMANDS FOR EXCESS
(No. ) BE 1959. - GRANTS, 1955-56 .
(2) The Finance Rull, The Demands for Excess
G)ofninm Tor in respect of the
ment) Bill, 1959. Budget (General) for
A the year ms—s& were
REPORT OF COMMIT- voted in full.
TEE ON ABSENCE OF
MEMBERS FROM THE MOTION RE: REPORT
SITTINGS OF THE OF UNIVERSITY
HOUSE PRESENTED 14733 GRANTS (_:OMMISSION
Fourteenth Report The Mnister of Bduca-
presented. e tion (Dr. K. L. Shn-
mali) moved for the
CALLIN A'PI'BN'!'IS{X eonﬁc‘i,fenuthon (oJf the Re-
GRNT PUBLIC IM- Srants Commission lad
PORTAN 14725-26 on the Table on 17-2-59.
Sb.uSHamdncdledthe The discussion was not
attention of the Mins- concluded
nl;;d of Steel, Mines and
Dum‘;u'“s;“""’, Projo HALPR-AN-HOUR  DIS-
on 27th 33'"’ 1959 CUSSION
in Shri Kashs Nsth Pandey
persons sad 1in- -
juries to seven others. mu:n :ﬂ;“,ﬁ;";
The Mi out answer
Niines and Pusl (Serdar given ca the 14th Apnil,
Swaran Singh) made 8 1959 to Starred Ques-
saatement 1 rega ?ondn‘l,i'm“” regard-
T T
T OF THE -
NESS ADVISORY COM- The D‘"'('gmmgf;&“ A{")f
MITTEE ADOPTED 14727 ml' i to the De!
Thirty: Report was
St AGENDA FOR TUESDAY
1959 SAM
BILL PASSED . . 14737—14804 A s CRRa—
Purther discussion an the . .
motion for considerstion Discussion on Supple-
= Bt oy Dol
Rt A G Gomdenton f
ment Bill, 1959 and the
Tor ciscu- mc‘{‘:‘,r"‘" (Amend-
ation of the Bill for Bill to s Joint
gliciting opinion there-~ Committee, snd con-
on After sideration and passing of
some  discussion the of the Cost and Works
amendment was negs- Accountants Bill a8
tived and the motion to passed by Rajys Sabbm.

14888

Coxomns

14803—09

14809-—65

14865—80
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Motion to pasz .
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Shri Vejpayee .
Shri S. K. Patil

Motion re. Report of the University Gmm (hmmmm

Dr. K.L. Shrimali

Shri H.N. Mukerjee . . .
Dr. Krishnaswami . . .
Shri Harish Chandra Msthur
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Shri Hem Barua . .
Shri S.C. Ssmants . . .
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